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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBnr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Oi' 0 T2•.23/RG/LP Dated: /&. -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

,. Mr. Amir Ahmad Bhat 
S/0 Mohammad Afzal Bhat 
RIO Ajas Bazipora, Tehsil Ajas, District Bandipora, Pin code-193507 

I 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-01-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
YK.ANV"fV)J,(fo~ 'Vd.-~ 

(Permod umar) 
Additional R~gistrar (Adm.) 

No: d zt'/2 ~ K'=t-JRG!LP Dated /tJ-.02.2023 V ~?/) 
Copy forwarded to the: - "I 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amir Ahmad Bhat, Advocate 

...... for information and necessary action. 

" '$' v'd... \ &. '3 
Addffioo•l 1::""' ~ 1'

1 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bnr Council under Section 58 of the Advocntes Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: o8 ~)9H /RG/LP Dated: .l£._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

"' Ms. Amreen Bilal 
D/0 Bilal Ahmad Shagoo 
RIO 136-Shah Mahalia, Tehsil Srinagar South, District Srinagar, Pin Code-
190002 

2 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional iLL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

rNo.JK-02-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
17-P 't>' 

(Permod Kumar) 
Additional Re~istrar (Adm.) 
~.,., 'kv ,.4.-.-:.; 

/RG/LP Dated/o .. 02.2023 o'Y.~ --'(jf 'lf'-} 

Copy forwarded to the: -
.,- 1. Principal District and Sessions Judge, Srinagar. 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Amreen Bilal, Advocate 

...... for information and necessary action. 



• 
' . 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 01 t}ol-3 /RG/LP Dated: 1£.::...-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

./ Ms. Asiya Salim 
D/0 Mohammad Salim Sofi 
RIO New Qazibagh, Tehsil & District Anantnag, Pincode 192101 

3 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Cerllficate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-03-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 17~ r>~\R.?J 
(Permod Kumar) 

A~ti~~ Retar ~.) 
No: "Y16-t- -:f-3 IRGILP Dated/o .• 02.2023~>' ''J'('1"''3 

Copy forwarded to the: -
v 1. Principal District and Sessions Judge, Anantnag. 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asiya Salim, Advocate 

...... for information and necessary action. 

17~ p~\a7 
Additional Re9r·strar (Adm.) 

~,.Y> ~~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

••• 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lo1 )<>r3 /RG/LP Dated: 1.12......-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

.,. Ms. Atiya Rehman 
D/0 Abdnl Rehman 
RIO W.No.10 Nahan Mohalla,Tehsil & District Rajonri, Pincode-185131 

4 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-04-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
~ CJ>"cl: '6-.? 

(Permod Kumari' 
Additional Rel{\strar (Adm.) 

No: !lt"& -81 /RGILP Dated/a· .02.2023r.i;::"'""'

0 

\lry ~f'l:'> 
Copy forwarded to the: - -~..., 

..11. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Atiya Rehman, Advocate 

.. .... for information and necessary action. 

'---1rA,I\N1/Vv/'~u~~. jj.~\~? 
Additional Regi~trar (Adm.) 

~ ~ ~1-v~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

••• 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /1 1 f<:>J-; /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

5 

/ Ms. Aasifa Rashid 
D/0 Ab Rashid Padder 
RIO Shamsipora, Tehsil & District Shopian, Pin Code-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

f" No.JK-05-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ..J{/_yvWV.;1J17~~ ~ ~ 
(Permod Kumar) 

Additional Registr~r (Adm.) 

(5k?Y. 'hv cl---
No: J-18"k -81 /RGILP Dated/&> .02.2023 p'tfo-..t ~"'/ r'l 
Copy forwarded to the: • 

..,. 1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Shopian. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Aasifa Rashid, Advocate 

.. .... for information and necessary action. 

[7~ fl~ 3..9 
egis~ar (Adm.) ··."'· .. 

1!,_ ~~~~ 
Additional 

@-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act,1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ri')d'y], /RG/LP Dated:~ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

./ Mr. Abhay Gupta 
S/0 Auil Gupta 

6 

RIO 25, Palace Hills, Karan Nagar, Tehsil & District Jammu, Piucode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

<" No.JK-06-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 11-1• -"f-:f /RGILP Dated It> 

Copy forwarded to the: -
v- 1. Principal District and Sessions Judge, Jammu. 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. :' 
Mr. Abhay Gupta, Advocate 

.. .... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

121 J.>k3 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

7 

./ Ms. Aarzoo Gull 
D/0 Naiem Gulshan Raina 
RIO Aaraff Manzil, H.No.06,Lane No.Ol,Raina Mohalla, Tehsil Thana 
Mandi,District Rajouri,Pin code-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

"'No.JK-07-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order !!>'~ ~\1.? 
(Permod Kumar) 

Additional Re9Jstrar (Adm.) 

No: !J.:'f-98-8"$" !RGILP Dated{t> 
fol /.p.,.., hv 4 

.02.202~.,- ~ ').} 

Copy forwarded to the: -
...- 1. Principal District and Sessions Judge, Rajouri. 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Aarzoo Gull, Advocate 

.. .... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /'-/~)o'J-3 /RG/LP Dated: f..e:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

./ Mr. Angrez Singh 
S/0 Kewal Singh 
RIO Kanthi, W.No.04, Tehsil Thnroo, District Reasi, Pin code 182313 

8 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-08-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

IRG/LP Dated/p .02.202 

Copy fonvarded to the: -
"' 1. Principal District and Sessions Judge, Reasi. 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Angrez Singh, Advocate 

.. .... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tfi'k">-2 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

9 

./" Mr. Adel Rahim 
S/0 Rahim Dad 
RIO W.No 01 Mera, Bhatidhar, Tehsil Mendhar, District Poonch, Pin code-
185211, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-09-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

IRGILP Dated/o 

r~ ();).\R? 
(Permed Kumar) 

Additional Rt"strar (Adm.) 
~'"IP,,:p 

Copy forwarded to the: -

.02.2023 .......... ~ 1-v') 

-" 1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Adel Rahim, Advocate 

. ..... for information and necessary action. 

~fvv.,N'v"":~e>' til a.\~~ 
Additional tistrar (Adm.) 

~0 ~,)7 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/6 1 )orJ /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

10 

./ Ms. Atika Thackyal 

~ 

D/0 Balbir Kumar Thaclcyal 
RIO H.No 37, Resham Ghar Colony,Tehsil & District Jammu,Pin code-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

~No.JK-10-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permoa Kumar) 
Additional R~gistrar (Adm.) 

(QI./o.~., v~ 
No: ,g8n- l!l IRGILP Dated/8 .02.202~",: v;-vj 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Atilm Thaclcyal, Advocate 

...... for information and necessary action. 

Additional 

&--
--"'' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBnr Council under Section 58 of the Advocates Act,1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f<f 'I'J¢X!> /RG/LP Dated: k._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

11 

, Ms. Ankita Rajpnt 
D/0 Balvinder Singh 
RIO Lower Chowdhi, P/0 Sainik Colony, Tehsil Bahn, District Jammn,Pin 
code-180011 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

"No.JK-11-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
"'~ 1-~ ~~ 

(Permed Kumar) 

!RGILP Dated!"' 

A~itional ~egistrar (Adm.) 
,_-., 'i')J Af"~ 

Copy forwarded to the: -

.02.202 oV".,p "'~"]11) 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Ankita Rajpnt, Advocate 

.. .... for information and necessary action. 

-...x,K.A,rvv...,....,,nl7 ~ ~>:l...\ a.; 
Additional ~~gistrar (Adm.) 

~.,,_., \v- ~'JI!'V:> 
·~· - ,...,r ·1 



ffiGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1\!;abl<>'YS /RG/LP Dated: .liL_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

r Mr. Adil Hamid 
S/0 Ab Hamid Thoker 
RIO Gudoora, Tehsil & District Pulwama, Pin code 192301 

12 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

r No.JK-12-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

. \ 
fJ "~,a.~ 

(Permod Kumar)t> 

By Order 

A~itional R~gistrar (Adm.) 
~-""'-.!'? v 

No: ").f,~\5-4).. /RGILP Dated/~ .02.2023!J1<o" ~'l-:) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adil Hamid, Advocate 

...... for information and necessary action. 

'--~';"" NV\f\1\/ d 17 !11 t> ;).. \ 9v~ 
~itional ts~:y> 



ffiGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: IOJ 4)-6>3 /RG/LP Dated: &.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

13 

Mr. An kit Bajghotra 
S/ODayaRam 
RIO H.No.l31, W.No.13, Bishnah, Tehsil & District Jammu, Pin code-181132 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

,.-No.JK-13-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional R~gistrar (Adm.) 

~..,., v ~ ~ 
No: .?.JY.'S-S"c !RGILP Dated f C.02.2023 rftl' o(1'V 
Copy fonvarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Anldt Bajghotra, Advocate 

.. .... for information and necessary action. 

Additional 

@/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ).o .i}D)3JRG/LP Dated: /Q_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

c-Ms. Anjali Sharma 
D/0 Sushi! Sharma 
RIO H.No.540, Lane No.2, Rani Talab, Tehsil & District- Jammu, Pin code-
180010, 

14 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-14-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order l!>"~ -w_\~) 
(Permod Kumar) 

Additional Rec::·strar (Adm.) 
('fk:o-... ~ 

No:).'i0J~S%- /RGILP Dated!(} .02.2023oo·•~·""' - tfv-:> 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anjali Sharma, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:)/ ~ )_,)3 /RG/LP Dated: l 0 -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

r Mr. Asrar UI Haq Nawaz 
S/0 Haq Nawaz Tingoo 
RIO Verinag, Tehsil Shahabad BaJa, District Anantnag, Pin code-192212 

15 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

(' No.JK-15-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
Additional Rristrar (Adm.) 
~')P1''7 

No:)...n~~ -t~ IRG/LP Dated f.J .02.2023o'tf"". ~'l/) 
Copy forwarded to the: - · 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asrar Ul Haq Nawaz, Advocate 

...... for information and necessary action. 



16 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2-). i :Jol-:1. /RG/LP Dated: .t.e.:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

...-Ms. Anas Latif 
D/0 Abdul LatifWani 
RIO Kadi Kadal, Tehsil Khanyar, District Srinagar, Pin Code-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

/and antecedents from CID. His/her name has been entered under serial 

- No.JK-16-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Additional Re~istrar (Adm.) 

No: )...Sbt- -61 !RGILP Dated/~ .02.202~...,~.., v ~fl/) 
Copy forwarded to the: - .r ~, I 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anas Latif, Advocate 

...... for information and necessary action. 

Additio 

@-



I: 

IDGH COURT OF JAMMU & KASHMID. AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )...!> f2oe? /RG/LP Dated: {e__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Akanlffiha Bhagat 
D/0 Ashok Kumar Bhagat 
RIO W.No 6, H.No.67, Court Road, Tehsil & District Udhampur, Pin code-
182101 

17 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

<" No.JK-17-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order c:s ~~\;l_..J 
(Permod Kumarf 

Additional Reeistrar (Adm.) 
~-v>-v'> ~ 

No: J)f};f. ~1--:f /RG/LP Dated{8 .. 02.2023•"'""' ~1v) 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Akanksha Bhagat, Advocate 

...... for information and necessary action. 

Additional 

~ 
~"" ~;).. ~" 

gistrar (Adm.) 

~,;1. .• 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ')-'112?:>-) /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

" Mr. Ashish Kumar 
S/0 Deepak Kumar 

18 

RIO Rangpur Maulanian, R.S Pura, Tehsil- Suchetgarh, District Jammu, Pin 
Code -181102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-18-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: ). f11=8 -8£ 
Copy forwarded to the: • 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashish Kumar, Advocate 

...... for information and necessary action. 

~ditiona 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A Tl ON 

No: ?£ ~)o'Y3 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~Mr. Asif Javed 
S/0 Mohd Hussain 
RIO Budhan near Jamia Masjid, PIS Mahore, Tehsil Thuroo, District Reasi, 
Pin code -182313 

19 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional iLL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

,. No.JK-19-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: rll~6..-'B /RGILP Dated/o 

<!>-'It 

(Perm~~i~tumar) 
A~;~. wrar (Adm.) 

.02.2023 <lb"0"" ~.,, 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Asif Javed, Advocate 

. ..... for information and necessary action. 

_.\0:-...111\N"V"-' o t/ 'f5 8"~ l &/? 
Additional gistrar (Adm.) 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: r6 'I :>ol.-2 /RG/LP Dated: j.Q. ·_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~ Mr. Ahsaan Gull Shah 
S/0 Ghnlam Mohammad Shah 
RIO Shah Mohalla,Tehsil-Khansahib,District- Bndgam, Pin Code-191111 

20 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-20-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

/RG/LP Dated/D 

Copy forwarded to the: -
1. Principal District and Sessions Judge Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahsaan Gull Shah, Advocate 

...... for information and necessary action. 

Additional 

@1_ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'Ff t'J,Jo3 /RG/LP Dated: .1£_ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

..--Mr. Ashutosh Sharma 
S/0 Kishori Lal 

21 

RIO Ward No.3, VPO Jiudrah, Chakka Mandi, Tehsii-Dansal, District­
Jammu, Pin code-181224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

"No.JK-21-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 11• :V -@9 IRGILP Datedfo 

Copy fonvarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ashutosh Sharma, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'NJ 1 'k>rt /RG/LP Dated: LQ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

....-Mr. Ayush Gupta 
S/0 Rajesh Gupta 
RIO H.No.57, New Mohiuder Nagar Canal Road, Tehsil & District Jammu, 
Pin code-180001 

22 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-22-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

IRG/LP Dated fo 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ayush Gupta, Advocate 

.. .... for information and necessary action. 

~f0vVV'Nt:fo~ ~\~'!J 
Additional R;yistrar (Adm.) 

~ \fv ~vfY:> 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBnr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Y/ t'Jc'Y3 /RG/LP Dated: ~--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

r Mr. Atul Verma 
S/0 Shankar Dass 
RIO Radhey Radhey Colony behind Agriculture Office, Gole Polly, Talab 
Tillo, Tehsil & District Jammu, Piu code-180002 

23 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-23-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order o'O C>~ \il..? 
(Permod Kumar) 

Additional ~strar (Adm.) 

No: Y'118 ~ J0 !RG/LP Dated (9 .02.202~""-v'!> ~'V7 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Atul Verma, Advocate 

...... for information and necessary action. \ 

17~ .,~ &,~ 

iitional(egistr~"V~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3o i :l<> 0 /RG/LP Dated: 1£.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

24 

.r- Ms. Akankasha Bakshi 
D/0 Jeevan Bakshi 
RIO H.No.311, Bharat Nagar, Rehari Colony, Tehsil & District Jammu, Pin 
Code-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-24-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

!RG/LP Dated(o· ·.02.202 

fvtNV'./V <rpz;-~ 1;>~ a.., 
(Pe mod Kumar) 

itional R~gistrar (Adm.) 

...... ..P-;7 'tv' ~'11'> 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Akankasha Bal<Shi, Advocate 

.. .... for information and necessary action. 

-.__;Y./ZJ\1\MJ\Q-~'1>' <e '&a_ l a,;~ 
&..dditional tgistrar (~vJ'0 



ffiGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21 ~ )o~J /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

25 

/ Mr. Abdul Rahim 
S/0 Abdul Kareem 
RIO Sakhi Madiau, Tehsil Meudhar, District Poouch, Pin Code-185111 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-25-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

11~ v-~\.L? 
(Permod Kumar) 

By Order 

Additional R~ar (Adm.) 

/RG/LP Datedfo .02.202~'l7 ~'V). 
Copy fonvarded to the: - I 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Abdul Rahim, Advocate 

. ..... for information and necessary action. 

UJ,fv..-"1'11"(\/ ift;?-@ ~:>.. d.,) 

@,Additional~egist~~?/'7 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ?,).I 'J<>H /RG/LP Dated: 1"' -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

" Mr. Arshad Hussain 
S/0 Abdul Rashid 
RIO Tuksan, Arangi Ward No.4, Tehsil Mahore, District Reasi, Piu Code-
182315 

26 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

"' No.JK-26-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

!RG/LP Dated/D 

Copy fonvarded to the: • 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Arshad Hussain, Advocate 

.. .... for information and necessary action. 

~ /'vo-~~ !7~) ~,'!> 
@:ditional R~(;;1v:l 



/ 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3~ .J )<>).-} /RG/LP Dated: /o -02-2023 
(I 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Akshay Manhas 
S/0 Himat Singh 
RIO Malhota Panshai, Tehsil Bhalla, District Doda 
AlP Ganganagar, Lane no.4, Sector 2, Bantalah, Jammu, Pin code-181123 

27 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

"'No.JK-27-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
Act~o~al Rear (Actm.J 

No: Y!So,so/IR !RGILP Dated/() .02.2023W.,.o"" ~1"') 
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, · 1:>-oiLx'.~· 
5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akshay Manhas, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: b'f 'i )o:V] /RG/LP Dated: ~-·02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

" Ms. Archana Rani 
D/0 Surinder Singh 
RIO Bupp, Tehsil Chenani, District Udhampur 
AlP Nowabad, Polly Hills, Sunjwan Road, Jammu, Pin Code 181152 

28 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

~ No.JK-28-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: YISB- 6~ !RG/LP Datedli9 

(Permod Kumar) 
Act;!\ti~-'1 R~r (Adm.) 

.02.2023 ~; ~ -v> 
Copy fonvarded to the: • 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Archana Rani, Advocate 

.. .... for information and necessary action. 

Additional Registrar (Adm.) 

~ V ~Y/v~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3!: 1)9">3 /RG/LP Dated: f.E_ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

..-- Ms. Afroza Gafar 
D/0 Ab Gaffar Wagay 
RIO Wagay Mahalia, Tehsil Khansahib, District Budgam, Pincode-191111 

29 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification. subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-29-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
A~nal R~gistrar (Adm.) 

No: ).'?tG--;f-3 !RGILP Dated/D: .02.2023 1)1,"~>1!""
0 

hy ~i-3 
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Afroza Gafar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

••• 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :5h iJrll-2 /RG/LP Dated: k _·02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

.r1vl:r. Abdus Samee Lone 
S/0 Abdul Qayoom Lone 
RIO Sanghiote, Tehsil Mendhar, District Poonch, Pin code-185211 

30 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

./No.JK-30-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

IRGILP Dated/~ 

(Permed Kumar) 
A~"tional R!;~gistrar (Adm.) 

~~ hv ~· .02.202 0'/,t:w 15)"'/1'7 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abdus Samee Lone, Advocate 

...... for information and necessary action. 

@:itional tgist~ v:7 



IDGH COURT OF JAMMU & KASHMID. AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3>"'1- 1)d'r], /RG/LP Dated: .JE. _·02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Ms. Azra Jan 
D/0 Shabir Ah Bhat 

31 

RIO Wani Mohallah, Chowdary Bagh, Rainawari, Tehsil North, District­
Srinagar AlP Aaliya Bagh, Dangarpoora, Taiba[ Road, Wanguda, Shalimar, 
District- Srinagar, Pin Code-190006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-31-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
AdtQti'opal Regi\\trar (Adm.) 

~-v\'~'' ~ 
No: Vi f)). ~8"1 IRGILP Dated/0 .02.2023 ' V ~'V) 
Copy forwarded to the: • 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Azra Jan, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3111 2<>:>-././RG/LP Dated:~ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr. Aaqib Rashid 
S/0 Ab Rashid Wagay 
RIO Gasirena, Tehsil Pahloo, District Kulgam, Pin code- 192231 

32 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/No.JK-32-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Per o Kumar) 
. A~a' Regit (Adm.> 

No: "Yf?o ~'J'f IRGILP Datedfr> .02.2023 f)'\:\'"" ~v') 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aaqib Rashid, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 32~)-old /RG/LP Dated:~ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

I' Mr. Ameen Hussain 
S/0 Mohmmad Hussain Rather 

33 

RIO Ratherpora Bumthan Mirbazar, Tehsil & District Anantnag, Pin code-
192101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-33-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
A~nal Regi~rar (Adm.) 

No: Y1?8-3oo£ IRG/LP Dated(t1 .02.2023 'U-0-Yo \hv ~'Vj'Y} 
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ameen Hussain, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4o~')<>>-j /RG/LP Dated: ~--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

.,- Mr. Ahsan Bashir Chaudhary 
S/0 Mahd Bashir Chaudhary 

34 

RIO Bathindi Marh, Vidhata Nagar, Bathindi, Tehsil & District Jammu, Pin 
cade-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

-' No.JK-34-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 7, oo {,- 12 IRGILP Dated /o 

Copy forwarded to the: -

(Permed Kumar) 
~nal Reg~trar (Adm.) 

.02.2023 -o"Ay"'? I.Jw- ~'1 ').:; 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahsan Bashir Chaudhary, Advocate 

, ..... for information and necessary action. 

rf-dd~ional Re~strar (Adm.) 

~v"? W ~~Y~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 41 r )..r?, /RG/LP Dated: k__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~ Mr. Ajit Singh Sohil 
S/0 Kirpal Singh 

35 

RIO H.No.124, Inyar Snjmatna, Pogal Paristan, Tehsil Ramsn, District­
Ramban AlP H.No. A/36, Basant Nagar, Janipur, Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-35-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~dit!,9nal Ret (Adm.) 

No: ~oil!~ )1 !RG!LP Dated{o .02.2023 ~.\"'"' ~v-)1-) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajit Singh So hi!, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961} 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A Tl ON 

No: Lf1)T,,J /RG/LP Dated: k _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Ariyan Abrol 
S/0 Rajinder Abrol 

36 

RIO F 375, Gurha Qasim Nagar, Bakshi Nagar, Tehsil & District Jammu, Pin 
code-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-36-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

/RGILP Dated/o 

(Permed Kumar) 
A~al Re~trar (Adm.) 

Copy forwarded to the: -

.02.2023 "f>\~"'"" 'hv ~'V) 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ariyan Abrol, Advocate 

. ..... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '127!<>~3 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

,.. Mr. Akshay Mattoo 
S/0 Ramesh Mattoo 
RIO H.No-83, Lane No.2B/6, Roopnagar Enclave, Jammu, Pincode-180013 

37 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-37-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~dit!9nal Reg~trar (Adm.) 

No: ?>t>?o- :?"!f- JRG/LP Dated}!!> 
~? ~\"Y? ¥ ..a.c.../. 

.02.2023 / ~4'1.1"' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Akshay Mattoo, Advocate 

.. .... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4tf i ?o'Yl /RG/LP Dated: lo _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Ankush Kohli 
S/ODes Raj 
RIO Vijaypur Kothi, Tehsil Vijaypur, District Samba, Pincode- 184120 

38 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-38-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~diyP~nal Regt::: (Adm.) 

No: 3o3!l-£;£ IRGILP Dated/• .02.2023~-Y;YJ ~1-v') 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ankush Kohli, Advocate 

...... for information and necessary action. 

- --- _., 



I 

IDGH COURT OF JA.M1MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of.B\lr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4f ;.J.ol--.3/RG/LP Dated: 1£_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

.-- Mr. Abhimanyu Singh Wazir 
S/0 Balraj Singh Wazir 
RIO H.No.263, Pacci Dhakki, Tehsil & District Jammu, Pin Code-180001 

39 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

~ No.JK-.39-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
' ~nal Rettrar (Adm.) 

No: '!:,o'-16 ...-.f.S IRGILP Dated/~ .02.2023 <&\"~\-y~ . y ~'V l 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government F?ress, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Cowrt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhimanyu Singh Wazir, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '-1/;r /o)'$ /RG/LP Dated: k__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Abhishek Raina 
S/0 Rashpal 
RIO H.No.142, W.No.8, Tehsil Bishnah, District Jammu 

40 

AlP Near Lakshmi Palace Tomal, Anandnagar Bohri, District- Jammu, 
Pincode-180002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-40-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there llefore. 

By Order 

(Permed Kumar) 
~dit~onal R~istrar (Adm.) 

No: ~D Pt~ 6! IRGILP Datedjo .02.2023 \~~'? 'h-y/ ~11~ 
Copy forwarded to the: - L .11Sj , 
1. Principal District and S~ssions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping reco~d of the same. 
7. Mr. Abhishek Raina, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lfff--:/'Jo'J.-3/RG/LP Dated: ~ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Amit Choudhary 
S/0 Kamal Jeet 

41 

RIO Rangoor Camp, Tehsil Ramgarh, District Samba, AlP Gagore near 
St.Antony's Convent School, Vijaypur, Samba, Pincode-184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/No.JK-41-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

IRGILP Dated/~ 

(Permod Kumar) 
~nat Reg~trar (Adm.) 

Copy forwarded to the: -

.02.2023 ~~..:}? 'Vvv ~'1'}) 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping reco~d of the same. 
Mr. Amit Choudhary, Advocate 

.. .... for informati:on and necessary action. 



IDGH COURT OF J.AMlyiU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'f$~],o'Y~ /RG/LP Dated: 1.!._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

r Mr. Aatir Shafi Dar 
S/0 Mohammad Shaft Dar 
RIO Sonigam, Tehsil & District Kulgam, Pin code- 192231 

42 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisi,onally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.r No.JK-42-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~dit_!,9nal Regi~ (Adm.) 

No: 3o<b r'f!f IRGILP Dated fo .02.2023 ~-y\'Y? ~ 'Vj 
Copy forwarded to the: -
1. Principal District and SE?ssions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aatir Shafi Dar, Advocate 

...... for informati0n and necessary action. 

~tional Regi~~rar (Adm.) 

~'if"?; v ~1'0 



IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '19 i 2ov> /RG/LP Dated: k_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Ms. Anchal Gupta 
D/0 Suraj Gupta 
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RIO H.No.2 Enclave 1A, Roop Nagar, Tehsil & District Jammu, Pin code- · 
180013 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-43-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 

/RG/LP Oatedj'D 

~onal Regtftrar (Adm.) 

Copy forwarded to the: -

.02.2023 ~~)1"1 v ~~'V> 

1. Principal District and Se::;sions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Colilrt Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Anchal Gupta, Advocate 

.. .... for informatiom and necessary action. 



IDGH COURT OF JAMJ.\1U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 10 T I F I C A T I ON 

No: .£/ f"Jd /RG/LP Dated:~ _-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Ms. Anjum Mehraj 
D/0 Mehraj ud din Pandit 
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RIO Daramdoora, Pandit Mohalla, Tehsil Keegam, District Shopian, Pincode-
192302 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

..... No.JK-45-2023 in the roll of Advocate maintained by this. Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJCpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 
' 

By Order 

(Permod Kumar) 
~nat R~~istrar (Adm.) 

No: 3fJCJ'1 .... /o I /RG/LP Dated /9 .02.2023 ~l>f 'hy ~'V/ ']/~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council!of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anjum Mehraj, Advocate 

...... for informatipn and necessary action. 



IDGH COURT OF JAJylMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: So o/' :)o}$ /RG/LP Dated:io· -02-2023 v --
It is hereby notified that vide High Court Order Dated 08.02.2023 

< Mr. ArifRashid Zargar 
S/0 Abdul Rashid Zargar 
RIO Gundow-B, Tehsil Chillli Pingal, District Doda, 
AlP Satellite Colony, Firoz Lane, Bathandi Morh, Jammu, Pin code-181152 
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has been admitted and enrtolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.,.. No.JK-44-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of e!Xpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 3o8i · 9.J 

(Per~J!i~umar) 
Additional ~t" ar (Adm.k ~ 

IRG/LP Dafud I• . . 02.2023 \ \> \'2.c; ~q, Y" 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Co~rt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. ArifRashid Zarga11, Advocate 

...... for information and necessary action. 

Additionapis~ar (~dm.) k~v 
~)- \7--.3 ~ \ 'l 



IDGH COURT OF JAMIY.m & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _')il. Wo13/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

./ Ms. Aksa Bashir 
D/0 Bashir Ahmad Mir 
RIO Humhama, Tehsil & District Budgam, Pincode-190014 
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has been admitted and enrblled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

./ No.JK-46-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
P@1Jiti_?nal Re~strar (Adm.) 

No: 31.2,2~.2Cj ~ /RG/LP Dated /(],02.2023 ~-ll> 'lry" ~'II<) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council, of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aksa Bashir, Advocate 

...... for informati.on and necessary action. 

~.ditional ~rar (A~~/Jy 
'tl\Y\v'7 v~ 11'1 



IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 53 f.2o)1'/RG/LP Dated: ...il!::._-02-~023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr. Arun Kumar 
S/0 Jiv Nath Sharma 
RIO 145-Pacca Danga, Tehsil & District Jammu, Pin code-180001 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID, His/her name has been entered under serial 

/ No.JK-47-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of e;xpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A'(_~iti~nal ReRistrar (Adm.) · 

No:,3/3e-,3]-IRG/LP Dated/0·.02.2023 ~~-, o/ ~'V'l­
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Cqurt Bar Association, Jammu. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arun Kumar, Advocate 

..... .for information and necessary action. 



IDGH COURT OF JAM!VIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:5o/ Wjch?/RG/LP Dated: /oL-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr.Abuzar 
S/0 Mohd Shahan 
RIO Razna Palmar, Tehsil & District Kishtwar, Pincode-182205 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-48-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of eKpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
~iti~nal Re~ar (Adm.) 

No: 3/ i'>I'J -lf !>- IRGILP Dated /Po02.2023 ~ ~ 'll/ ;y} 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Councili of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abuzar, Advocate 

...... for information and necessary action. 



101 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 56 1/_:lo).2/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Gazala Zahoor 
D/0 Zahoor Ali Hajam 
RIO Babapora, Tehsil Zainftpora, District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CIQ. His/her name has been entered under serial 

No.JK-101-2023 in the roll of Advocate maintained by this Registry. 

The renewallextensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad "tional Reg~strar (Adm.) 

No: 31 s-l( ~ 51 - /RG/LP Dated ftl~02.202 ~.o'l-,,o-i? V /j(\v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Oourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gazala Zahoor, Advocate 

...... for information and necessary action. 



186 

IDGH COURT OF JAMJ.\1U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 10 T I F I C A T I ON 

No:.5.f" &J'J.oJB /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mehrajuddin Mir 
S/0 Kh. Ghulam Mohd Mir 
RIO 3/3 Kakaw Enclave, Rose Lane, Buchpora, Tehsil Hazratbal, District 
Srinagar, Pincode-190020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-186-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional Reear (Adm.) 

No: <'3JI-/6- f> 3 - /RG/LP Dated /~.02.202&'7 ~tv' '()~' '0\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari;:tn, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mehrajuddin Mir, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

@; ~ ~y 



49 

IDGH COURT OF JAMl'yiTJ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 57 e({ii..PJJ/RG/LP Dated: _&_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

,.... Mr. Azhar Ji Malik 
S/0 Ab Rashid Malik 
RIO Chamalwas, Kralchihall, Tehsil Banihal, District Ram ban 
AlP Sidhra, Lower Ragoora, Jammu, Pincode-180017 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-49-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJcpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 

~nal Re~strar (A~~) A ;) 
No' .3/6:!. -69- IRG/LP Damd /U,02.2023 ~\)<:!' fy ,t-~o/~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recordiofthe same. 
7. Mr. Azhar Ji Malik, A<ilvocate 

I 

...... for information and necessary action. 
; ·~-. / 



IDGH COURT OF JAl\;IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofnar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.~S ""(J'o.B /RG/LP Dated: !tJ, -02-2023 

It is hereby notified th;:~t vide High Court Order Dated 08.02.2023 

r Mr. Abhishek Sharma 
S/0 Pawan Kumar 

so 

RIO Gowal, P/0 Tarore, Tehsil Bari Brahmana, District Samba, Pin code-
181133 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

,./ No.JK-50-2023 in the roll of, Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~di~naiRe~istrar(Adm.) 3 

No: .. 3! ft:;~ 71-- IRGILP' Dated fb~02.2023\~\>'\Y' ~ ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhishek Sharma, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of ~ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N' 0 T I F I C A T I ON 

No: 5CJ t ?=o:r3 /RG/LP Dated: _/£___ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Ankit Sharma 
S/0 Ajeet Kumar 
RIO Marchola, Tehsil- Sunderbani, District Rajouri 
AlP H.N0.60, Sector 10, Nanak Nagar, Jammu, Pincode-180004 

51 . 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-51-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 

~ional Re~istrar (A~~ ~ 
No' 31'1=8- 8 (" IRG/LP Dated /0.02.2023 ~Vf" 'lyv ~~1 V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Councilof India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ankit Sharma, Advocate 

...... for informati0n and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: bf>~}I?)')JRG/LP Dated: A-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Ms. Mrooza Rashid 
D/0 Ab Rashid Lone 

52 

RIO Ganjipora, Batwina, Tehsil Wakura, District Ganderbal, Pincode-193501 

has been admitted and enrQIIed as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID, His/her name has been entered under serial 

/ No.JK-52-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~nal Re~istrar (Adm.) 

No: 3/flt ..-1) IRG/LP Dated /().02.2023 <t>\'"A-v'J 'hy- ~'Y> 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mrooza Rashid, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: 61 r?.orJ /RG/LP Dated: _ltL-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr. Aamir Ahmad 
S/0 Parvaiz Ahmad 
RIO Serch Chowdary Bagh, Tehsil & District- Ganderbal, Pincode-191201 

53 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-53-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 

IRG/LP Dated 

~onal ~trar ~~:~ 

Copy forwarded to the: -

/o.02.2023 ~V\>'"" ~111-'1, 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Ganderbal. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Aamir Ahmad, Advocate 

.. .... for information and necessary action. 

1-----------------------------------------



• 

IDGH COURT OF JAMNIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBa1· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: h·1 ')oYJ. /RG/LP Dated: A-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Ms. Ananya Sharma 
D/0 Sheru Ram Sharma 

54 

RIO W.No.3, Dhiansar, Tehsil Bari Brahmana, District Samba, Pincode-
181133 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-54-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensicm of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~nat R~istrar (Adm.) 

No' 3~>-c oq IRG/LP Dated /0.02.2023 "0~-0 't>,/ ~y"\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ananya Sharma, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: 63~ '>o'i'J/RG/LP Dated: _&_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr. Ankush Prasher 
S/0 Suresh Kumar 

55 

RIO Deon, W.No.4, P.O.Purmandal, Tehsil Bari Brahmana, District Samba, 
Pincode-181145 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

, No.JK-55-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 

No: .3J./~, IFf- IRGILP Dated 

~nal ~egistrar (Adm.) 

lo.02.2023 1)'r;r\'"'r"7 V ~1 )I). 
Copy forwarded to the: -
1. Principal District and ~essions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government. Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ankush Prasher, Advocate 

...... for information and necessary action. 



IDGH COURT OF JA+\']MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

b'!1,'for'$ /RG/LP Dated: ~--:02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Aanisa Mushtaq 
D/0 Mushtaq Ahmad Shah 
RIO Maidan-e-Chogal, Tehsil Handwara, District Kupwara, Pincode-193221 

56 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-5!-2023 in the roll ot Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~onal ~egist-:_ar (Adm.) 

No' 3JJB -75 /RG/LP Dat.d I• .02.2023 91"-A"' l!y,/ ~ 1;$ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar l\ssociation, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aanisa Mushtaq, Advocate 

...... for informaticm and necessary action. 



IDGH COURT OF JAl.VI)VIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N,O T IF I CAT I ON 

No: ~/RG/LP Dated: ____&_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/Mr. Ankit Bhagat 
S/0 Devender Kumar 
RIO W.No.4, H.N0.130, Tehsil R.S. Pura, District Jammu, Pincode-181102 

57 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-57-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~nal ~trar (Adm.) 

No: 3>l~l, 3.:> /RG/LP Dated /o.02.2023 ({;l\7\-0 ~y) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmeht Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. An kit Bhagat, Advocate 

...... for information and necessary action. 



• 

IDGH COURT OF JAMJ,VlU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N..,O T I F I C A T I ON 

No: tt(')1>:Y3 /RG/LP Dated: ...l.E.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

'~"Mr. Anuraag Verma Jai 
S/0 Sanjay Verma 
RIO 86, Beehama Poshpora, Tehsil & District Ganderbal, Pincode-191201 

58 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

t' No.JK-58-2023 in the roll of t-.dvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additionj~Rtstrar (Adm.) , 

No: .31.3.t.t- 41 !RG/LP Dated /tJ.02.2023 2>\J-1')...'3 ~1'V) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anuraag Verma Jai, Advocate 

...... for information and necessary action. 



IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB11r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 61-i '-"r.S/RG/LP Dated: __fQ__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

/ Mr. Aabid Hamid 
S/0 Abdul Hamid Pandit 

59 

RIO Uthoora near Jamia Masjid, Tehsil & District Pulwama, Pincode-192301 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

/ No.JK-59-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~ditional ~egistrar (Adm.) 

No: -3:1.4)- ...-4, IRGILP Dated /o.02.2023~V1 v ~v]'":) 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Councili of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping reco~d of the same. 
7. Mr. Aabid Hamid, Advocate 

...... for informati:on and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /81'JO'Y3 /RG/LP Dated: _lQ__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

60 

r Mr. Aqib Rashid Wani 
S/0 Abdul Rashid Wani 
RIO Branwa.r Wani Mohallah, Tehsil Chadoora, District Budgam, Pincode-
191113 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from con~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

r No.JK-60-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 0~ ~~\Ot3 
(Permod Kumar) 

~diti?nal R,istrar (Adm.) 

No: 3'- .ro ..-S?l- IRGILP Dated 1•.02.2023~, v ~-y"J. 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council'-'of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping reco~d of the same. 
Mr. Aqib Rashid Walli, Advocate 

. ..... for information and necessary action. 

~dd~tional ~gis;rar (A~~-·)/"'\ V '7 
l~\v7 V ~~ 



IDGH COURT OF JA.Ml\fiU & KASHMIR AND LADAKH AT JAMl\IIU 
(Exercising powers ofBa~· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 171'}Pv3 /RG/LP Dated: A-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Aqib Farooq 
S/0 Farooq Ahmad Mir 
RIO 43, Herpora Munipay, 'fehsil & District Budgam, Pincode-191111 

61 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-61-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensidn of provisional licence/enrollment must be 

sought before the date of e~piry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~ional Re~strar (Adm.) 

No: 3 ).-!;'f} ..- H IRGILP Dated /o .02.202~">''> V ~~ r 7 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aqib Farooq, Advocate 

...... for information and necessary action. 

Additiona 

~ 



IDGH COURT OF JAMlY,IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~?. /RG/LP Dated: _&_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Arjumand Amin 
D/0 Mohd Amin Mir 
RIO Beehama Poshpora, Tehsil & District Ganderbal, Pincode-191201 

62 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-62-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi<m of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~~~ ~egistrar (1dm) 

/RGILP Dated ta.02.2023 '0'(,/ V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council' of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arjumand Amin, Advocate 

...... for information and necessary action. 

;'tddition1\ Registrar (Adm.) 

V 'Jv ~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1-/ t'}o-v/, /RG/LP Dated: ___k_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Aadil Mushtaq 
S/0 Mushtaq Ahmad Mir 
RJO Manzgam, Tehsil Dami:J.al Hanjipora, District Kulgam, Pincode-192233 

63 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-63-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~itional R~gistrar (Adm.) 
~"))'.,;~ ~ 

IRGILP Dated /t>.02.2023<o'!,!""' * 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council Of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Cpurt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aadil Mushtaq, Advocate 

...... for informaticcm and necessary action. 

~dditional\fegistrar (Adm.) 

LV 'hv ~11 



IDGH COURT OF JAJ.VJ;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: -:1-J.. ..j ~ >~/RG/LP Dated: ___{Q_-02-2023 
rj 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Afroza Akhtar 
D/0 Manzoor Ahmad Mir 
RIO Shahoo- Sachan, TehsHI Pahloo, District Kulgam, Pincode-192231 

64 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-64-2023 in the roll o~ Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional Rtistrar (Adm.) 

\21 rf'-v7 
!RGILP Dated lo .02.202~ . ~\ ..../ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Afroza Akhtar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAM\VfU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -;{-'!:, {/cf'l-<>Y'J/RG/LP Dated: ---.L£.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Asif Ahmad Dar 
S/0 Gh. Ahmad Dar 

65 

RIO Baliharen, Bonichakal, Tehsil Pattan, District Baramulla, Pincode-
193121 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-65-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~al Rear (Adm.) 

IRGILP Dated lo .02.2023 'ff6,-c.,'-tP.,> ~ rv 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librariam, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asif Ahmad Dar, Advocate 

...... for information and necessary action. 

Addition 

~ 



IDGH COURT OF JAM)MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB!lr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N:OTIFICATION 

No: ftt .../ >oYl /RG/LP Dated: ~-02-2023 
7 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Andleeba Tayub 
D/0 Peer Mohd Tayub 
RIO Furrah, Tehsil & District Anantnag, Pincode-192101 

66 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conc.erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-66-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the .date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A(©:;~t R~istrar (Adm.) 

IRGILP Dated /o.02.2023 ~v-v'~-0 o/ ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Andleeba Tayub, Advocate 

...... for information and necessary action. 

~ional t:rar (Ad;,; 



IDGH COURT OF JA.Ml\?]J & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBa11 Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~RG/LP Dated: ..l£._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Aiman Hamid 
D/0 Abdul Hamid Bhat 

67 

RIO Govt. Housing Colonty, Baghi Mehtab, Tehsil Chanapora, District 
Srinagar, Pincode-190019 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisi0nally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-67-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Ad;l\tional ~egi_.strar (Adm.) 
~1Pv'71tJV 

/RG/LP Dated /o.02.2023 0r;,·0,; ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aim an Hamid, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1-61 Al2.3 /RG/LP Dated: _k_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Arshid Ahmad Palla 
S/0 Gh. Nabi Palla 
RIO Barpora, Tehsil & District Pulwama, Pincode-192301 

68 

has been admitted and enr0lled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-68-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before .. 

By Order 

(Permod Kumar) 
Ad~ion~ Re~istrar (Adm.) 

No: '??;? IY - 'J....I /RGILP Dated )D .02.2023 ~v? '}qy- ~ .,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshid Ahmad Pa,lla, Advocate 

...... for informati<;m and necessary action. 

@:itional cstrar (Ad~\../ 



IDGH COURT OF JAJ,VIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of' Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1-1-t} '2-e>2.._"S /RG/LP Dated: jQ_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Asmat Majeed 
D/0 Abdul Majeed Khan 

69 

RIO Gousia Colony, Noor Bagh, Tehsil Sopore, District Baramulla, Pincode-
193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-69-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there 'before. 

By Order 

(Permod Kumar) 
A itional ReAistrar (Adm.) 

'\U Olf)'V9 v v 
/RG/LP Dated to .02.202 <O'/))lY ~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council! of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asmat Majeed, A<;lvocate 

...... for information and necessary action. 

~ditional 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: j-'6 11DJ-3./RG/LP Dated: jQ_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Bilal Ahmad 
S/0 Abdul Aziz 
RIO Shiendara, Tehsil Haveli, District Poonch, Pin code-185101 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

• Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-70-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~iti?nal R~gistrar (Adm.) 

No: 3 '::> ":?o- ~3- /RG/LP Dated l o .02.202~.,-v'? V ~tV' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librariam, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmad, Advocate 

...... for information and necessary action. 

;1dditional RetfJistrar (Adm.) 

~ v ft:/.v rc;\ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1CJ aj 2t>2.3./RG/LP Dated: jQ_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Bilal Ahmad Bhat 
S/0 Noor Mohammad Bhat 
RIO Gundjehangir, Batapora, Tehsil Hajin, District Bandipora 
AlP E-2, Tulsi Bagh, Srinagar, Pincode-190001 

71 

has been admitted and enrrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-71-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ar;tional Regi);trar (Adm.) 

• ~.,"> ~ ~ 
No: ?::>?>?;, 'b- 45"" /RG/LP Dated I 0.02.202 o'!lo-v' ~ ~~rv 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Coun"il of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmad Bhat, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ro IJj_ 2o2-3/RG/LP Dated: _l,Q__-02-2023 
I 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Bhupesh Mehta 
S/0 Krishan Lal Mehta 

72 

RIO H.No.122/2, Sanjay Nagar, Tehsil Jammu South, District Jammu, 
Pincode-180010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provil:)ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-72-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~ti9nal Re~istrar (Adm.) 

No: ~:,yt,- $3 JRGILP Dated lo .o2.2023W.,ril/ }v ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu .. 
2. Secretary, Bar Council,of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bhupesh Mehta, Advocate 

...... for information and necessary action. 

~itionar ReCr (AA:/,; 

, 7ot1 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N m T I F I C A T I ON 

No: 81 ot :l.ol-'3,/RG/LP Dated: l:9_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Bilal Ahmed Khan 
S/0 Taleem Ahmed Khan 
RIO Potha, Tehsil Surankote, District Poonch, Pincode-185121 

73 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-73-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJCpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Additional Re~strar (Adm.) 

No: ?:>?:,'5"4-t;) /RG/LP Dated /o .02.202~"'¥" hy ~ 
Copy forwarded to the: -
1. Principal District and Se.ssions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmed Khan, Advocate 

..... .for information and necessary action. 



IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * *" 

PROVISIONAL 
ENROLLMENT 

N ,0 T I F I C A T I ON 

No: \5)._ of ?-D:l.-?. /RG/LP Dated: Jn.._-02-2023 

It is hereby notified thC\t vide High Court Order Dated 08.02.2023 

Mr. Bhoori Singh 
S/0 Shanti Parkash 
RIO Pora Bala, Tehsil Gandoh, District Doda, Pincode-182203 

74 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-74-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of' expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad itional R€fistrar (Adm.) 

IRGILP Dated ) 0 .02.202 ~,.,v'Jll;y., V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BC)r Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bhoori Singh, Advocate 

...... for information and necessary action. 

~Hionai C' (A'k v-' 



IDGH COURT OF JAM;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBl)r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N iO T I F I C A T I ON 

No: <6 2:> ~ ~l-3/RG/LP Dated: J..L-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Balbir Singh 
S/0 Om Parkash 

75 

RIO Fagolta near Govt Middle School, Fatehpur, P/0 Tapper, Tehsil Bani, 
District Kathua, Pincode-184206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-75-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Ad itional R~·strar (Ad~-) / 

;!!' oy"? lb'X. ,, v J 
/RGILP Dated lo .02.202 0 }>""" "') 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government. Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar fl)ssociation, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librariarn, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Balbir Singh, Advocate 

...... for information and necessary action. 

~ional t:''"' (Ad%,/ 



IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of:Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: gy ofw2..3 /RG/LP Dated: J.iL-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Bushra Bashir Zargar 
D/0 Bashr4Ahmad Zargar 

76 

RIO Shaheen Mohalla Baghwanpora, Noorbagh, Tehsil Eidgah, District 
Srinagar, Pincode-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-76-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of1expiry unless the absolute/final enrollment as an 

Advocate is ordered thereibefore. 

By Order 

(Permod Kumar) 
Additional Rec·strar (Adm.) 

02) ~";. l-.1 _ 
No: 33>3-'&-<6S /RG/LP Dated /D.02.202$1:'• ~V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bushra Bashir Z~rgar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: &£' J.DJ..s /RG/LP Dated: j_Q__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Bareeda Ashraf 
D/0 Mohd Ashraf Shah 
RIO Pinjoora, Tehsil & DistFict Shopian, Pincode-192303 

77 

has been admitted and enrGIIed as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-77-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Additional Re~istrar (AdJ:rc1 

/() / ..,;s-.-7 V /'t:>~\) · .Y 
/RGILP Dated (o.02.202~"'~~ q 

Copy forwarded to the: -
1. Principal District and S~essions Judge, Shopian. 
2. Secretary, Bar Council•of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Qourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recond of the same. 
7. Ms. Bareeda Ashraf, Advocate 

...... for informati'on and necessary action. 

~tiona I Rear (Ad~ v' 



IDGH COURT OF JAJ,VIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of'Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~f., ~ 2o'2.3/RG/LP Dated: .l..n_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Bareeka Riyaz 
D/0 Riyaz Ahmad Yatoo 

78 

RIO S.K Colony, Sector-1, Qamarwari, Tehsil Shalteng (Central), District 
Srinagar, Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-78-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 3?:fl Y - Yo I 

(Permod Kumar) 
A~tio~l Reer (Ad~-~ 

IRGILP Dated [ 0 .02.202~ 17':,? ~'\ ~--./ 
Copy forwarded to the: • 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Col!lrt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record 0f the same. 
7. Ms. Bareeka Riyaz, Advocate 

...... for information,and necessary action. 

@:dition•c'•''"' (Ad~\ V 



IDGH COURT OF JAMN.IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f$1 ;k'XP/RG/LP Dated: jQ_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Be Nazir 
D/0 Nazir Ahmad Ganai 
RIO Memander, Tehsil & District Shopian, Pincode-192303 

79 

has been admitted and enmlled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-79-2023 in the roll of Advocate maintained by this Registry. 

The renewal!extensicm of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional Reear (Adm.) 

IRGILP Dated /t>.02.2023~·tf;v" ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar CounciJ,of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Be Nazir, Advocate 

...... for information and necessary action. 

~itiona~istrar (Adm.) 

~) 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 88f1J22> /RG/LP Dated: ____{Q__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Bazila S Yaqub 
D/0 Mohd Yaqub Wani 

80 

RIO DR's Colony, Molvi Stop Lal Bazar, Tehsil Eidgah, District Srinagar, 
Pincode-190023 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-80-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~tio~at Rear (Adm.) 

No: 3Y/o- I+ IRGILP Dated (o.02.202~-Y'-;"? ~ r/ 
Copy forwarded to the: -
1. Principal District and S13ssions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms .. Bazila S Yaqub, Advocate 

...... for informatibn and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 89 1 '2o2.-3 /RG/LP Dated: ,LQ__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Chetan Manhas 
S/0 Padam Dev Singh 
RIO Dherian, Tehsil Khour, District Jammu 
AlP Lane No.8, Gurha Barnai, Tehsil & District Jammu, Pincode-181123 

81 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-81-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: ?>41'6- 2~ 

(Permod Kumar) 
ditional ~egistrar (A~m.) , 

'\)... ~y? \h,y ~ v 
/RGILP Dated I o .02.202 'llvoY q 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Chetan Manhas, Advocate 

...... for informatiqn and necessary action. 

Grditiona~lstrar (Ad~ 



IDGH COURT OF JAMlVJ(U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cfv 1 )o}.-:1 /RG/LP Dated: ...(Q_.o2-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Daaliyah Majeed 
D/0 Abdul Majeed Khan 
RIO Kukrusa, Tehsil Villagam, District Kupwara, Pincode-193222 

82 

has been admitted and emolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from com~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-82-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
Additional Rear (Adm.) 

No: '?> lf )....6 - 2 '2.. IRGIL.P Dated I o .02.202~-,p-0' ~ / 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Couf1cil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. ·lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping r~cord of the same. 
7. Ms. Daaliyah Majt(ed, Advocate 

...... for infor111ation and necessary action. 

~itional cstrar (A~/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 0 I q{ 2oJ..b/RG/LP Dated: _{Q__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Diksha Bakshi 
D/0 Sunil Kumar 
RIO W.No.l3, Tehsil Nowshera, District Rajouri 

83 

AlP Plot no.210, Hari Singh Nagar, ReharLColony, Jammu, Pin Code- 180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-83-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there b.efore. 

By Order 

(Permod Kumar) 
A¥jtio~al Re~ar (A~·L,_ 

/RG/LP Dated /D .02.202~-v'"'? ~ ')/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Diksha Bakshi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bat' Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:q).1 J.fl23 /RG/LP Dated: /v -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Divya Jamwal 
D/0 Raj Pal Singh 
RIO Chhan Khatria, Tehsil Hiranagar, District-Kathua 
AlP W.No.14, Kheli Mandi, Samba, Pincode-184121 

84 

has been admitted and enr0lled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-84-2023 in the roll of Advocate maintained by this Registry. 

The renewal!extensill>n of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~it~~l ~trar (Adm.) 

No: ~lj lf I - 49 /RGILP Dated f 0.02.2021~~/ ~ 
Copy forwarded to the: -
1. Principal District and S:essions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Divya Jamwal, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cj 3 ~ )e>;g, /RG/LP Dated: jQ__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Dhananjay Kumar Thakur 
S/0 A jay Kumar Thakur 
RIO H.No.34, W.No.15, Nagri, Tehsil & District Doda, Pincode-182202 

85 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-85-2023 in the roll ofAdvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~ti~al ~trar (Adm.) 

No: 34'(2- 5".6 /RG/LP Dated (o.02.2023~v~ ~~~ 
Copy forwarded to the: -
1. Principal District and S\')ssions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorcl of t_he same. 
7. Mr. Dhananjay Kumar Thakur, Advocate 

...... for information and necessary action. 



IDGH COURT OF J.AJVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ory-oj 2li)3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Devleena Sharma 
D/0 Rakesh Kumar 

86 

RIO Near Bustand (Upper Mohalla) Jandrah, Tehsil Dansal, District Jammu 
A!P Upper Kotli Pain, Chinar, Udhampur, Pincode-182121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-86-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) · 
Additional ~trar (AdiD.)/ 

No: ?::,Y (j- - b 4 !RGILP Dated to .02.2023~-v'? ~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for. information 

and also keeping record pf the same. 
7. Ms. Devleena Sharma, Advocate 

...... for information and necessary action. 

~ionr:;egistrar (A~ 



IDGH COURT OF JA.l.VIl\(IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:1~ 1 2-oJ-.2/RG/LP Dated: .i.Q_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Danish Sharma 
S/0 Nater Parkash Sharma 
RIO Rehan, Tehsil Koteranka, District Rajouri 
AlP W.No.6, near ARTO Office, Rajouri, Pincode-185131 

87 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisiomally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LLB 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-87-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~"tional Reg~~trar (Adm.) 
~ .,0 v ~,'./ 

No: 3Lf 6 f _.-f2.. /RGILP Dc:1ted /o .02.202 r:,'&fJv ..r ~' 

Copy forwarded to the: -
1. Principal District and Sess.ions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Cour:t of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Sharma, Advocate 

...... for information and necessary action. 

Additiona 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 16 1 :NJ2J /RG/LP Dated: .h.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Danish Wazir 
S/0 Kishori Lal Wazir 

88 

RIO H.No.24, near BVM Middle School Hidyal, Tehsil & District Kishtwar, 
Pincode-182204 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisiomally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concermed University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-88-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exgiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Additional Rear (Adm.) 

No:3Lft6- /Jt!> IRGILP Dated/D .02.2023~-#"7 ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 

1 
d" 

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for up oa mg on 
the official website. . . . 

6. lncharge Chief Librarian, High Court Wing Jammu/Snnagar for mformat1on 
and also keeping record of the same. 

1. Mr. Danish Wazir, Advocate 
...... for information and necessary action. 

&;onal~lrar (A~ Y 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 91 of 'AJ),.?JRG/LP Dated: .h2_-02-2023 

It is hereby notified thc:tt vide High Court Order Dated 08.02.2023 

Mr. Danish Hamid Khan 
S/0 Ab Hamid Khan 
RIO Nagbal, Hapatnar, Tehsil Pahalgam, District Anantnag 
AlP Qtr.No.52, B.S.F Camp, Paloura, Jammu, Pincode- 181124 

89 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from con0erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-89-2023 in the roll of! Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 
! 

Advocate is ordered there ibefore. 

By Order 

(Permod Kumar) 

Additional R~ar (A~ 

No: ?/tfS 1- g 8 IRG/LP Dated /o .02.2023~~ ~ ./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BanAssociation, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Hamid Khan, Advocate 

I 

...... for information and necessary action. 



IDGH COURT OF JAIVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N iD T I F I C A T I ON 

No: 0;8i2o').3/RG/LP Dated: _{Q__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Digvijay Singh 
S/0 Bodh Raj Singh 
RIO Near Higher Secondary School Sanasar, Tehsil Batote, District Ram ban 
AlP H.No.108 llnd Naranian Mohalla, Jammu, Pincode-180001 

90 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Har Council provis,ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-90-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

· Adv.ocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional ~strar (Adm.) 

No: 3/189 -9 7 /RGILP Dated /o .02.202~V'Y? ~V 
Copy forwarded to the: -
1. Principal District;and ~essions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the ne~<t issue of 

Government Gazette. 
4. President, District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K and Ladakh, ,Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping reco1ld of the same. 
7. Mr. Digvijay Singh, Advocate 

...... for information and necessary action. 
I 

~ion~strar (Adm.) 

~ ~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N iO T I F I C A T I ON 
' 

No: qq o;/~o)3 /RG/LP Dated: /(), -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Danish Nisar Khan 
S/0 Nisar Ahmad Khan 
RIO Sarnal, New Qazi Bagh, Tehsil & District Anantnag, Pincode-192101 

91 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-91-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 
I • 

Advocate is ordered there: before. 
I 

By Order 

(Permod Kumar) 
Additional Regwtrar (Adm.) 

~ -:;.,0 v 
No: .3lt98- 3 Sos-~ IRGILP Dated /0, .02.2023~,; A.. ... 

D" / ~'V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Counoil of India, New Delhi 
3. Manager, GovernmeJ;Jt Press, Jammu for publication in the next issue of 

Government Gazette: 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
I 

7. Mr. Danish Nisar Khan, Advocate 
...... for information and necessary action. 

~ditional ~trar (Adm.) 

~ ~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 10 T I F I C A T I ON 

No: /&-o 1/tai-3/RG/LP Dated: {d. -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Dimple Sarmal 
D/0 Parkash Chand 
RIO Thathi, Tehsil Marheen)>istrict Kathua, Pincode-184144 

92 

has been admitted and en~olled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provi$ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-92-2023 in the roll of :Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~tio_nal RegiC (Adm.> 

No:35:o b -/3 - /RG/LP Dated /0.02.202cy'1P'1/? ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar

1
Association, Kathua 

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 

7. Ms. Dimple Sarmal, Advocate 
...... for information and necessary action. 

Additional Reg~strar (Adm.) 

~ ~ ~ 
'' 



IDGH COURT OF JAMJ.y.IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ,0 T I F I C A T I ON 

No: 1<91 (f/JJ..o)J/RG/LP Dated: (()- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Eshan Gupta 
S/0 Janak Raj Gupta 
RIO H.No.109, W.No.2, Telnsil R.S.Pura, District Jammu, Pincode-181102 

93 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from com:erned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-93-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 
I 

Advocate is ordered there, before. 
I 

By Order 

No: 3~/l(- ';).. f-

(Permod Kumar) 
Ad~on~ Ret:"strar (Adm.) 

C!:>;(:;1Pv'? 

IRGILP Dated/0-.02.2023 "q,- 011 ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governme11t Press, Jammu for publication in the next issue of 

Government Gazette .. 
4. President, J&K High tourt Bar Association, Jammu. 
5. CPC e-Courts, High !Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Eshan Gupta, Advocate 

...... for information and necessary action. 

Additional ~egistrar (Adm.) 

Gl- v ~ q\ 
I. 



IDGH COURT OF JAMMU & KASHMIRAND LADAKH AT JAMMU 
(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ,0 T I F I C A T I ON 

No:/&;;. r/J.{/J.3/RG/LP Dated: (f), -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Faiela Farroq 
D/0 Farooq Ahmad Sofi 

94 

RIO Baghiyas Chattabal, Zampakadal near J&K Bank, Tehsil Srinagar 
South, District Srinagar, Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-94-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Ad ·tional Regi~rar (Adm.) 

~~ ~ ~ ~ ~v 
No: t:-_;;;;,~ ~ ~ )_ 9- /RGILP. Dated /O .. 02.2023 ~'t,c'V' /q\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High qourt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Faiela Farroq, Acivocate 

...... for information and necessary action. 

Additiona 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of~ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:[C/3 UJ-tt)._!, /RG/LP Dated: f 0.- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Fabiha Bashir Wani 
D/0 Bashir Ahmad Wani 
RIO Niloora Chowdribagh, Tehsil Shahoora Litter, District Pulwam~ 
AlP Main Road, Brein, Vakeel Colony, Nishat, Srinagar, Pincode-191121 

95 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, jsubject to the verification of his/her Provisional /LL.B 

Degree Certificate from con~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-95-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad~l Regwtrar (Adm.) 

No: 3 5'.:2 o -3 ?J- IRGILP Dated I 0-.02.2023 ~~-",._,?""' '!Jy ~V 
Copy forwarded to the: -
1. Principal District and ~essions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmen~ Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fabiha Bashir Wiani, Advocate 

...... for information and necessary action. 

@:HionaiCstrar !A~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
' (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ,0 T I F I C A T I ON 

No: /0lj 1/M)J/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Fayaz Manzer 
S/0 Manzer Ahmed 
RJO Pamrote, Tehsil Surankote, District Poonch 
AlP Jalalabad Sunjwan, H.i'l"o.101, Jammu, Pincode-185121 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and . 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from con(;erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-96-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of1expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 
' 

By Order 

(Permed umar) 
Ad~ona~Regi~trar (Adm.) 

No: Q5"3f9 - Lf S"- IRG/LP Dated fg -:.02.2023~"v'? o/ ~\ 11 

Copy forwarded to the: -
1. Principal District and ;sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High 1Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libra~ian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Fayaz Manzer, :Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: frJ[ et(/flp)3tRGILP Dated: ({),. -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~s.Farhat~anzoor 

D/0 ~anzoor Ahmad ~angral 
RIO Rawathpora Delina, T~hsil & District Baramulla, Pincode-193103 
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has been admitted and en[olled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-97-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
A~ion~ Reg(:ar (Adm.) 

No:3S:lt6 -.f:J, /RGILP Dated/0 •. 02.202~-v'? ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar.Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. ~s. Farhat ~anzoor, Advocate 

...... for information and necessary action. 
! 

@:tional tstrar (Ad~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of B

1

ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No:/ t761'VJ3/RG/LP Dated: ( do---02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Farhan Rashid Nengroo 
S/0 Abdul Rashid Nengroo 
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RIO Sirhama Dangipora, Tehsil Srigufwara, District Anantnag, Pincode-
192401 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from con<~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-98-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad~ional Re~·strar (Adm.) 

~.yrr':? /.1./. 
No:/J5"Slf -6!- IRGILP Dated /OT.02.2023 '07?'0v ?"CA. IV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar,Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Farhan Rashid 1\{engroo, Advocate 

...... for information and necessary action. 

lironal1::r (A; V 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: /Iff of/1°JJ/RG/LP Dated: //J'¥ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Fasil Iqbal Ganie 
S/0 Muhammad Iqbal Ganie 
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RIO New Colony Near GUJjjar Pati, Sogam, Tehsil Lolab, District Kupwara, 
Pincode-193223 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, ,subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-99-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of :expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~nal Reg\\trar (Adm.) 

No: 3S6J.- ~9- !RGILP Dated/&·.02.2023 0 'h'0 '%'v<> o/ ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Gourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Fasil Iqbal Ganie, Advocate 

...... for information and necessary action. 

&r'onal R~r (A~ 

I. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON -, 

No:/rJ9fflo:J.?, /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Farhana Manzoor 
D/0 Manzoor Ahmed Langoo 
RIO Bagh i Mehtab, Housing Colony, Tehsil Chanapora, Natipora, District 
Srinagar, Pincode-190019 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, ~subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from cont>erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-100-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 

(Permo Kumar) 
A~ion_;J Re"istrar (Adm.) 

No: 3Kfe ·1-1-- IRGILP Datedi0-.02.202~...,'7 'Jvv 4(\"Y" 
I 1{) 'b""' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 

' 2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farbana Manzoor, Advocate 

...... for information and necessary action. 

Additional 

~ 
egistrar (Adm.) 

~,; 
i -----------------
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N,Q T IF I CAT I ON 

No: /tY/1f)oJ3/RG/LP Dated: (0'..-.02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Ghulam Ahmad Lone 
S/0 Mohammad Akbar Lone 
RIO Vizer Hajam, Tehsil Wagoora, District Baramulla, Pincode-193103 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,.subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-102-2023 in the roll pf Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofi expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad~io';'l Re~istrar (Adm.) 

No: 3S1-6!-tl.s-- !RGIL'P Dated {6-.02.2023~'1P-v'? V ~ v 
0 

Copy forwarded to the: -
1. Principal District and iSessions Judge, Baramulla. 
2. Secretary, Bar Coundl of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BC~r Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping reoord of the same. 
7. Mr. Ghulam Ahmad. Lone, Advocate 

...... for information and necessary action. 

Additionregistrar (Adm.) 

~ ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/!& fho2J/RG/LP Dated: M~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Gulveena Koushal 
D/0 Gulshan Kumar 
RIO W.No.1 near Police Line, Friends Colony, Tehsil & District Kathua, 
Pincode-184101 

has been admitted and en~olled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conc.erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-103-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ~xpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

{Permod K!Jmar) 
Ad~i "onal Regi~trar (Adm.) 

No: 3~61 6-9 t;- /RGILP Dated/&·.02.2023 
1 

,'JPv'? V ~\l/ 
0 b"'v 

tio' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council: of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, KatRll.c;;.:. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also ke~ping record of the same. 
7. Ms. Gulveena Kousha~, Advocate 

...... for information and necessary action. 

Addition 

~ 
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IDGH COURT OF JAlVJ(MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /II 1f~a~3/RG/LP Dated: frJ, -02-2023 

It is hereby notified th<;~t vide High Court Order Dated 08.02.2023 

Mr. Gourav Saloch 
S/0 Anil Saloch 
RIO W.No.6, H.No.149, Barrian, Karan Nagar, Tehsil & District Udhampur, 
Pincode-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-104-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 

(Permod Kumar) 
A~ional Re~istrar (Adm.) 

No:3K"9.r--36'a).. /RG/LP DatedfCk02.202~rv""' ~ ~ 
. o'b'v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High (;ourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gourav Saloch, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JMUVIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NiOTIFICATION 

No: //f) '!1£o..23/RG/LP Dated: (tJ ..-.02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Gurpreet Kour 
D/0 Karnail Singh 
RIO Miran Sahib, Maralia, Tehsil R.S. Pura, District Jammu, Pincode-181101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provil'lionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-105-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

{Permo Kumar) 
Ad~ion~ Reer (Adm.) 

No: 36 e3 -( 0- /RGILP Dated !o .. 02.2023(%...JY'"I7 ~ 
o'b· 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 

0 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High C,ourt Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recoi·d of the same. 
7. Ms. Gurpreet Kour, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N: 0 T I F I C A T I ON 

No: f/3 '{/J.-el3/RG/LP Dated: /CJ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Henna Zargar 
D/0 Adil Hussain Zargar . 
RIO IDG Colony, Bemina, Tehsil Shalteng, District Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,. subject to the verification of his/her Provisional /LL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-106-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of, expiry unless the absolute/final enrollment as an 

Advocate is ordered there! before. 

By Order 

(Permod Kumar) 

No:3611-- I (J .--

Ad 'tional Re~istrar (Adm.) 

IRG/LP Dated/e~o2.202 i¥J..,-v-..o-y"7 V ~y 
ol6 ,v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Henna Zargar, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N,O T IF I CAT I ON 

No://lf fJJLo23JRGILP Dated: z'&r-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Husaib Amin 
S/0 Mohd Amin Reshi 
RIO Asthal, Reshi Mohalla, Tehsil & District Kulgam, Pincode-192231 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from cone>erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-107-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~d"tional Regljstrar (Adm.) 

~-v"'7 v ~, v 
No:3(;/Cj -:16-IRG/LP Dated/().;02.202 09;·"""' "' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Husaib Amin, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: /1.) cif<2oJ..3/RG/LP Dated: /{), -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Harveen Singh 
S/0 Amrik Singh 
RIO W.No.19, Chack Shekhian, Tehsil & District Kathua, Pincode-184102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-108-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of, expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 

(Permod Kumar) 
Additional R~istrar (Adm.) 

No: 3 t3(jv3 ]-- /RG/LP Dated /0,02.202~-v""' V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harveen Singh, Advocate 

...... for inform~tion and necessary action. 
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IDGR COURT OF JANIMU & KASHMIR AND LADAKH AT JANIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N10 T IF I CAT I ON 

No: //6 tff£o).,5/RG/LP Dated: 10 ""-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Ravish Shafi Lone 
D/0 Mohammad Shafi Lone 
RIO Khalifa Pora, Tehsil Khanyar, District Srinagar, Pincode-190003 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 09-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there :before. 

By Order 

(Permed Kumar) 

No: 

Ad 'tional etrar {Adm.) 

B 6 3f!J -l( S: /RGILP Dated /0.-.02.202 ~-o'~-'..,p"'"' ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ravish Shafi Lone, Advocate 

...... for information and necessary action. 

Additional Registrar {Adm.) 

~v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: //=J- clf!1Al31RGILP Dated: ~~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Humira Iqbal 
D/0 Mohd Iqbal Najar 
RIO Takiya, Behram Shah, Tehsil & District Anantnag, Pincode-192101 

has been admitted and emolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

. and antecedents from CID. His/her name has been entered under serial 

No.JK-110-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional Re~istrar (Adm.) 

No:3-6?t6 • S:3 • IRGILP Dated 10~02.202~"7 V ~y 
o'if 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humira Iqbal, Advocate 

...... for information and necessary action. 



1l1 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 10 T I F I C A T I ON 

No://& 't1£o.23/RG/LP Dated: I fJ- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Humira Hamid 
D/0 AbHamid Shairgojri 
RIO Sadder Bazar, Dobhi Mohalla, Tehsil Mattan, District Anantnag, 
Pincode-192125 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-111-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
Ad itional R~gistrar (Adm.) 

;lfJ"" v 
No: 36g-L( -6/·!RG/LP Dated/6 .. 02.202 .,'tt''" ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humira Hamid, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:fl91/h).2>/RG/LP Dated: /t:Jr -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Hashmat Rasool 
S/0 Ghulam Rasool Bhat 
RIO Ishber Gupt Ganga, Tehsil North, District Srinagar, Pincode-191123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-112-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
A~l Re~istrar (Adm.) 

j_6 ~~- 61r/RGILP Dated/rJ-.02.2023 ~'6_.,-v,"Vlv:> V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hashmat Rasool, Advocate 

...... for information and necessary action. 

&;tional [/''"'(A~ 
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IDGH COURT OF JAM!MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB!lr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N,O T IF I CAT I ON 

No: /£u '{fbJJ/RG/LP Dated: {!9...--02-2023 

It is hereby notified th<1t vide High Court Order Dated 08.02.2023 

Ms. Henna Hassan 
D/0 Ghulam Hassan 
RIO Dalal Mohalla, Pather Masjid, Tehsil South Srinagar, District Srinagar, 
Pincode-190002 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate froll) concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-113-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJCpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad24ion~ ReV (Adm.) 

No: tO f1 b ~!ir /RG/LP Dated fo"'-02.2023~'"V""' ~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council1of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High C0urt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Henna Hassan, A~vocate 

...... for informatiriln and necessary action. 

~tiona! ~trar (A~Y 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No:/!21 wu.L~/RG/LP Dated: /Or-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Hadeeka Amin 
D/0 Muhammad Amin Halkeem 
RIO Baghi Sunder Payeen Chattabal, Tehsil Srinagar South, District 
Srinagar, Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-114-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad~ion;;t Re~rar (Adm.) 

No: 36Tf} ~ f.{l~ /RGILR Dated/Ck02.2023 ~.,.,. ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hadeeka Amin, Advocate 

...... for informat.ion and necessary action. 

~dditionallr'egistrar (Adm.) 

~~~ 
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IDGH COURT OF JAMJ,VIU & KASHMIR AND LADAKH AT JAMMU 
{Exercising powers ofBa,r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NJO T I F I C A T I ON 

No: /r'):J.. ~)3/RG/LP Dated:/(}~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Izzat Fatima 
D/0 Zayad Ahmed Wani 
RIO Gund Adalkote, Tehsil Banihal, District Ramban, Pincode-182146 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-115-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 

(Permed Kumar) 
Additional Re%istrar (Adm.) 

No:.36fJt -'9,-3· !RGILP Dated/0 .. 02.2023~-iP V' ~~v 
o"'' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Izzat Fatima, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

~ l 14(1Y 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /~3 i/£o)3/RG/LP Dated:/ CJ.., -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Irfan Ahmad Bhat 
S/0 Ab Hamid Bhat 
RIO Hathbura, Tehsil Tullmulla, District Ganderbal, Pincode-191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-116-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Add~na~Re~istrar (Adm.) 

No:3-6q?(~3"ltJI/RGILP Dated/tJ-.02.2023~ V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. lrfan Ahmad Bhat, Advocate 

...... for information and necessary action. 

@::onal 1:/""' (Ad~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:!.iltt 'Z1f~DJ3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Irshad Nazir Parray 
S/0 Nazir Ahmad Parray 
RIO Bemina Housing Colony, Tehsil Central Shalteng, District Srinagar, 
Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-117-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
. Additional R~gistrar (Adm.) 

No: J to d. - o- 9 • IRG/LP Dated /~~.02.2023~.,. ¥ ~ 11 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irshad Nazir Par~ay, Advocate 

...... for information and necessary action. 

~Ilona cistrar (A~y' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N_;O T I F I C A T I ON 

No: IdS off~J.3/RG/LP Dated: (&- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms.IramJan 
D/0 Ghulam Qadir Mir 
RIO Bumthan Mirbazar, Rather Mohalla, Tehsil & District Anantnag, 
Pincode-192221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-118-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
Additional Registrar (Adm.) 

No: .3 7/fJ ·11-- /RG/LP Dated/&~.02.2023~., ~ ~~V 
-o'b" 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iram Jan, Advocate 

...... for information and necessary action. 

Addition~! Kegistrar (Adm.) 

~v ~ 
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IDGH COURT OF JAM)MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N;O T IF I CAT I ON 

No:/ (26 qftoJ3/RG/LP Dated: f & ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. IfraJan 
D/0 Show kat Ali 
RIO H.No.ll, Chinar Colony, Chandpora Harwan-Shalimar Road, Tehsil 
Nishat, District Srinagar, Pincode-191121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-119-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there foefore. 

By Order 

(Permod Kumar) 
Additional R~gistrar (Adm.) 

No: 31-ffJ -:t._s-- /RGILP Dated/0·.02.2023~~ l>y- -1i(v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifra Jan, Advocate 

• 00 00 .for informati,on and necessary action. 
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IDGH COURT OF JAJ.YI!MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB!tr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C AT I ON 

No:/!).z ~'tD23/RG/LP Dated: /0...--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Irshad Rashid Shiekh 
S/0 Abdul Rashid Shiekh 
RIO Sultanpora, Tehsil Zachaldara, District Kupwara, Pincode-193221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from comr:erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-120-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there :before. 

By Order 

(Permod Kumar) 
Add" ional R~gistrar (Adm.) 

J J;l..6 ~33- !RGILP Dated !0.02.202 r/t.'o-v''JP-v"'> Av- ~v No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar' Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irshad Rashid Shiekh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N: 0 T I F I C A T I ON 

No:/f119 tz'Ro.,l3JRG/LP Dated: fCJ- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Iqra Nazir 
D/0 Nazir Ahmad Pandit 
RIO Buchwara Dalgate, Tehsil Khanyar, District Srinagar, Pincode-190001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-121-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

{Permo Kumar) 
A~itio~al Re~istrar (Adm.) 

No:3J !J Cf ~ d.( I~ /RG/LP Dated/(} ·.02.2023 ~\1-'? 'h.y- ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Coun!!:il of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. lqra Nazir, Advocate 

...... for information and necessary action. 

~ddi~ional ~gistrar (Adm.) 

~'7 V ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N! 0 T I F I C A T I ON 

No:/ d 1 o(£o.l.3/RG/LP Dated: /6' .- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. llrrah Ashraf 
D/0 Mohammad AshrafBhat 
RIO Dardsun, Tehsil Kralpora, District Kupwara, Pincode-193224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-122-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 
A~nai Reear (Adm.) 

No: 31-l;:_J(CJ-JRG/LP Dated/0~02.2023 'f).w .~qf\):J. 
Copy forwarded to the: -
1. Principal District and $essions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. IIITah Ashraf, Advocate 

...... for informatjon and necessary action. 

(t})dditional ~gistrar (Adm.) .· 

J~7 ~ ~~v'J 
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IDGH COURT OF JAM(MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: I J (} ft/2o,13fRG/LP Dated: !tJ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Imtiaz Ahmed 
S/0 Mohd Yaqoob 
RIO Channi Rama Pomposh Colony near Jama Masjid, Tehsil Bahu, District 
Jammu, Pincode-180015 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provh:;ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-123-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
A~nal Reger (Adm.) 

J T ~~ -J':f- !RGILP DatedlcJ~.02.2023 e'V'\o/7 · ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Imtiaz Ahmed, Advocate 

...... for information and necessary action. 

~ddit~onal R~gistrar (Adm.) 

~v'l V ~rv 
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IDGH COURT OF JAN.p.\flJ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No:/ 13 I f/2()}.3 /RG/LP Dated: ( d~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Izzat Misbah 
D/0 Naseer Ahmed Khan 
RIO Chamalwas, Tehsil Banihal, District Ram ban 
AlP Karan Nagar Extention 20-A, Jammu, Pincode-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-124-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permed Kumar) 

No: 3 J-,f'f:) ~ b S:JRG/LP Dated!0-.02.2023 

· itional REft9istrar (Adm.) 

~:v'i(' hv ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council! of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recoro of the same. 
7. Ms. Izzat Misbah, Advocate 

...... for information and necessary action. 

~diti~al R'Wistra~ (Adm.) 

~"11"7 'kr/ ~")/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3~ 1'.&2PJ.i'/RG/LP Dated: @~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Irtiza Ali 
D/0 Ali Mohd Itoo 
RIO Chanser, Tehsil & Dis~rict Kulgam, Pincode-192234 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-125-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~litk,~al R1Jistrar (Adm.) 

No: 3 7 {],5- t3- IRGILP Dated /tJ-.02.2023 ~'Y"7 IJiv- ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Irtiza Ali, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of ;Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

M 0 T I F I C A T I ON 

No: /.3.3 '%7'£o13/RG/LP Dated: {tf ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Imraz Iqbal 
S/0 Abdul Khaliq 
RIO Kallar Kattal (Mohalla Kohli), Tehsil Surankote, District Poonch, 
Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provipionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-126-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 31J!f-(/f 

(Permod Kumar) 
A~itional Re~ftrar (Adm.) 

IRG/LP DatedltJ-.02.2023 ~\-.17 lQ.y ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recmd of the same. 
7. Mr. Imraz Iqbal, Adv,ocate 

...... for informatipn and necessary action. 

~dditi~nal Re~istrar (Ad~..; 

~VI \h/ ~\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB'lr Council under Section 58 of the Advocates Act, 1961) 

' *** 

PROVISIONAL 
ENROLLMENT 

N ,Q T I F I C A T I ON 

No: /3 fi f-~t>)J'/RG/LP Dated: ( {), -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Imran Ahmad Ganie 
S/0 Khazer Mohammad Ganie 
RIO Sangrama, Tehsil Sopore, District Baramulla, Pincode-193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-127-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there,before. 

By Order 

(Permod Kumar) 
. A~nal ReCar (Adm.) 

No:3tJa~~ I~- !RGILP Datedfd-.02.2023 '{)s\~-v"7 ~..j 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmemt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Ba~ Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recqrd of the same. 
7. Mr. Imran Ahmad Ganie, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAlVIIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N10 T IF I CAT I ON 

No:/ 3 r tJ/loJ.3JRGILP Dated: /(). -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Irham Javeed 
S/0 Sheikh Javeed Ahmad 
RIO Sheikh Mohalla Saloolia, Tehsil & District Ganderbal, Pincode-191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-128-2023 in the roll Of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 
' 

Advocate is ordered there before. 
' 

By Order 

(Permod Kumar) 
A~itio_nal Re~ar (Adm.) 

No: t3Sf3 -:lo -IRGILR Dated /d•.02.2023 ~'J\v"'? ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irham Javeed, Advocate 

...... for informatjon and necessary action. 

~dditional RRgistsar (Adm.) V 
~v"'? \)y/ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers ofB!Ir Council under Section 58 of the Advocates Act, 1961) 
' * * * 

PROVISIONAL 
ENROLLMENT 

N:OTIFICATION 

No: /of) fOoJ..3fRG/LP Dated: /rJ~ -02-2023 

It is hereby notified th<1t vide High Court Order Dated 08.02.2023 

Ms. lrfana Hassan 
D/0 Ghulam Hassan Lone 
RIO New Colony Garoora, Tehsil & District Bandipora, Pincode-193502 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conCI:erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-129-2023 in the roll0f Advocate maintained by this Registry. 

The renewallextensnon of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there 1before. 

By Order 

(Permod Kumar) 
A8_ditional Re~istrar (Adm.) 

No: (J()';..I-2.$- /RG/LP Dated/,1-.02.2023 ~~..;;>? v ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recqrd of the same. 
7. Ms. Irfana Hassan, A\dvocate 

...... for information and necessary action. 

(tddi~ional Rflgistrar (Adm.) 

~0 v ~-J 
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IDGH COURT OF JAlVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 9 r/£o;.JJRG/LP Dated: (6 ··02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

l.Y.11;. Irtiqa Mushtaq 
D/0 Mushtaq Ahmed 
RIO Veeri, Tehsil Bijbehar;a, District Anantnag, Pincode-192124 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conperned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-130-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofrexpiry unless the absolute/final enrollment as an 

Advocate is ordered there; before. 
' 

By Order 

(Permed Kumar) 
Af\ditio_nal Re~istrar (Adm.) 

No: "J () ~ q -3 b· IRGILI? Dated /tJ ·.02.2023~"1 \!y ~ y"' 

Copy forwarded to the: -
1. Principal District and $essions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari;:~n, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Irtiqa Mushtaq, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

~~w l/ ~pi 
E:1 
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IDGH COURT OF J.AlV,IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:flfo iha)-3/RG/LP Dated: /b'o02-2023 

It is hereby notified the~t vide High Court Order Dated 08.02.2023 

Ms. Iflu Shabir 
D/0 Shabir Ahmad Khan 
RIO Kehribal Ranbirpora Mattan, District Anantnag, Pincode-192125 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conG.:erned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-131-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
! 

sought before the date of expiry unless the absolute/final enrollment as an 
I 

' 

Advocate is ordered there before. 
I 

By Order 

(Permod Kumar) 
~ditionat ReCar (Adm.) 

No: 3 (} 3], ljq -IRGILR Dated I fJ -.02.202~ ~....j 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council! of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Qourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librari<:~n, High Court Wing Jammu/Srinagar for information 

and also keeping reco~d of the same. 
7. Ms. Iflu Shabir, Advqcate 

...... for informatipn and necessary action. 

Additional Registrar (Adm.) :/ 

~0 \v % 
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IDGH COURT OF JAMl\'IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /!.11 fbo).?;JRG/LP Dated: /c9- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Ifta Irfan 
D/0 Irfan Ahmad Bhat 
RIO Gaziabad Anchidoora Azadpora, Tehsil & District Anantnag, Pincode-
192101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from con~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-132-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 

(Permed Kumar) 

A~nal Re~ar (Adm.) 

No: ?J(JIJS:~ SJ.·IRGILP Dated /tJ,02.2023 g?.'YA.'\1"' /~\v' 
Copy forwarded to the: -
1. Principal District and qessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifta lrfan, Advocate 

...... for informati,on and necessary action. 

Registrar (Adm.) 

Q;;; ~y 
Additiona 

~~ 
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IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: /Lj >-/'Jo}J/RG/LP Dated: ___12_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~s.Ishrat~anzoor 

D/0 ~anzoor Ahmad Lone 
RIO Ushkara, Tehsil & District Baramulla, Pincode-193101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-133-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of1 expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 
' 

By Order 

(Permod Kumar) 
~diti~nal Rtstrar (Adm.) 

IRG/LP Dated 13 .02.2023 ~~'V'7 ~,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libra~ian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. ~s. Ishrat ~anzoor, Advocate 

...... for information and necessary action. 

(jAddi~onal R~gistr~r (Adm.) t,j 

~"Y\'Y~ ~ Mt 
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IDGH COURT OF JAMf"'D & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: /If E fJ-J /RG/LP Dated: ___1,2_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Iqbal Basheer 
S/0 Basheer Ahmad Rather 
RIO Gulab Colony Jablipora, Tehsil Bijbehara, District Anantnag, Pincode-
192124 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-134-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of1expirv unless the absolute/final enrollment as an 

Advocate is ordered there1 before. 

By Order 

(Permod Kumar) 
Ad~at Retrar (Adm.) 

IRG/LP Dated /..?.02.2023 0~'0.;;, M_v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6". 

7. 

President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srin~gar for information 
and also keeping rec~rd of the same. \ 
Mr. Iqbal Basheer, Advocate 

. ..... for information and necessary action. 
I \ 

cf-dditional Registrar (Adm.) 

¥'\'V~ v ~.J 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: /i.tlf~')oJ-3/RG/LP Dated: IE -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Insha Draboo 
D/0 Gulam Mohammad Draboo 
RIO Rajpora, Tehsil Rajpora, District Pulwama, Pincode-192306 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provi:;;ionally for a period of one year from the date of 

issuance of this notification, ,subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from com:erned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-135-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 

No: '3Cjo) ..-/)-

(Permod Kumar) 
A~diti~nal R~gistrar (Adm.) 

IRGILP Dated IB .02.2023 ~->r fy ~ \,"" 
Copy forwarded to the: -
1. Principal District and $essions Judge, Pulwama. 
2. Secretary, Bar Counci.l of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Pulwama. 
5. CPC e-Courts, High ([;ourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

I 

and also keeping recqrd of the same. 
7. Ms. Insha Draboo, P\dvocate 

...... for informa\ion and necessary action. 

C\Add~ional~egistrar (Adm.) 

~ltl lh/ ~\../ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers ofB(lr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NiO T IF I CAT I ON 
' 

No: lt.tfof'Jo'J?, /RG/LP Dated: ...fl._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Junaid Yasin Malik 
S/0 Yasin Sadiq Malik 
RIO Hum Shali Bugh, Tehsjl- Yaripora, District Kulgam, Pincode-192232 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provis;ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-136-2023 in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 3913~ ?-<:> 

(Permo Kumar) 
A~itional Reear (Adm.) 

IRGILP Dated 13 .02.2023 ¥~~ ~.J 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Gourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari9n, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Yasin Malik, Advocate 

...... for information and necessary action. 

(lAdd~nal ~strar (Adm.) '..../ 

~Y7 ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB

1
ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 146,'JoB /RG/LP Dated: _L2__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Jhangheer Hussain 
S/0 Mehmood Ahmed 
RIO Dhargloon, Mendhar,

1

Tehsil Balakote, District Poonch 
AlP W.No.3, Bela Colony, ][ndustry Road, Rajouri, Pincode-185131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-137-2023 in the roll .of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date o~ expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~itio;tal ~strar (Ad.f·! 

IRGI~P Dated 13.02.2023 1t$'V\v""' ~\IV 
Copy forwarded to the: ·· 
1. Principal District and iSessions Judge, Poonch. 
2. Secretary, Bar Coun6il of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Ba,r Association, Poonch. 
5. CPC e-Courts, High; Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Chief Libra~ian, High Court Wing Jammu/Srinagar for information 

and also keeping rec;ord of the same. 
7. Mr. Jhangheer Hussain, Advocate 

..... .for inform~tion and necessary action. 

(Jddi~onal Registrar (A~r! 

~'}-} ~ £./6\\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: 1'1'lfa/Jo~ IRGILP Dated: __L2_-02-2023 
(/ 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Jamil Ahmed 
S/0 Nazir Mohd 
RIO Dara Dullian, 'fehsil E(aveli, District Poonch, Pincode-185101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,,subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-138-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of1expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

(Permod Kumar) 
A~nal R~gistrar (Adm.) 

/RG/LP Dated 13.02.2023 ~\"*( 'Jy ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmer:1t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the 'same. 
7. Mr. Jamil Ahmed, Advocate 

...... for informG~tion and necessary action. 
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IDGH COURT OF JAMJMU & KASHMIR AND LADAKH AT JAMMU 
' (Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: /WiJ ~ Jo.rJ /RG/LP Dated: _LL-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Jyotsana Verma 
D/0 Sunil Kumar Verma 
RIO 4/46, Indira Colony, Lakkar Mandi, Janipur, Tehsil & District Jammu, 
Pincode-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provi!Sionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-139-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of! expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~......_IVV 

No: ">'1 31- ~Lfl{ 

(Permed Kumar) 
A~itional ~egistrar (Adm.) 

IRG/LP Dated I 3.02.2023 ~·,;? 'hy ~rv' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High ,court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Chief Libranian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jyotsana Verma, Advocate 

...... for informc;~tion and necessary action. 

(\Add~tiona cistrar (A~ v 
~"? ~\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: 11!11 fi>r3 /RG/LP Dated: ....L2_-02-2023 

It is hereby notified th~t vide High Court Order Dated 08.02.2023 

Ms. Janvi Gupta 
D/0 Suresh Kumar Gupta 
R/0 8~/2, Vasuki Vihar, Tehsil Bhaderwah, District Doda 
AlP H.No.9, Lane No.22, Hj!zuri Bagh, Talab Tillo, Jammu, Pincode- 180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from con~erned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-140-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 

(Permod Kumar) 
¥1ditional R~strar (Adm.) 

No: ..jq Lf [.- [r- /RG/LP Dated 13 .02.2023 ~~ ~ '}:; 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, DoiJ\0:.~.;;.~ .. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libraripn, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Janvi Gupta, Advocate 

...... for information and necessary action. 

cfdd~iona ~istrar (Adm.) -v'~ 

~~"'1 ~1 
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IDGH COURT OF JAlVJjMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: 1£t>1 )pr3 /RG/LP Dated: ...idL-02-2023 

It is hereby notified thc:tt vide High Court Order Dated 08.02.2023 

Ms. Jasleen Kour 
D/0 Gurcharan Singh 
RIO 96-A Gandhi Nagar, ~ehsil Bahu, District Jammu, Pincode-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conyerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-141-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 
' 

By Order 

(Permed Kumar) 
~itional ~strar (Adm.) 

IRGILP Dated /.3.02.2023 ¥~"7 ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jasleen Kour, Advocate 

...... for information and necessary action. 

cfddi~ional Registrar (Adm.) V 
~y7 \; b4 
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IDGH COURT OF J.AlVI;MJJ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N10 T IF I CAT I ON 
-1 

No: lSI tto'J-3/RG/LP Dated: ___i,L-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Jasonia 
D/0 Johson Chandel 
RIO Near Post Office, Tehsil Thathri, District Doda, AlP H.No.133, near 
Perfect Foundation School Janipur, Jammu, Pincode-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from com~erned University and verification of his/her character 

and antecedents from CIID. His/her name has been entered under serial 

No.JK-142-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 

No: 31C!.-t8 

(Permod Kumar) 
~itional Rttrar (Adm.) 

/RG/LP Dated !.3 .02.2023 ~~ ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Ban Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. ' 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jasonia, Advoca~e 

...... for information and necessary action. 

cf-d~ionalcgistrar (Adm.) 

~,_\v7 4(1Y 
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IDGH COURT OF JAMllY.W & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 
' 

No: l,[-rpr3 /RG/LP Dated: ....Lk._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Kulsuma Maq boo I 
D/0 Mohammad Maqbool Bhat 
R/0 Repora Tehsil Lar, District Ganderbal, Pincode -191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, ,subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-143-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

{Permod Kumar) 
A~itio~al R~rar (Adm.) 

No: 316j~ :ft /RG/LP Dated 13.02.2023~"177 ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the same. 
7. Ms. Kulsuma Maq boo I, Advocate 

...... for informe1tion and necessary action. 

CjAdditional tstrar (A~V 

~~ q\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

No: ~/RG/LP Dated: ...Lz.._-02-2023 

It is hereby notified th~t vide High Court Order Dated 08.02.2023 

Mr. Kameshwar Kumar 
S/OBabuRam 
RIO Gagla, H.No.96, W.No.3, Tehsil Kastigarh, District Doda, Pincode-_182143 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LLB 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-144-2023 in the roll pf Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of1 expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
At\ditional Re~istrar (Adm.) 

No: 31#~8/f IRG/LP Dated 1!3 .02.2023 ~w 'hy ~-,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recprd of the same. 
7. Mr. Kameshwar Kumar, Advocate 

...... for information and necessary action. 

~dditionalcistrar (Adm.) ..; 

~~~ lbq\ 
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IDGH COURT OF JAM;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1£1-f 1:PB /RG/LP Dated: .fl._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kanav Chandval 
S/0 Balwant Singh Chandval 
RIO H.No.208, Raipur Ca~p, Pangdour, Tehsil & District Samba 
AlP H.No.680-A, Subash ~agar, Jammu, Pincode-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-145-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~ition_al ~strar (Adm.) 

/RG/LP Dated 1.?>.02.2023 ~'Y"'1 ~.J 
Copy forwarded to the: .. 
1. Principal District and Bessions Judge, Samba. 
2. Secretary, Bar CounGil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kanav Chandval, Advocate 

...... for information and necessary action. 

ctdditional R~gistrar (Adm.) 

~~ v ~y' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /£f~ :WH/RG/LP Dated: _fl_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Khushboo 
D/0 Sanjeev Kumar 
RIO W.No.2 near Society Well, Tehsil & District Kathua, Pincode-184101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-146-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
! 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Y:f o/ 3 - Llooo 

(Permod Kumar) 
A~al Retrar (Adm.) 

IRGILP Dated 13 .02.2023 0<r,\~7 ~ V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping re~ord of the same. 
7. Ms. Khushboo, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMf\'IU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lf"tpln>> /RG/LP Dated: ...f!._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kabir Hussain 
S/0 Mir Hussain 
RIO Kheora, Tehsil & District Rajouri 
AlP Madina Hills, Bathindi near Madina Masjid, Jammu, Pincode-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-147-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought' before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 

No: Lfoo/~ e£1 

(Permod Kumar) 
A~itio_nal ~fgistrar (Adm.) 

IRGILP Dated 1$ .02.2023 ¥-Yt kv ~.J 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar CounGil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec.ord of the same. 
7. Mr. Kabir Hussain, Advocate 

...... for information and necessary action. 

(\ Ad~itionaiGRegistrar (Ad~~ J 
~v7 ~ ~· 
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IDGH COURT OF J.AM).VIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: 15~ t'J-f>'Y3 /RG/LP Dated: _!2__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kanwar Suryaveer Singh Rathore 
S/0 Raghubir Singh 
RIO W.No.3, Patli, Battal Balian, Tehsil & District Udhampur, Pincode-
182126 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-148-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~itional Retrar (Adm.) 

IRG/LP Dated 13 .02.2023 ¥~ ~-/ 
Copy forwarded to the: -
1. Principal District and !Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Kanwar Suryaveer Singh Rathore, Advocate 

..... .for information and necessary action. 

(jAddi~onal R,rgistrar (AdmL/-/ 

~~~ ~ ~~~\ 
I!) 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !SB r M-1- /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Karuna Atri 
D/0 Dev Raj Atri 
RIO Langer near Chinab College of Education, Jammu, Pincode-180010 

has been admitted and er:Jrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-149-2023 in the roll·of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~diti~nal ReRistrar (Adm.) 

No: lffJI ':f.~ 1-lt IRG!t.P Dated /3 .02.2023 ~'V"7 iy- ~\,j 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Coun~il of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High·Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping reGard of the same. 
7. Ms. Karuna Atri, Advocate 

..... .for information and necessary action. 

cf'dditio al Re~istrar (Adm ... ) .. , ; 

~7 ~ '$/.."' 
"" 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB.ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Ytaf?€'11 /RG/LP Dated: .l2._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kanav Rattan pal 
S/0 Rajinder Kumar Sharma 
RIO W.No.7 near GGMS Mahanpur, Tehsil Mahanpur, District Kathua, 
Pincode-184202 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-150-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extens.ion of provisional licence/enrollment must be 

sought before the date of1expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~itional R~gistrar (Adm.) 

/RGILP Dated /).02.2023 ~·,;? hy" ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmemt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kanav Rattanpal, Advocate 

...... for information and necessary action. 

cfddi~io al Rfgistrar (Adm.) :; 

~~')/"'? \/ ~ 
o'll. 

.L':o -=-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ,0 T I F I C A T I ON 

No: /go ~JoJ3 /RG/LP Dated: _L:.L_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kushal Bhagat 
S/0 Darshan Lal 

I 

RIO Chohala, Tehsil R.S.Pura, District Jammu, Pincode-181102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.J/(-151-2023 in the roll of Advocate,maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~al Regit; (Adm.) 

No: tf~> '-I?~ fo /RG/LP Dated 13 .02.2023 'rf!.\~y) ~ .v1 -v) 

Copy forwarded to the: -
1. Principal District and $essions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next~sue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kushal Bhagat, Advocate 

...... for information and necessary action. 

Additional Retar (Adm.) 

~7 ~"'~~ 

-~ 
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IDGH COURT OF JAl\1liMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB!tr Council uuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fd! ;/Jo)-j /RG/LP Dated: .L2.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Karan Sharma 
S/0 Arun Kumar 
RIO H.No.36, W.No.12, Main Bazar, Tehsil & District Udhampur, Pincode-
182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-152-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: L!of; ,..sg 

(Permoa Kumar) 
~iti~nal Retrar (Adm.) 

IRG/LP Dated 1'3 .02.2023 ~'V"7 ~7'\'l-", 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Karan Sharma, .4-dvocate 

...... for information and necessary action. 

(tddi!!-onal ~rgistrar (Adm.) 

~~ ~ ~<v1v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I!Pr f.kelb /RG/LP Dated: A-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kasir Mehmood 
S/0 Yasir Mehmood 
RIO Patushay, Tehsil & District Bandipora, Pincode-193502 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-153-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there 1before. 

By Order 

(Permod Kumar) 
~itio~al Registrar (Adm.) 

No: o/o51~ td /RG/LP Dated 13.02.2023~-0 ~ ~"'\"'\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High <Gourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari?n, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kasir Mehmood, Advocate 

...... for information and necessary action. 

~ddit~al Rrgistrar (Adm.) 

~-v7 ~ ~-Y\J'\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /~J t/;oB /RG/LP Dated: /3 -02-2023 
C' -

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kamran Ashraf 
S/0 Muhammad Ashraf Pandith 
RIO Malik Mohalla, Tehsil & District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-154-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~itio~al Reear (Adm.) 

No: '-/oC'f..-:ftt !RGILP Dated /3.02.2023~v1 ~rv'\""' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorcl of the same. 
7. Mr. Kamran Ashraf, Advocate 

...... for information and necessary action. 

Additional Re~istrar (Adm.) 

'h-/ ~ -vlv"' 
'lft\-A_-Y'l ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /61.( 'l')o~ /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Kanishk Manchanda 
S/0 Mahesh Manchanda 
RIO H.No.100, Partap Garh, Tehsil & District Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-155-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 

(Permed Kumar) 
~diti~nal ReCtrar (Adm.) 

/RGILP Dated !.3 .02.2023 ~'ll~ . ~v\')>'7 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. KanishkManchanda, Advocate 

...... for informati0n and necessary action. 
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IDGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lbf":j'J-Dr?::. /RG/LP Dated: /3 -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Khalida Akhter 
D/0 Manzoor Ahmad Mir 
RIO Shahoo- Sachan, Tehsil Pahloo, District Kulgam, Pincode-192231 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-156-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~itio~al Re~istrar (Adm.) 

No: 11~83 r CJe /RG/LP Dated 13.02.2023 ~v7 'Jy ~tV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Khalida Akhter, Advocate 

...... for informatipn and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: /66 ~~)} /RG/LP Dated: ___ll__-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Lakshay Vaid 
S/0 Rajeev Kumar 
RIO W.No.10, Main Bazar Vijaypur, Tehsil Vijaypur, District Samba, 
Pincode-184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-157-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there; before. 

By Order 

No: 4D q J..~cr<J! 
I 

(Permod Kumar) 
A~:Ciptio~al Retrar (Adm.) 

IRGILP Dated 13 .02.2023 ~v7 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Coundil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Lakshay Vaid, Advocate 

. ..... for information and necessary action. 

~dditional ~egistrar (Adm.) J 

~v7 V ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !G':f-~v'J, /RG/LP Dated: ...i.L_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mayank Verma 
S/0 Harish Verma 
RIO H.No.46/5, Trikuta Nagar, Tehsil Bahu, District Jammu, AlP H.No.48, 
Sector lA, South Extension, Trikuta Nagar, Jammu, Pincode-180020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-158-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
-'\<'\ditio_nal Regtrtrar (Ad~:~ / 

/RG/LP Dated 13 .02.2023~"V). '1-y ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mayank Verma, Advocate 

...... for information and necessary action. 

C{'ddi~o al R~gistrar (AdT.~:v' 

~~1 y If?{~, 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !MJ~y3 /RG/LP Dated: /.3 -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Munaza Shafi 
D/0 Mohmmad Shafi Dar 
RIO Fatehpora, Tehsil & District Anantnag, Pincode-192210 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-159-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there .before. 

By Order 

{Permed Kumar) 
~itio~al R~trar (A~~) 

No: Lfl~/il.-ls/~~/t:J !RGILP Dated U.o2.2023 ~117 ~o/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Munaza Shafi, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMilVIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

No: f6q ~)J.o;).3/RG/LP Dated:~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Muntaha Bashir 
D/0 Bashir Ahmad Khan 
RIO Ali Jaan Road, Tehsil Eidgah, District Srinagar, Pincode-190011 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-160-2023 in the roll of Advocate maintained by this Registry. 

The renewal!extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~al Re1~istrar (Adm.) 

No: 0!6- ,;(. 3 - IRG/LP Dated 13 .02.2023 tt~\Vi'~7 'fv ~../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High C,ourt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muntaha Bashir, Advocate 

...... for information and necessary action. 

<Addit~onal Registrar (Adf}J 

~.Y/ ~ ~~ 
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IDGH COURT OF J.AMlVfU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N !0 T I F I C AT I ON 

No: I 1-o 'tf~/RG/LP Dated: 13..::....-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mohit Kumar Bhagat 
S/0 Tarsem Pal 
RIO Meen Sarkar, Barjani Talab, Tehsil Bari Brahmana, District Samba, Pin 
code-181133 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provi~ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-161-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Lfl ':1 (j- 3 I -

(Permod Kumar) 

A~nal Rerar (A~m:) 

!RGILP Dated 13~.02.2023 ".ft\~0 ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohit Kumar Bhagat, Advocate 

...... for information and necessary action. 

ctdd~ional ~egistrar (Adm.) 

¥~"' y ~-v 
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IDGH COURT OF JAM)MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N;OTIFICATION 

No: /1-J oif).o2.,3/RG/LP Dated: ll.:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Manan Nazir 
S/0 Nazir Ahmad Hajam 
RIO Tulbagh, Namblabal, 'fehsil Pam pore, District Pulwama, Pincode-192121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-162-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 

~~itio~ai Rear (Adm.) 

No: Lf/3). - .3 CJ - IRGILP Dated/ 3 ·.02.2023 ~v"'1 ~'V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari<m, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manan Nazir, Aclvocate 

...... for information and necessary action. 
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IDGH COURT OF JAM!MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I "fL 1r2o23/RG/LP Dated: 12....:....-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Moien Ul Islam 
S/0 Ab Majeed Raina 
RIO Hib-Dangerpora, Rafiabad, Tehsil Watergam, District Baramulla, 
Pincode-193303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provh:;ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-163-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ~xpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~itio~al Retrar (Adm.) 

No: lj 14 () ~ Lf x~ IRG/LP Dated /,?.02.2023 ~·i'J ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e~Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Moien Ul Islam, Advocate 

...... for information and necessary action. 

I ~egistrar (Adm.) 

v ~-v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: I 13 o/b..I!J).!J/RG/LP Dated: B....::....-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehak Syeed 
D/0 Mohamad Syeed Sheikh 
RIO Butyar Aali Kadal, Nawakadal, Tehsil Khaniyar, District Srinagar 
AlP Bulbul Lanker, Nawakadal, Srinagar, Pincode-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from com::erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-164-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there 1before. 

By Order 

(Permed Kumar) 
~itio~al Re~istrar (Adm.) 

No: l!f4S- !l".f"- !RGILP Dated /,3-.02.2023~~"~-7 'ly ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehak Syeed, Advocate 

...... for information and necessary action. 

c1dditional Rllgistrar (Adm.) / 

~-y~ ~ ~ 
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IDGH COURT OF J.AM;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N: 0 T I F I C A T I ON 

No: I "f'1 &(/ ~o,B/RG/LP Dated: /3 - -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mayour Mukhtar Shah 
S/0 Mohd Mukhtar Shah 
RIO Muqam-i-Shahwali, Bunpora, Tehsil Drugmulla, District Kupwara, 
Pincode-193222 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-165-2023 in the roll of Advocate maintain~d by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A@'?itional Rlgistrar (Adm.) 

No: Lf (56 - 6 .? - /RG/LP Dated /3-.02.2023 ~"''7 'Jv ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar-Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mayour Mukhtar Shah, Advocate 

...... for information and necessary action. 



166 

IDGH COURT OF JAM(MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N10 T IF I CAT I ON 

No: /1£" o/1).eJ.2/RG/LP Dated: 13--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mohd Ikram Arif 
S/0 Mohd Arif 
RIO Fatehpur Danna, Tehslll & District Rajouri 
AlP Lane No.3, Naseeb Nagar, Janipur, Jammu, Pincode-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-166-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~nal Retrar (Adm.) 

No: L11 {, f.r- '1-/ - !RGILP Dated 13 .02.2023 ~~ ~ ~ '\/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Ikram Arif, Advocate 

...... for information and necessary action. 

~; al tstrar (Adlk4 ""· 



167 

IDGH COURT OF JAM;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ! ]-6 o-J2.~J3/RG/LP Dated: l2..::._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mudasser Hussain Nail{ 
S/0 Abdul Rashid Naik 
RIO Dalwah, Tehsil Gool, District Ramban, Pincode-182144 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provi~ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-167-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
A~itio~al Re~istrar (Adm.) 

No: Lff }-:J -19 /RG/LP Dated 13:02.2023 ~~'Y1 'f.y ~ t/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasser Hussain Naik, Advocate 

...... for information and necessary action. 



168 

IDGH COURT OF JAM;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f:{-1 1)'-Jol? /RG/LP Dated: 12...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Maria Zahoor 
D/0 Zahoor Ahmad Dar 
RIO Wuyan, Tehsil Pam pore, District Pulwama 
AlP Tulbagh, Umer Colony Sector 1, Pampore, Pulwama, Pincode-192121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-168-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of, expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

(Permod umar) 
Ad~~on~l Re~J;;rar (Adm.) 

No: Lft Go- fJ 1-·IRG/LP Dated /,3,02.202{»-v
7 ~ 

\0' '1 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmemt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the same. 
7. Ms. Maria Zahoor, Advocate 

...... for information and necessary action. 

~nal ~trar (~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ?fl o/!Jv'J-3 /RG/LP Dated: 1.2.::...-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mariya Bashir 
D/0 Bashir Ahmad Mir 
RIO Trissa Safapora, Rah,eem Aabad, Tehsil Lar, District Ganderbal, Pin 
code-191201 

has been admitted and enrrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-169-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
A~itio~al Re~istrar (Adm.) 

YIB/1- 9s- IRGILP Dated /3,02.2023 ~'1'"7 V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council '.of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mariya Bashir, Advocate 

...... for information and necessary action. 

cfddi~onal Registrar (Adm.) / 

~~7 v ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N10 T IF I CAT I ON 

No: /"To/ tf~o:J..3 /RG/LP Dated: Jii.:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mohsin Aashiq Bhat 
S/0 Aashiq Hussain Bhat 
RIO Kurigam, Tehsii-Qazigund, District Anantnag, Pincode-192221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-170-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
l(ct?itio_9al Re~istrar (Adm.) 

Y/96- '-td.. o.3 IRGILP Dated 13~02.2023 ~"Y\v"? V ~..._/' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorcl of the same. 
7. Mr. Mohsin Aashiq Bhat, Advocate 

...... for informaticm and necessary action. 



171 

IDGH COURT OF JAM(MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: {(JO -ff;.."d-3/RG/LP Dated: .J.i:.-02-2023 

It is hereby notified thc:1t vide High Court Order Dated 08.02.2023 

Mr. Mohd Imran Bhat 
S/0 Gh Mohd Bhat 
RIO Shoda Mohalla, Qazi Pora, Tehsil Chadoora, District Budgam, Pincode-
191113 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-171-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~diti~nal ~strar (Adm.) 

No: ltit&Lt- II- /RGILR Dated/3-.02.20~"~-"7 ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar,Association, Budgam. 
5. CPC e-Courts, High G;ourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Imran Bhat, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

~~ c ~·~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Ni 0 T I F I C A T I ON 

No: /(/I o-j:J.A) .. ? /RG/LP Dated: I 3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Musrat Iqbal 
S/0 Mohd Yaqoob Khan 
RIO Chanarwala, Gunthal, Tehsil Surankote, District Poonch, Pincode-
185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conc.erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-172-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
~itio~al Re~istrar (Adm.) 

No: Lf:J./':J.- 19- /RGILP Dated 13,02.202~0 o/ ~'I/' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Musratlqbal, Advocate 

...... for information and necessary action. 

cf'ddi~ional '\egistrar (An"\./"' 

~v'7 V \~ 



173 

IDGH COURT OF JAN,IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / (}')_ 1/fl.oJ.3/RG/LP Dated: J..3..::... -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Murtza Ali Anjam 
S/0 Bashrat Ali Khan 
RIO Chinarwala, W.No.6, Gunthal, Tehsil Surankote, District Poonch, 
Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-173-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itio~al R'Wistrar (Adm.) 

Lf )u:J o - :z=t-IRG/LP Dated /3-.02.2023 ~.,..., o/ ~ v' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Murtza Ali Anjall/-, Advocate 

...... for informaticm and necessary action. 

~nal t:strar (A~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: ((J:? o//ft..bJ..3JRG/LP Dated: /3 --02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Momena Showkat 
D/0 Show kat Javaid 
RIO Ujhan, Rakiban, Tehsill Darhal, District Rajouri, AlP H.No.45, W.No.l, 
Danishabad near Iron city Gym, Kheora, District Rajouri, Pincode-185133 

has been admitted and enwlled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-174-2023 in the roll o"f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~al ReCar (Adm.) 

4 ~d.B- 3 Y!RGILP Dated 13·.02.2023 ~\~-cJJ ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Momena Showkat, Advocate 

..... .for information and necessary action. 

('fdd~tiona\\Registrar (Adm.) V 
~V7 'fv ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I By ~~~1.3/RG/LP Dated: .B..:._-02-2023 

It is hereby notified thc;1t vide High Court Order Dated 08.02.2023 

~r.~annat~ahajan 

S/0 Ashok ~ahajan 
RIO Shamachak, Tehsil ~arh, District Jammu, Pincode-181206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-175-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Witio~al R,Vistrar (Adm.) 

No: YJ.-3 6- lr 3 -IRGILP Dated I 3 -;02.202~~ V ~-,./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. ~r. ~annat ~ahajan, Advocate 

...... for information and necessary action. 

Additional tstrar (Adm.) 

~ . ~~ 



176 

IDGH COURT OF JAlVJ1MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /f9S" q1~o~3/RG/LP Dated: ..!..2....:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Muntaha Mehraj 
D/0 Chowdhry Mehraj ud Din Buja 
RIO Abu Bakar Mohalla, Remina Housing Colony, Tehsil Shalteng, District 
Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-176-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
A~itio_nal Rrtrar (Adm.) 

ft~LfLf- 5/-JRG/LP Dated/,3-.02.2023~"7 \ ~..,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muntaha Mehraj, ,Advocate 

...... for information and necessary action. 



177 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: I fJ6 f/:J.oJ..?/RG/LP Dated: 12..:...-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mohammad Altaf Mir 
S/0 Gulam Qadir Mir 
RIO Takiya, Magam, Pati, Tangpora (Watnard), Tehsil Kokernag, District 
Anantnag, Pincode-192202 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-177-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there l:tlefore. 

By Order 

No: 

(Pe mod Kumar) 
A~itio~al R~tstrar (Adm.) 

Lr:J.Sd_- 5Cf,IRG!LP Dated /J-.02.2023 ~~? 'VV ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad AltafMir, Advocate 

...... for information and necessary action. 

({dditional ~egistrar (Adm~,/ 

~~7 ~ ~~-
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IDGH COURT OF JA.l\WU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /87-"(/~o)..?/RG/LP Dated: I ?J- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mannatpreet Singh 
S/0 Ravinder Singh 
RIO H.No.130, Sector-13, Nanak Nagar, Tehsil Bahu, District Jammu, 
Pincode-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-178-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permo Kumar) 
~itional Re!if~istrar (Adm.) 

No: 0dub!J- 61-- IRGILP Dated/_il-.02.2023~-v'1>.1 \)y ~ y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mannatpreet Singh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAJ.Vl;MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lfi(j 17-(/~o).? /RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mandeep Singh 
S/0 Rattan Singh 
RIO Thanpal, Thakrakote, District Reasi, Pincode-182313 

has been admitted and emolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-179-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
· ~diti~nal 'Wgistrar (Adm.) 

No: 016f!J- ]S: /RGILP Dated /J-.02.202~.y""'7 IJy ~-v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mandeep Singh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N ;0 T I F I C A T I ON 

No: /fJf1f2o/..3 /RG/LP Dated: E..:..-·02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Maryam Fatima 
D/0 Syed Altaf Shah 
RIO Pingla Haridal, Tehsil Karnah, District Kupwara 
AlP Bemina Hamdania Colony, H.No.692, Sector 5, Srinagar, Pincode-190001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-180-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
A~"tional Re~strar (Adm.) 

Yy M,"-1 
4 Z16- 83-JRG/LP Dated /3-.02.2023 ~\>\'Y~ %\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Maryam Fatima, Advocate 

...... for information and necessary action. 

c1dditi_onal ~rar (Ad'!l.!.A-v 

~'Vl /'b)\6\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N1 0 T I F I C A T I ON 

No: / q~ r/J..o23/RG/LP Dated: f 3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Meldda Gupta 
D/0 Rajeev Gupta 
RIO H.No.863, Krishna Nagar, Canal Road, Tehsil & District Jammu, Pin 
code-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisionai/LL.Ei 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-181-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there,before. 

By Order 

(Permod Kumar) 
Ad~on~J ReCrar (Adm.) 

No: L(~(Jij- 9/ ~JRG!Lf? Dated/3·.02.2023~'1P-v? ~~.y' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmerlt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

·the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mekhla Gupta, Advocate 

...... for information and necessary action. 

\ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fqf ~),oJ..?/RG/LP Dated: ..Li:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Muzaffar Ahmad Ganie 
S/0 Ab Gani Ganie 
RIO Dialgam, Cheerwani, Tehsil & District Anantnag, Pincode-192210 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conc,erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-182-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 

(Per od Kumar) 
Additional Regi~trar (Adm.) 

No: lt'J..q;)_- q9·!RGILP Datedi:3-.02.2023MV? ~ ~y' 
~/0 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Counqil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libranian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzaffar Ahmad Ganie, Advocate 

...... for inform~tion and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers o,fBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fq:z <?!d.<9~?/RG/LP Dated: B...:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Malik Arsalan Nazir 
S/0 Nazir Ahmad Malik 
RIO Mirpora, Tehsil Trehgam, District Kupwara 
AlP Lane No.6, Bashir Gujjar Basti, Belicharana, Jammu, Pincode-180003 

has been admitted and emrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-183-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional R~gistrar (Adm.) 

No: Y 3 (j 6 - <' 1-IRGILP Dated /3-.02.2023 ~..,"? ~ ~ V' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. MalikArsalan Nazir, Advocate 

...... for informatio,n and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I q 3 12.o:H /RG/LP Dated: f ?r -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mukesh Chalotra 
S/0 Govind Ram 
RIO Jakhani near Ambedkflr Chowk, Tehsil & District Udhampur, Pincode-
182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-184-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of ~xpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Addition R;

1
gistrar (Adm.) 

No: Lt 2 6 e - I.)~ /RGILP Dated 13-.02.2023 (f,,'0'/....,..,"'7 lhv ~ ..y" 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmel")t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mukesh Chalot11a, Advocate 

..... .for information and necessary action. 

Addition~! Registrar (Adm.) 

~ V ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
' (Exercising powers ofBa1: Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fqlj u{/~dl-3/RG/LP Dated: l..i.:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Manav Dogra 
S/0 Ghan Shyam 
RIO H.No.331, W.No.41, Colonels Colony, Bohri, Talab Tillo, Tehsil & 
District Jammu, Pincode-180002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-185-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
Additional ~trar (Adm.) 

4 3 16 - d 3- /RG/LP oated 1.3~o2.2o236Jf?-v ~....,; 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Counch of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manav Dogra, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
' (Exercising powers of B:lr Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N :0 T I F I C A T I ON 

No: fq.) df()_og /RG/LP Dated: ..L2..:_-02-2023 

It is hereby notified thgt vide High Court Order Dated 08.02.2023 

Mr. Murad Ali 
S/0 Ghulam Nabi Shah 
RIO Sirsyed Abad, Sectot; 2A, H.No.35, Bemina, Tehsil Central Shalteng, 
District Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, :subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-187-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extens.ion of provisional licence/enrollment must be 

sought before the date of1expiry unless the absolute/final enrollment as an 

Advocate is ordered there1 before. 

By Order 

(Permod Kumar) 
Additional Retrar (Adm.) 

No: IJ3/l4-3t-IRG/LP Dated/J-.02.2023~'? ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette; 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libra~ian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Murad Ali, Advocate 

...... for informqtion and necessary action. 

~tiona\{j'"trar (A~-v' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {q6 t12.,.23/RG/LP Dated: 11.::..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehak Hamid 
D/0 Abdul Hamid Kaboo 
RIO Seer Jagir, Tehsil- So pore, District Baramulla, Pincode-193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-188-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there .before. 

By Order 

(Permod Kumar) 
Ad~tio_9.a1 RilJistrar (Adm.) 

No: Lf 3 3 ;( - 3 q-/RGILP Dated I 3 :02.2023lYj:f-~'"'"" tv ~../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehak Hamid, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of:t;lar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I q7- ~;7~o23/RG/LP Dated: .13...::..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mohsina Aara 
D/0 Abdul Majid Bhat 
RIO Eid Gah Basti Botingoo, Tehsil Dangerpora, District Baramulla, Pincode-
193201 

has been admitted and emrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-189-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad itional tistrar (Adm.) 

1\2), C> "7 ~ v 
No: i{ 3 Lw - 47 -IRGILP Dated I 3 ·.02.2023 

0
o.,iv., --/\.()) 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libranian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mohsina Aara, Advocate 

...... for informc;~tion and necessary action. 

Addition~! Registrar (Adm.) 

~,v ~~ 
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IDGH COURT OF JAMiMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

No: / q & 1/2o)3/RG/LP Dated: ( .3 --02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mahajabeena Ara 
D/0 Sanaullah Bhat 
RIO Lankration Dahama, 'Fehsil Villagam, District Kupwara, Pincode-193224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-190-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Ad~io~al Re~strar (Adm.) 

No: 4.3 LUi· 5:;:/RG/LP Dated/3-.02.2023\.%""i'-v'? ~-v 
oO..,' ·1 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahajabeena Ara, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

~ ~ ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: /99 ?/f,P;.3/RG/LP Dated: 12..::....-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Musrath Mohmad 
D/0 Gulam Mohmad Bhat 
RIO Lalpora Lolab Tilwanpora, Tehsil Sogam, District Kupwara 
AlP Bemina Housing Colony, Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-191-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
A~tio~al R~gistrar (Adm.) 

No: Y 3 /[6- 6 3- IRG/LP Dated /3 ·.02.202~v'? o/ ~ y' 
(;C..,' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governme~t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Musrath Mohmad, Advocate 

..... .for information and necessary action. 

Additional Registrar (Adm.) . 

~ ~ ~-/ 



192 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.oo aJ:l.ol3/RG/LP Dated: /3 --02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehnaz Parveen 
D/0 Ahmad Nazir 
RIO Bhimbat, Tehsil Drass, District Kargil, Pincode-194103 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-192-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there1 before. 

By Order 

(Permod Kumar) 
Additional Rngistrar (A~m) 

No: Lf36ft -ff- /RG/LP Dated/3-.02.2023~y"7 'fy ~-v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehnaz Parveen,, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

~ v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
' (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2tJ! ·J,~oJ-3/RG/LP Dated: ...B..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehwish Jan 
D/0 Late Ghulam Ahmad Chiloo 
RIO Chinar Mohalla H.M.T Zainakote, Tehsil Shaltang District Srinagar, 
Pincode-190012 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-193-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

(Permod Kumar) 
Additional Registrar (Adm.) 

No: Lf312- -=tq·/RG/LP Dated /J-.02.2023w'? ~ ~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehwish Jan, Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

€t v ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2<1.2 &?( floJ-3/RG/LP Dated: f 3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Muzamil Amin Sofi 
S/0 Mohammad Amin Sofi 
RIO Bachi- Darwaza, Maldtdoom Sahib, Tehsil Khanyar, District Srinagar, 
Pincode-190003 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period .of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-194-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar} 
Additional R]gistrar (Adm.) 

No: 4 3 t9 0 ~ e 1-/RG/LP Dated I 3~.02.2023 ~")/'");' '7 ~...; 
tr.' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmemt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzamil Amin Sofi, Advocate 

00 .. 00 for information and necessary action. 

Gf/" 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2o3 1/~l3/RG/LP Dated: 12..:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Mohd Shafi Sheikh 
S/0 Ali Mohd Sheikh 
RIO Tungdanoo, Tehsil Ya11ipora, District Kulgam, Pincode-192232 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-195-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional Re~istrar (Adm.) 

No: Y3 f}Q · 0S·JRGILP Dated /3-;02.2023~ 'ty ~V 
oC...'v '., 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Shafi Shei~, Advocate 

...... for information and necessary action. 

Additional wegistrar (Ad~) ,./ 
In\ -:;ov V 
~~ t 
ff\''il 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 20{{ t}J:2.413/RGILP Dated: J?J- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. MahekMaqbool Khan 
D/0 Mohamad Maqbool Khan 
RIO Rangwar Ushkara, Tehsil & District Baramulla, Pincode-193101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-196-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of e!Xpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

(Permod Kumar) 
Additional R~gistrar (Adm.) 

/, ~ /-vo~"J 'Jvv .A.d. 
No: '--(? qt .[fqo3 IRGILP Dated I3-.02.2023c.;;;'Y'· ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla .. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahek Maq boo I Khan, Advocate 

...... for information and necessary action. 

~ional cistrar {A.;-.,/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~ W.llo)3/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mahreen Noor 
D/0 Noor Mohd Najar 
RIO Banglow Bagh, Tehsil & District Baramulla, Pincode-193101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-197-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there lilefore. 

By Order 

(Permod Kumar) 
Ad~tio~al RifJistrar (Adm.) 

No: 4 L/6 Y- II - IRGILP Dated /J -.02.2023 (X--J!~ l'Jy ~ 1/ 
o~' '"\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahreen Noor, Advocate 

...... for information and necessary action. 

Additiona 

~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.0b 't.:Z<l..13/RG/LP Dated: .B..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehwish Hilal 
D/0 Hilal Ahmad Zargar 
RIO Kathi Darwaza Mohalla Mumkhan, Tehsil Khanyar, District Srinagar, 
Pincode-190003 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-198-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

(Per od Kumar) 
Ad~io~al Reerar (Adm.) 

No: Lf 412.- I q- /RGILP Dated /3·.02.202~¥' . * lfl' C:U\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehwish Hilal,. Advocate 

...... for information and necessary action. 

Additional Registrar (Adm.) 

(V l ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2(fT "'f~~;_.3/RG/LP Dated: /3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Mehnaz Khan 
D/0 Shafeeq Ahmad Khan 
RIO 160, Hubbi Colony, Lal Bazar, District Srinagar, Pincode-190023 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-199-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there mefore. 

By Order 

(Permed Kumar) 
A~tio~al Rttrar (Adm.) 

No: lf fJ;Lo -;L]-!RG/LP Dated /3,02.202:1X"'....,'? ~ o'Y /\'(>\ y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council 0f India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Mehnaz Khan, Advocate 

...... for informatiom and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 212() trlf2.DJ31RGILP Dated: 1.2...:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Muneeb Yousuf 
S/0 Mohammad YousufWani 
RIO Brinty Batapora, Ehsan Abad, Maghdampora, Tehsil & District 
Anantnag, AlP Dar Mohalla Humhama New Airport Road, Budgam, Pincode-
190021 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-200-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Add" ionat Retrar (Adm.) 

No: {j?(:Jf!}- ,Js-- IRGILP Dated /3-.02.2023 ~~>-/JJ>"'"'J ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmelilt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muneeb Yousuf, Advocate 

...... for inform<:~tion and necessary action. 

egistrar (Adm.) J 
~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2tJ9 'f/~o)-3/RG/LP Dated: ..L3..::.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Marukh Nabi 
D/0 Gh Nabi Khan 
RIO HIB- Dangerpora Rafiabad, Tehsil Watergam, District Baramulla, 
Pincode-193303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-201-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Adcljlion~l Regtar (Adm.) 

No: {r lt -3 6 - ft 3 IRG/LP Dated /J-.02.2023 w 11

"7 ~..y' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Marukh Nabi, Advocate 

...... for information and necessary action. 

a Registrar (Adm.) 

~ ~-v 
Additio 

~ 
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IDGH COURT OF JAMMIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/rJ 1f2o.23/RG/LP Dated: I 3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nakul Sharma 
S/0 Ashok Kumar Sharma 
RIO Panjah, Tehsil Kalakote, District Rajouri, Pincode-185201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-202-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad~ion~l ReCtrar (Adm.) 

No: YL(LJ!.{- S 1-IRG/LP Dated/.3-.02.2023 fN'"""' ~-,/ 
o'\' -\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar,Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nakul Sharma, Advocate 

...... for information and necessary action. 

@:ltlonal t•trar (~v' 
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IDGH COURT OF JAl\lMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 211 ~(:2..fJ2.3/RG/LP Dated: 1.2.:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Noor Un Nissa 
D/0 Mohammad Amin Wani 
RIO Rawalpora, Qaziabad, Tehsil Kralgund, District Kupwara, Pincode-
193302 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-203-2023 in the roll of Advocate maintained by this Registry. 

The renewal!extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional ~strar (Adm.) 

No: YLtS%- 59-IRG/LP Dated 13-:.02.2023~,,"'7 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Noor Un Nissa, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAJMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2J2. ~'(L2o13/RG/LP Dated: 13 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Navneet Gupta 
S/0 Kewal Krishan 
RIO W.No.6, H.No.152, Main Bazar Kathua, Tehsil & District- Kathua 
AlP Jagatpur near Radha. Swomi, Sath Sang, Lakhanpur, Kathua, Pincode-
184102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-204-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there.before. 

By Order 
(Permod Kumar) 

Additional Rtistrar (Adm.) 

No: 41J 6tJ - 6 J- /RGILP Dated f.3 -:.02.2023 ~,...., ~ V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Navneet Gupta, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAIVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .213 tff..2ol3/RG/LP Dated: /3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nigam Sawhney 
S/0 Vipan Sawhney 
RIO New Ashirwad Hotel Rajouri, Tehsil & District Rajouri, Pincode-185131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-205-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 
(Permo Kumar) 

AdP\ion/al R~gistrar (Adm;) 

No: y/j6 (}- IS:- /RG/LP Dated /..3 ·.02.2023 (%-1>"'? \}vy ¥v 
o'Yo v\~-

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nigam Sawhney, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/lt .?d.2Pl?/RG/LP Dated: I 3 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nadeem Ahmed Bhat 
S/0 Mohd AltafBhat 
RIO W.No.7, Bhat Mohalla, Tehsil & District Rajouri, Pincode-185131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-206-2023 in the roll of Advocate maintained by this Registry~ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 
(Permod Kumar) 

Ad,?\tio~al R~gistrar (Adm.) 

No: ~ki-f- S3-IRGILP Datedl3·.02.2023~'1l'V! V ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nadeem Ahmed Bhat, Advocate 

..... .for information and necessary action. 

Additional Registrar (Adm.) 

~ ~ ~" 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No::L/.f ~JfJM3/RG/LP Dated: /.3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Naseerul Akbar 
S/0 Mohammad Akbar Khwaja 
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RJO Nowlari, Malik Mohalla, Tehsil Pattan, District Baramulla, Pincode-
193121 

has been admitted and elilrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-207-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 
(Permed Kumar) 

Ad~io~al Rtestrar (A~ 

N~: YltfJY- q I -JRGILP Dated lj...,o2.2023l!i'::·i'"' t't>\J 
rPl 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, Hi§h Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Naseerul Akbar, Advocate 

...... for informati9n and necessary action. 



208 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: '2/ 6 1/2tJ]..3/RG/LP Dated: /.3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nassir Hussain Khan 
S/0 Ashaq Hussain Khan 
RIO Devi Angan, Hawal, Tehsil Khanyar, District Srinagar, Pincode-190003 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-208-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
Ad~on~l Retrar (Adm.) 

U 4 C12.-qCf-IRG/LP Dated /3·.02.2023c.Jb7'V"? ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nassir Hussain Klb.an, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2JJ6j:ZC.13/RG/LP Dated: 13.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Naseer Ahmad Lone 
S/0 Gh Hassan Lone 
RIO Lone Mohalla Kulpora, Tehsil & District Kulgam, Pincode-192231 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-209-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permoa Kumar) 

· Additional Reear (Adm.) . 

No:ft_r;oo- O'"'f- /RGILP Dated /3 .. 02.2023 ~-y"? ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Naseer Ahmad Lone, Advocate 

...... for information and necessary action. 
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IDGH COURT OF J.AM:l\([U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBa1· Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2JI'J ojf2.oZ3/RG/LP Dated: ) 3 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nikhil Kumar Jojra 
.... S/0 Ashok Kumar 

RIO H.No.2, W.No.l2, Tehsil R.S.Pura, District Jammu, Pincode-181102 
\ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Jashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-21 0-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of.expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

No: 

(Permed Kumar) 
Additional Rttrar (Adm.) 

Lf:S 11-- .:2-l..f -IRG/LP Dated 13-.02.202~ ~v' 
Copy forwarded to the: ·· 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Coum:il of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nikhil Kumar J ojra, Advocate 

...... for information and necessary action. 

Addition'{l Registrar (Adm.) 

tit- v ~./ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f3 (~yj /RG/LP Dated: ___k_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Najm-us Saqib 
S/0 Tariq Syed Suharwardy 
RJO Mohalla Suharwardy, Tehsil & District Doda 
AlP Near City Hospital Bathindi, Ahmed Colony, Jammu, Pincode-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-211-2023 in the roll0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

A~tion~l Registrar (Adm.) 

No: i:t't;:J-~ g.olf IRGILP Dated lo.02.202~..,o"Y"> ~~ ~,/'J 
' \0' \"\ I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar 1/.ssociation, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Najm-us Saqib, Advocate 

...... for information and necessary action. 

~ditional Registrar (Adm.) 

(Y v ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21q 'i.2b).3/RG/LP Dated: 12.:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Navratri Singh 
D/0 Rajesh Singh Bhau 
RIO Shree Ramkutir, Rajeev Nagar, Narwal Bala, Tehsil & District Jammu, 
Pincode-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-212-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~itional Re~rar (Adm.) 

No: ltS'J..J;- 31- IRGILP Dated 12-.02.2023 ~"'""'? ~:V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Navratri Singh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2J..CJ ~J3/RG/LP Dated: .B.:.._-02-2023 

It is hereby notified thc:~t vide High Court Order Dated 08.02.2023 

Ms. Nikita Abrol 
D/0 Abhinav Abrol 
RIO H.No.549, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu, 
Pincode-180006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-213-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofl expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(PermoCI Kumar) 

A~tional Regwtrar (Adm.) 

No: YS.3.3- ?tor /RG/LP Dated 1.3-.02.2023 ~..;'? v * 
Copy forwarded to the: -
1. Principal District and, Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nikita Abrol, Advocate 

...... for information and necessary action. 

cfdd~ional Re~istrar (Adm.) 

i(\-r\v'l h./ ~ V 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '221 df:MJ-3/RG/LP Dated: 13 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Nadia Kamlaq 
D/0 Mohd Yaqoob 
RIO Azmatabadh, Tehsil Thanamandi, District Rajouri, Pincode-185212 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-214-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there .before. 

By Order 
(Permod Kumar) 

~itio_nal Reg~strar (Adm.) 

No: Lf S' lt I - 4fl- /RGILP Dated I 3 .. 02.2023 ~'11 V ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librauian, High Court Wing Jammu/Srinagar for information 

and also keeping rec.ord of the same. 
7. Ms. Nadia Kamlaq, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.2~ o_.fD.4J.-3/RG/LP Dated: .8..:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Nazia Tabassum 
D/0 Bashir Ahmed 
RIO W.No.62, Chib Mohalla Chinore near Conventry Scholars School, Tehsil 
& District Jammu, Pincode-181123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-215-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditional R~gistrar (Adm.) 

No: Lr [ 4 9- So- /RGILP Dated 1.3·.02.2023 ~'Y"'? v ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Councjil of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec~xd of the same. 
7. Ms. Nazia Tabassum, Advocate 

...... for information and necessary action. 

ctddi~onal Registrar (Adm.) 

~~~~ ~ ~/ 
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IDGH COURT OF JAM!MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: M 3 e-j/2_o1.3/RG/LP Dated: B....:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nikhil Goswami 
S/0 Hansraj Goswami 
RIO H.No.32, Lane No.27, Lower Chowadhi, Greater Kailash, Tehsil Bahu, 
District Jammu, Pincode-180011 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provh:;ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-216-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 
(Permod Kumar) 

~ditional Regi~trar (Adm.) 

No: Y 5"5"1- r5Lt- IRG/LP Dated 13~02.2023 ~0 V ~-v> . 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nikhil Goswami, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 22-lj ~"j2o;:q/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Nikhil Padha 
S/0 Mahesh Padha 
RIO Battal, Tehsil Majalta, District Udhampur, Pincode-182117 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-217-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itional Re~strar (Adm.) 

YS f!i:- 7-). ~ IRG/LP Dated /.3-.02.2023 ~..,.,7 V ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nikhil Padha, Advocate 

...... for information and necessary action. 

rfdditional Re9
1
istrar (Adm.) . 

~ v ~J 
J1 ,..,\¥? ' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMl\IIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .21$"" od&fJ.B/RG/LP Dated: .1.2....:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Nazia Nabi Sofi 
D/0 Gh Nabi Sofi 
RIO Drangbal, Tehsil Pam pore, District Pulwama, Pincode-192121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-218-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licencefenrollment must be 

sought before the date of expiry unless the absoluteffinal enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permo Kumar) 
~ditio~al Rewistrar (Adm.) 

YS"t? · SeJ- IRGILP Dated 13·.02.2023 ~"'7 V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nazia Nabi Sofi, Advocate 

...... for information and necessary action. 

C\Add~onal 

~-v\.)1? 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 216 ~.l-3/RG/LP Dated: ..B..::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Neha Bhat 
D/0 Ghulam Mohidin 
RIO Shala Kadal Habba Kadal, Tehsil Srinagar South, District Srinagar 
AlP Usmanabad Bemina, Lane No.1 Sector B, Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-219-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permoa Kumar) 
Afiiitional R~gistrar (Adm.) 

ljS'8f-fJfJ-JRGILP Dated/3~02.2023~~ .. 17 V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

. and also keeping record of the same. 
7. Ms. Neha Bhat, Advocate 

...... for informatiqn and necessary action. 

(tddi~onal Ripistrar (Adm.) ,/ 

~-¥7 VJv ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '2.:):1- ui!fl_4)-J/RG/LP Dated: _B_:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Nadiya Rasheed 
D/0 Abdul Rasheed Naikoo 
RIO Naik Mohalla Palhallan, Tehsil Pattan, District Baramulla, Pincode-
193121 

has been admitted and emolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-220-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itional Reer (Adm.) 

Lj::;f]CJ- q6-JRGILP Dated/]-.02.2023 ~'Y1 ~~y 
Copy forwarded to the: -
1. Principal District and S.essions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nadiya Rasheed, Advocate 

___ ... for informaticm and necessary action. 

c{dd~ional Re(:r (Adm.) -/ 

~-t\Y'l ~ 
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IDGH COURT OF JAMlV)U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1:2f) 11boJp,/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Niharika 
D/0 Vijay Kumar 
RIO Sangoor near MES Filter Plant, Tehsil & District Udhampur, Pincode-
182101 

has been admitted and enmlled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-221-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
~diti~nat Reer (Adm.) 

4Sq"fJf60~!RGILP Dated/3-.02.2023 ~~'V"'~ . ~..1 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council .of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Niharika, Advocate 

..... .for information and necessary action. 

~Ad~onal Registrar (Ad# 

~.v\"'"7 ~ t~v 



222 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21q oJ:2a).3/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Nausheen Ayub 
D/0 Mohmmad Ayub Dar 
RIO Ompora Dar Mohalla, Tehsil & District Budgam 
AlP Tajdar Colony, Zakura, Hazratbal, Srinagar, Pincode-190006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-222-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
1@1itio~al ReRistrar (Adm.) 

Y6 ~s-- /d,- /RG/LP Dated 13-.02.2023 ~'Y"" V ~'\I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nausheen Ayub, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 23c'J tz':/mtRG/LP Dated: 1..2_:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Pratap Singh 
S/OKakuRam 
RIO W.No.l, Sarhi, Tehsil Bhomag, District Reasi, Pincode-182311 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-223-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~itio~al Re~1strar (Adm.) 

No: 4613- ~0- /RG/LP Dated 13-.02.2023 ~~ V ~~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pratap Singh, Advocate 

...... for information and necessary action. 

Additional 

\Mv; 
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RIG II COURT OF JA.lVIMu I 224 

(Exercising powers ofB C & !<AS~ AND LAD" l"?TT 
ar ouncd under Sedtion 58 of .n.n.n AT JAM:Mu 

* * * I the Advocates Act, 1961) 

. PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T 1 ON 

No: /g 't a) 'h'YJ. IR f G/LP Dated:._&__ ·02-2023 

It is hereby notified that vide High Court 0 d D 
r er ated 08.02.2023 

Mr. Prabhat Sangotra 
S/0 Ravi Kumar 
RIO II.No.97, JMC 365, Chandna a · 
Jammu, Pincode-180016 g r near Indira Hotel, Tehsil & District . 

has been admitted and enrolled as an Advocate oh the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-224-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditio_;!.al Rtstrar (Adm.) 

/RGILP Dated f..o.02.2023~'Y~ ~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2 Secretary Bar Council of India, New Delhi 3: Manager,' Government Press, Jammu for publication in the next issue 

Government Gazette. 
4. President, J&K High court Bar Association, Jamrr~t f 

1 
d' 

5. CPC e-Courts, High Court of J&K and Ladakh, ammu or up oa mg 
the official website. . . . 

1 6. Jncharge Chief Librarian, High Court Wmg Jammu/Snnagar for mforma 
and also keeping record o-F the same. 

7. Mr. Prabhat Sangotra, Advocate 
...... for information and necessary action. 



225 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NIO T IF I cAT I ON 

No: .13 { f/:tov,/RG/LP Dated: 1.3....=..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Pooja Choudhary 
D/0 Ajay Kumar 
RJO Panjtilla near BSF Samba, Tehsil & District Samba, Pincode-184121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provh~ionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-225-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~iti~nal ~rgistrar (Adm.) 

No: {j t;}. I - )._ ()- IRG/LP Dated /3 .02.2023 ~V'l V %1 V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Choudhary, Advocate 

...... for informati0n and necessary action. 

ctddit~onal ~egistrar (Adm.) 

~; }\/ ~ / ~~~'Y"'? ~-. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 23 2 &~)IJ:[j/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Parul Kashyap 
D/0 Ravi Kashyap 
RIO QTR No.18, Type 3, A.G Colony, Shakti Nagar, Jammu 
AlP Kunjwani, Tehsil & District Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-226-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extenshm of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
~nal Retrar (Adm.) 

L;6J 9 -.3 6-!RG/LP Dated/3-.02.2023 "iff~""7 ~""" 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Parul Kashyap, Advocate 

...... for information and necessary action. 

Additional ~egistrar (Adm~) 

v ~vi· 
~r~v7 \v\ 
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IDGH COURT OF JA;MMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil onder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.1.?1 ~o)Z$/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Parveen Singh 
S/0 Kamal Singh 
RIO W.No.9 Kundrorian, Tehsil Katra, District Reasi, Pincode-182301 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-227-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ot: expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~al Rettrar (Adm.) 

No: &6.31- Y/j-JRG/LP Dated /3-.02.2023 69\t~y? ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Parveen Singh, Advocate 

...... for information and necessary action. 

ctddit!onal tstrar (Ad~ 

~~~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No:,l3lf "'d2oJ-3/RG/LP Dated: /.3 • -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Pragati Mahajan 
D/0 Kewal Kishore 
RIO H.No.109, W.No.4, Ramnagar Chowk, Tehsil & District Udhampur, 
Pincode-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from con0erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-228-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there ibefore. 

By Order 

No: 

(Permod Kumar) 
A~~tion~l ReCar (Adm.) 

Lf6Lts-- S:l-!RGILP Dated/3-.02.2023 ~'V"l ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pragati Mahajan, Advocate 

...... for information and necessary action. 

Additional ~trar (Ad~~ %7 ,~-· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of B.ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N. 0 T I F I C A T I ON 

No: 23S 'ff:lo:B/RG/LP Dated: /3, -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Paramjeet Kaur 
D/0 Bhajan Singh 
RIO Rajpura near Boys Govt. School, Tehsil Rajpura, District Samba 
AlP Dablehar, H.No.363/4, near Gurdwara Sahib, Jammu, Pincode-181111 

has been admitted and en~olled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conc.erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-229-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
A~al R~istrar (Adm.) 

Lf/;53- bO·IRGILP Dated/3-.02.2023 :f\t<>t0 y ~../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorC!I of the same. 
7. Ms. Paramjeet Kaur, Advocate 

...... for information and necessary action. 

cfdditionalcgistrar (Adm.) 

~~ ~v 
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IDGH COURT OF JA:MMU & KASHMIR AND LADAKH AT JAl\IIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2.361/~o)-,3/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Pooja Rani 
D/0 Bal Krishan 
RIO Diggi, PO- Seri, Tehsil Bhaderwah, District Doda, AlP Lane No.1, Pragati 
Nagar, Upper Barnai Bamtalab, Jammu, Pincode-181205 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-230-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extens.ion of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~iti~nal R~pistrar (Adm.) 

No: Y6 6 I - £ fl- IRG/LP Dated 13-.02.2023-~Vl V ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Rani, Advocate 

...... for information and necessary action. 

Additional ~strar (Adh 

\;'\,!> *1,/ 



231 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers o(Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 23lffilo:J-3/RG/LP Dated: 13~ -02-2023 

It is hereby notified tlilat vide High Court Order Dated 08.02.2023 

Mr. Prarthit Sambyal 
S/0 Rajesh Sambyal 
RIO Mandi Dansal, Tehsil, & District Samba, Pincode-184121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-231-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of' expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

A~itio~al R'i~istrar (A~ 

No: &6 b 9 -iJ2'- IRGILP Dated 13 ,02.20231W\·.?• V %1 .v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Counci.l of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Prarthit SambyaJ, Advocate 

...... for information and necessary action. 

Additional ~trar (Ad~./ 

~v~ 1 

I • 



232 

HIGH COURT OF JAl\'IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council onder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 238 o-J:lo)?J/RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Paras Balgotra 
S/0 Kuldeep Balgotra 
RIO F39, Vikram Chowk near Amar Singh Club, Tehsil Bahu, District 
Jammu, Pincode-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her ci:Jaracter 

and antecedents from CID. His/her name has been entered under serial 

No.JK-232-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~tional Re~istrar (Adm.) 

No: Y 61 I- fi?t- IRG/LP Dated /3 <02.2023 ~v7 Y ~tV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government, Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Cqurt Bar Association, Jammu. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Paras Balgotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2.3 '7 '/l2t.l3/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Parveen Mrall 
S/0 Ashok Kumar 
RIO Chhapaki Khurd, Tehsil Hiranagar, District Kathua, Pincode-184144 

has been admitted and emrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-233-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itio_nal Rttrar (Adm.) 

Y6fJt"- 92-JRG/LP Dated 13 .. 02.2023 ~0 ~'I/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorcl of the same. 
7. Mr. Parveen Mrall, Advocate 

...... for information and necessary action. 

~onal ~strar (Ad~-./ 

dl \~'Vl '"' 
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IDGH COURT OF JA.l\1]MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /llftJ 'if2o.l3/RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Prashast Sharma 
S/0 Tarun Sharma 
RIO H.No.79, Sector 6, Tril~uta Nagar, Tehsil Bahu, District Jammu, Pincode-
180012 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-234-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 

No: 

(Permod Kumar) 
A~itio~al Registrar (Adm.) 

4693-lettJ-tJ !RGILP Dated/3-.02.2023~f'/1, ~J 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Prashast Sharma, Advocate 

...... for information and necessary action. 

("'\ddit~onal Registrar (Adm.) 

~~'V~ ~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of}lar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~ltt 1:2,.2.3/RG/LP Dated: .1.2..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Parul Jamba 
D/0 Sanjeev Kumar 
RIO H.No.5, Mohalla Dalpatian, Tehsil & District Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.J/(-235-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extens.ion of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

Ad~tio~al R1f!istrar (Adm.) 

No: L(!·()f- tJ (} ~ IRGILP Dated /J-.02.2023 ~o/7 'hv ~rV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmernt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Parul Jamba, Advocate 

...... for information and necessary action. 
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IDGH COURT OF J~ & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;}.'fP:, (/J-or3 /RG/LP Dated: ____{,2_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Puneet Singh Charak 
S/0 Padam Singh Charak 
RIO H.No.57, W.No.7, Bassi Kalan, Tehsil Bari Brahmana, District Samba, 
Pincode-181133 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-236-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~itional RWJistrar (Adm.) 

No: 4-;f '15 ~S:>-- IRG/LP Dated IB .02.2023 ~'0 'iy ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council' of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Puneet Singh Charak, Advocate 

...... for informati0n and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )-'1'-1 t~r'> /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Pallavi Sharma 
D/0 Ashok Kumar 
RIO H.No.169, W.No.4 near Bus Stand, Behind Police Station Udhampur, 
Tehsil & District Udhampur, Pincode-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-237-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A:k2al Retar (Adm.) 

/RG/LP Dated 13.02.2023 i:f!\"Y\"W ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Palla vi Sharma, Advocate 

...... for information and necessary action. 

Additional ~egistrar (Adm.) . . 

Yv ~V"· 
f?)\~» 1 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )-trf t'M-3 /RG/LP Dated: _fl_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Parvaiz Ahmad Ganaie 
S/0 Mohammad Ahsan Ganaie 
RIO Qammar, Tehsil Shahabad BaJa, District- Anantnag, Pincode-192212 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-238-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of. expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 4;/-6/ ~ 6<m 

. (Permod Kumar) 
A~iti~al R~istrar (Adm.) 

IRGILP Dated 13.02.2023 ~~'Y7 ( ~\/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmemt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Parvaiz Ahmad Ganaie, Advocate 

...... for information and necessary action. 

cfdd~ional ~egistrar (Adm.) 

~v7 V ~v' 

-' 
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IDGH COURT OF JAMJVIU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of !Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '14,6 f}:tDJ-3/RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Prerna Kapoor 
D/0 Manmohan Kapoor 
RJO W.No.7 near Bus stand Basohli, Tehsil Basohli, District Kathua, Pincode-
184201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from con~erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-239-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ade_tion~ Retrar (Adm.) 

No: Ltq 6 'i- =1:6 - IRGILP Dated t 3-.02.2023 ~ Y'i ~ v' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Prerna Kapoor, Advocate 

...... for informati0n and necessary action. 

I' 
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IDGH COURT OF J.Ali(.IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )Yl o/J-oJ-?, /RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Parveena Bashir 
D/0 Bashir Ahmad Wani 
RIO Zab Geeripora Magam, Tehsil Handwara, District Kupwara 
AlP Qamarabad Qamarwari, Lane 2, Srinagar, Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-240-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
{Permod Kumar) 

A~itio~al ~~gistrar (Adm.) 

No: 47-"fl- 6J4~ IRG/LP Dated/3 .. 02.2023 ~~ \\v ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Parveena Bashir, Advocate 

...... for information and necessary action. 

AdditionCistrar (A~ ,v 

~y I 

I. ~~··-~·-~~~~~~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers oftBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:14@ .. tloJJ/RG/LP Dated: 11...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Peer Fiza Khursheed 
D/0 Peer Khursheed Ahmad 
RIO Budshah Nagar, Nati]pora, Tehsil Chanapora, District Srinagar, Pincode-
190015 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-241-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

No: 

Ad 'tional Re~ar (Adm.) 

Y'f&r- q).. IRGILP Dated 13-.02.202 ~0-v;Y>v'? * 
0 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New D~lhi 
3. Manager, Governme111t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Peer Fiza Khurs,heed, Advocate 

...... for information and necessary action. 

~onal ~trar ~V 

I. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: d ljq 12o'J..3/RG/LP Dated: 13.:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Qaisar Rehman Bhat 
S/0 Abdul Rehman Bhat 
RIO Fashipora, Tehsil Tullamulla, District Ganderbal, Pincode-191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-242-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

· Ad~ion_al Registrar (Adm.) 

4z qZ; -40WJJRG/LP Dated 13-.02.2023~?"' } ~ No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Qaisar Rehman [Ghat, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2§o ~lf;zo~ /RG/LP Dated: 13 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Qurat ul Ain 
D/0 Manzoor Ahmad Bhat 
RIO Kralpora, Tehsil B.K !Pora, District Budgam, !Pincode-190019 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-243-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad itional Retr (Adm.) 

4tJ et- rJ()-IRGILP Dated )J,02.202 
0
,:1P"'? # 

dV {01 No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Qurat ul Ain, Advocate 

...... for information and necessary action. 

~onal t:""' (A;,{-v 
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IDGH COURT OF J.Al'{.IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'JSI oJ'll.•.l3/RG/LP Dated: 13- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rohit Kumar 
S/0 Baldev Raj 
RIO ChakDrab Khan, Telllsil & District Kathua, Pincode-184104 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-244-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
{Permod Kumar) 

Ad~io~al R~gistrar (Adm.) 

No: Lf e (!) 2- I 6- IRG/LP Dated 1.3 ·.02.2023w-,p'Y'? 'lrv ~ y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rohit Kumar, Advocate 

...... for information and necessary action. 

Additional 

~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: :2.5"). &-fJ•.l3/RG/LP Dated: /.3, -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rahil Vasandi 
S/0 Anil Vasandi 
RIO W.No.13, H.No.47, New Hospital Road, Tehsil & District Udhampur, 
Pincode-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-245-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~ti~l R~gistrar (Adm.) 
. (_%'1P~ V: ~,/ 

No: 48tt- 624- /RG/LP Dated/.3 .. 02.2023 rf>,.,;v V \~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahil Vasandi, Aclvocate 

...... for information and necessary action. 

~itional tstrar (A~v 
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HIGH COURT OF JA.l\fiMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.2S:3 tJg 2.oJ3/RG/LP Dated: /3 · -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Raqib Ahmed 
S/0 Aurangzeb Malik 
RIO Darhal Malkian, Neeli Chowkian, Tehsil Darhal, District Rajouri, 
Pincode-185135 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-246-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there,before. 

By Order 
{Permod Kumar) 

Additional RTpistrar (Adm.) 

No: 4(}:J.S"-.3J..-/RGILP Dated/.3-.02.2023~ V ~V 
o'V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar.Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raqib Ahmed, Advocate 

...... for information and necessary action. 

Additional ~gistrar (Adm.) 

61?~~ 'h/ ~~ t/ , uv I 
0'"'' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Jst, 1}&.•B/RG/LP Dated: ..Lii.!..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Radhika Slathia 
D/0 Achlesh Singh Slathia 
RIO H.No.640-B near International Gym, Rehari Colony, Tehsil & District 
Jammu, Pincode-180005. 

has been admitted and e11rolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-247-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of! expirY unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 
(Permod Kumar) 

Ad~tio~al ttrar (Adm.) 

No: 40.3 3 - Lj fJ ~IRG/LP Dated )3-..02.202{#
10

'-0 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Radhika Slathia, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofiiar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2~[" 1f:ioJ.3fRG/LP Dated: /.3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Raffia Chouhan 
D/0 Layakat Ali 
RIO Gujjar Mohalla, Gurah Brahamana, Bharat Nagar, Bantalab, Tehsil 
Janipur North, District Jammu, Pincode-181123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-248-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there,before. 

By Order 
(Permod Kumar) 

Ad "tionat Reer (Adm.) 

No: 4fJL{t- t.{fJ-!RG/LR Dated/3-.02.202 -va..-rjV'V'""?. ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Raffia Chouhan, Advocate 

...... for information and necessary action. 

Additional ~egistyar (Adm.) 

~ "V ~v 
I. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 256 uJil.e)~/RG/LP Dated: _Ll:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Rishika Kala 
D/0 Jatinder Raj Kala 
RIO H.N0.62, Lane No.1, Adarsh Nagar, Top Paloura, Tehsil & District 
Jammu, Pincode-181121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-249-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Regwtrar (Adm.) 

No: VfrJljq -S"6·JRG/LP Datedl3·.02.2023~-.?""..,_, V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governmer;,t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rishika Kala, Advocate 

...... for information and necessary action. 

Additional ~egis~rar (Adm.) 

G} v ~v 



r 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Jfr i/.RoJ-3/RG/LP Dated: /.3 • -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rameshwar Singh Thakur 
S/0 Surjeet Singh Bali 
RIO Alinbass, Pogal Paristan, Tehsil Ukhral, District Ram ban 
AlP H.No.63, Sector 4, PamJPosh Colony, Janipur, Jammu, Pincode-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-250-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~ion/al Re~istrar (Adm.) 

No: W C7-- fJ ?{- /RGILP Dated /3 ·.02.2021#,-v"" V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rameshwar Singh Thakur, Advocate 

...... for information and necessary action. 

@;tiona! ~rar (Ad~ V 

·, . .;· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1~() f/~o)-3/RG/LP Dated: /3- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rahul Kotwal 
S/0 Ashok Kumar Kotwal 
RIO Bhalla Bhaderwah, Tehsil Bhalla, District Doda 
AlP H.No.25B, Lane No.15, Bhawani Nagar, Jammu, Pincode-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-251-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~io~al R~gistrar (Adm.) 

No: L[&65'"- 12-!RG/l!.P Dated }3.02.202~15;-v? 'l)y ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahul Kotwal, Advocate 

...... for information and necessary action. 

e:ional~trar (Ad~.,/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

W 0 T I F I C A T I ON 

No: 25q o(/)_62-3/RG/LP Dated: ...lJ...:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Raghunandan Singh Charak 
S/0 Rajeev Raj put 
RIO H.No.F 408, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu, 
Pincode-180006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-252-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~al R~gistrar (Adm.) 

No: L{(}13 -/Y 6' !RGILP Dated /3-:.02.2023 0c._-0v"l1!'V"? V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Ca>urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raghunandan Singh Charak, Advocate 

...... for information and necessary action. 

~ltional tstrar (Ad~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.2ga 0ff.162'3/RG/LP Dated: /3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Ranju Pakaya 
D/0 Manohar Lal 
RIO Swankha, Tehsil Ramgarh, District Samba, Pincode-184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-253-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of.expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permed Kumar) 

Additional R~gistrar (Adm.) 

No: L;fi tJ I - eJf)- !RGILP. Dated /3 -.02.202~0 'fv ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ranju Pakaya, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: JflJ ci£1423/RG/LP Dated: .1..2:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Rozy Mamotra 
D/0 Romesh Lal 
RIO Chatha, Govind Pura old Satwari, Tehsil South Jammu, District Jammu, 
Pincode-180003 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-254-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of. expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

Additional Reg~~t~~r (Adm.) 

No: yfJ91- 9-6 -IRGILP Datedl3-.o2.2023W"' ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rozy Mamotra, Advocate 

...... for information and necessary action. 

~;aon•• RV' (A~V' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 262 oj~,)}/RG/LP Dated: .1.3...:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rohit Kumar 
S/0 Ramesh Chander 
RIO W. No.3, Baruta Mandi, Tehsil Akhnoor, District- Jammu, Pincode-
181201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-255-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date oii expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional REfpistrar (Adm.) 

No: /j!JIJ7-lf9(}~/RG/LP Dated/3~.02.2023~-v'? V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rohit Kumar, Advocate· 

...... for information and necessary action. 
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IDGH COURT OF JAlVliMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :J . .£3 tf~o.t3/RG/LP Dated: .Li::._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Rajinder Singh 
S/0 Puran Singh 
RIO Thilloo, Tehsil Thuroo, District Reasi 
AlP H.No.627, Prem Nagar, Jogi Gate, Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-256-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

Ad~io~al R~gistrar (Adm.) 

No: 4 q ~r- I~- IRGILP Dated 13 :02.2023~lfl-v"'J 'f.£;; ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rajinder Singh, Advocate 

...... for information and necessary action. 

I, 
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IDGH COURT OF JAN,IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1£lf ~RG/LP Dated: /3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Rifat Amin 
D/0 Mohmad Amin Ahanger 
RIO Ahanger Mohalla Seeloo, Tehsil Bomai, District- Baramulla, Pincode-
193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-257-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

. Ad~o~~!,istrar (AT~v 
No: {.](J/3 ~g[o- IRG/LP Dated/3-;02.2023~-/lP lv "'/r\$('>-

<0 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rifat Amin, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :J.6.f 11(/.loP, /RG/LP Dated: .Li.:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Riyaz Ahmad Wani 
S/0 Ghulam Hassan Wani 
RIO Lone Mohalla Branwar, Tehsil Chadoora, District Budgam, Pincode-
191113 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-258-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Re~rar (A~ 

No: LjqJ/-~-IRG/LP Dated/3-.02.2023~-0 \~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. RiyazAhmad Wani, Advocate 

...... for information and necessary action. 
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IDGH COURT OF J.AlY.Jl\'[U & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:266 q-Zo.l.3/RG/LP Dated: I 3--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Roo hi Jan 
D/0 Mohd Yousuf Dar 
RIO Bagwadi Mohalla Kaladrang, Tehsil Frisal, District Kulgam, Pincode-
192231 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-259-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 

No: 

(Permod Kumar) 
Addi ional Re~istrar (Adm.) 

fj2J :17',;>> v v 
{jqJJ. q -3 b·IRGILP Dated (3 .. 02.2023 

0
,,u"' ~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Roohi Jan, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAM)MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: v6'8t/'Jor·3' /RG/LP Dated: ...il._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Rifat Ajaz 
D/0 Ajaz Ahmad Wani 
RIO Zadoora Hastikhud, Tehsil & District Pulwama 
AlP Bonapoora Batamaloo, Srinagar, Pincode-190009 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LLB 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-260-2023 in the roll of Advocate maintained by this Registry, 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Lff1S3 ..-- lo 

{Permod Kumar) 
Ad~ona~ R~gistrar (Adm.) 

!RG/LP Dated 13 .02.2023~'~--'? V ~v 
Copy forwarded to the: -
1, Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rifat Ajaz, Advocate 

...... for information and necessary action. 
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IDGH COURT OF J.Al\jiMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:clb'J ~.l3/RG/LP Dated: .l.!J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

'Mr. Sunil Kumar 
S/0 ShamLal 
RIO Arli Hansali, Katra, W.No.ll near Petrol Pump Keshav Nagar (Matyal), 
Tehsil Katra, District Reasi, Pincode-182301 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-261-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

Additional Regier (Adm.) 

No: Lfqt6 -73 · /RG/LP Datedllf ... 02.202~'? ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunil Kumar, Advocate 

...... for information and necessary action. 



262 

IDGH COURT OF JAl\fMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:dlo f/_»_o,).'!J /RG/LP Dated: K-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sparsh Sharma 
S/0 Atul Sharma 
RIO H.No.893, Subash Nagar, Rehari Mohalla, Tehsil & District Jammu, 
Pincode- 180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-262-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 
(Permod Kumar) 

Additional Re~rar (Adm.) 

No: 49 Jft- fJ/- IRGILP Dated f~ .02.2023¥-0 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the same. 
7. Mr. Sparsh Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: df/ 1/_ioJ-3 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Syed Mehak Saleem Geelani 
D/0 Syed Anwar Saleem Geelani 
RIO Inside Kathi Darwaza, Rainawari, Tehsil Khas, District Srinagar, 
Pincode-190003 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-263-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional R~gistrar (Adm.) 

No: !JqtJ2- 99-!RG/LP Dated l{f.02.2023&j:?""' l)y ~./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Mehak Saleem Geelani, Advocate 

...... for informatk>n and necessary action. 

~ition~egistrar (~-/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB~r Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N .0 T I F I C A T I ON 

No:)y) f/JoJ-,3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Syed Nabiela Marauf 
D/0 Muzzafar Marauf Shah Peerzada 
RIO Housing Colony Ompora, Tehsil & District Budgam, Pincode-191111 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-264-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

Additional Re~strar (Adm.) 

No: {fGJq(J -OJI·IRGILP Dated /'f.02.2023 ~'? V ~1/ 
o'V0 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Nabiela Man-auf, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAJ.VJMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.;(z3 of/Pl>J3/RG/LP Dated: /4~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shubam Singh Bhou 
S/0 Thaker Singh Bhou 
RIO H.No.422, Lower Roojp Nagar, Muthi, Tehsil & District Jammu, Pincode-
181205 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-265-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ibefore. 

By Order 
(Permod umar) 

Addi ional Rl~istrar (Adm.) 

No: L{qqtJ. 9'JrJS- /RGILP Dated )1(.02.2023 iF,o-/1P
11
'? 'hyl ~v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shubam Singh Bilton, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: d.tlf 1~o),2/RG/LP Dated: .L.!:k...-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sheikh Dawood Akhtar. 
S/0 Sheikh Akhtar Husaiill 
RIO Ghat near Royal Academy High School, Tehsil & District Doda, Pincode-
182202 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-266-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

· Additional R~gistrar (Adm.) 

No: 5066- !3- IRG/LP Dated/4,02.2023w-{)? V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheikh Dawood Akhtar, Advocate 

...... for information and necessary action. 

Addition 

CiY 
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HIGH COURT OF JAlV!MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J.zS" UJ'l•J.3/RG/LP Dated: _&.:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sahil Sharma 
S/0 Mohan Lal Sharma 
RIO Kote Badhani near Central Jail, Kot Bhalwal, Tehsil Bhalwal, District 
Jammu, Pincode-181122 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-267-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

itional ~strar (Adm.) 

No: SoiL,, :21- /RGILP Datedffj .. 02.202 \ ;o'li'-v>'V? ¥-v o"' "l 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:J?b t,1)lo);3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Syed Mehr Ul Nisa Kazmi 
D/0 Syed Mureed Hussain 
RIO Niloosa, Qazipora, Tehsil Boniyar, District Baramulla 
AfP Madina Colony, Sector B, Kanispora, Baramulla, Pincode-193101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-268-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 
(Permed Kumar) 

Additional R~istrar (Adm.) 

No: .)'0 d), - ~ q- IRGILP Dated /4-.02.2023 ~-.1'-7' ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Syed Mehr Ul Nisa Kazmi, Advocate 

.. .... for information and necessary action. 

.•· 



269 

IDGH COURT OF JAMIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: d?f] f/JmJRG/LP Dated: l!i.:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sheefa Nisar 
D/0 Nisar Ahmed Kuchai 
RIO Ramzana Colony, Rangpora, Ellahi Bagh, Tehsil Eidgah, District 
Srinagar, Pincode-190024 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-269-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Ri~istrar (Adm.) 

No: 5'0,3(} ·<17· /RG/LP Dated/ft .02.2023Cfj:?""' ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, ~&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sheefa Nisar, Advocate 

...... for information and necessary action. 

Additional flegistrar (Ad':~/ 
kJ /-~);v-? \hvJ ..r/1tJ / wv-v rq 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB11r Council under Section 58 of the Advoc11tes Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Jz/i 17.zc.a?/RG/LP Dated: !...Y....:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shahid Ahmad Syed Bukhari 
S/0 Bashir Ahmad Syed Bukhari 
RIO Peer Mohalla Gund, Dalwash, Tehsil Kawarhama, District Baramulla, 
Pincode-193404 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-270-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Reg\:ar (Adm.) 

No: S 0,3{} • 4s;. /RG/LP Dated /4,02.2023 ~-0 .tJ1i(v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahid Ahmad Syed Bukhari, Advocate 

...... for information and necessary action. 

Addition\jgistrar (A.% 

CY r~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of E!ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~rq q({.£oJ3/RG/LP Dated: .i.!J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sanjeev Kumar 
S/0 SomLal 
RIO Mishriwala Road Palilliana near Satkar Cattle Feed, Tehsil & District 
Jammu, Pincode-181206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-271-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there1 before. 

By Order 
(Permod Kumar) 

Ac(CI'ition~ Regear (Adm.) 

No: §'o Lt6. S,3-IRGILP Dated /(J.02.2023 ~'V7 ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjeev Kumar,, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB:ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: d,f}o ~).o.).?, /RG/LP Dated: lY...:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Suhail Mehraj Bhat 
S/0 Mehraj UdDin Bhat 
RIO Watapora, Bhat Mollalla near BN Gazi Masjid, Tehsil & District 
Bandipora, Pincode-193502 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-272-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

Ae1itional Re!jl1strar (Adm.) 

No: 5of:L{- 6 J- IRGILP Dated /lj.02.2023 %..:}-, \hy ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the same. 
7. Mr. Suhail Mehraj Bhat, Advocate 

00 .. 00 for information and necessary action. 

Additional ~rar (Adm.) 

~7 0 ~ 



' .... 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofB,ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :281 t(/!lo:l?J /RG/LP Dated:fu.::.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shriya Basotra 
D/0 Vinay Basotra 
RIO H.N0.2, Jullaka Mohalla near SDKV School, Tehsil & District Jammu, 
Pincode 180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, .subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-273-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ;before. 

By Order 
(PermoCI Kumar) 

~nal R~istrar (Adm.) 

No: 5o6;2· 6 9,/RGILP Dated IL;.o2.2023 <!'\\~,,;-, ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shriya Basotra, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JANJMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Zt9.Z ()'{2oJ3/RG/LP Dated: .ifL:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sindiya Manhas 
D/0 Janak Singh Mr:~.l'lh~ 
RIO Gatha, Tehsil Bhaderwah, District Doda 
AlP H.N0.167, Shiva Coloney, Raipur Bantalab, Jammu, Pincode-181123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-274-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

/ 
1 By Order 

(Permod Kumar) 
~itio-;at tistrar (Adm.) 

No: 50 J6 • zt-~ !RG/LP Dated /lj .. 02.2023 ~..;, ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council: of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sindiya Manhas, Advocate 

...... for information and necessary action. 

(\Addi~ional registrar (A~,/ 

~-y"'? v -"T''l 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofE:ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.1$3 1fP,o:x3/RG/LP Dated: J.!i.:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sawani Bloria 
D/0 Mohan Singh 
RIO H.No.488, W.No.ll, Lane No.4, Raghunath Pura, Tehsil & District 
Udhampur, -182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-275-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of, expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

'l~ditional Rettrar (Adm.) 

No: 5 CJ Tfl - tJ S:. IRGILP Dated I {( -;.02.2023~~ ~-./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3~ Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sawani Bloria, Advocate 

...... for information and necessary action. 

ctddit~nal tstrar (A~/ 

~17 \ 



276 

IDGH COURT OF JAlVJIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~§q bf1 Jl.DJ...? /RG/LP Dated: 1!1..:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 · 

Mr. Sheraz Ahmed 
S/0 Mohd Latief 
RIO Sarhuti, Tehsil Mendh,ar, District Poonch 
AlP Channi Rama, Pamp.osh Colony, Tehsil & District Jammu, Pincode-
180015 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-276-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

nal Registrar (Adm.) 

6 
\/ ~,! 

No: ~Of9 ~ q3.fRG/LP Dated /~.02.2023 to't>1° "/161 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheraz Ahmed, Advocate 

...... for information and necessary action. 

f8ddi~on~ Registrar (Adm.) , / 
~.,?7 )]/ ~/.;( v 

\o\'YI /\~~ 



277 

IDGH COURT OF JANIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of:Elar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Jt!J.) '1lj.o2'$/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shogufta Farooq Wani 
D/0 Farooq Ahmad Wani 
RIO Bismillah Colony Sogam Lolab, Tehsil Sogam, District Kupwara, 
Pincode-193223 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-277-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

A~itio~al ~,gistrar (Adm.) 

No: SOCJlf- ~181-IRGILP Dated/!(.o2.2023¥*f' V ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shogufta Farooq Wani, Advocate 

...... for information and necessary action. 

c\dd~onal~istrar (A~} -/ 

~">\~ ~ 



f 
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IDGH COURT OF JA.J.WM{J & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofE:ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '2!161(.'U:J.3/RG/LP Dated: .1.!1..::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sunakshi Koul 
D/0 Babu Lal Koul 
RIO Balhama, Tehsil& District Srinagar, AlP Lane No.22, Block No.129, Flat 
No.6, Jagti Nagrota, Jammu, Pincode-181221 

has been admitted and en~olled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-278-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~ition~ Re~istrar (Adm.) 

No: 5/tJ;)- tJ9,1RG/LP Dated/~.02.2023 ~0 )\_, ~./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sunakshi Koul, Advocate 

...... for information and necessary action. 

~:nal ~gistrar (Ad~ . 



279 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of I!ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '2fJ71/;to.I-3/RG/LP Dated: ..l!i.:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shivang Verma 
S/0 Suneshwar Verma 
RIO H.No.119, Mohalla Afghana, Tehsil & District Jammu 
AlP H.No.79, Sector A2, Laxmipuram Chinore, Jammu, Pincode-181123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-279-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~itional ~ygistrar (Adm.) 

No: $11<!> - /'f- !RG/LP Dated /{( .. 02.2023 ·~...n ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shivang Verma, Advocate 

...... for information and necessary action. 



280 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 2f')f!J 1f2o)_3/RG/LP Dated: .1!1....:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sonali Salaria 
D/ODevRaj 
RIO H.No.1096, W.No.21, near Radha Swomi Satsang Ghar, Tehsil & District 
Udhampur, Pincode-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-280-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~tion~l R~gistrar (Adm.) 

No: 51 f (} · 2.0 /RGILP Dated/ lj -.02.2023 ~~ J.y ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sonali Salaria, Advocate 

...... for information and necessary action. 

a_Addi~onal{:gistrar (A~ 

J~-.17 \~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 2/]q oJ5?P)3/RG/LP Dated: J..!:L.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sourav Damathia 
S/0 Faqir Chand 
RIO H.No.28, W.No.4, Tehsil Bishnah, District Jammu, Pincode-181132 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-281-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~ditional Registrar (Adm.) 

No: 5/:26-33~ !RG/LP Dated/fj.02.2023~ ( ~V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sourav Damathia, Advocate 

...... for information and necessary action. 



282 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of. the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ';)qtJ ~u?/RG/LP Dated: _i__!J_;_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shubam Mottan 
S/0 Tara Chand Morton 
RIO Shazadpur Martha, Karlup, Tehsil Marh, District Jammu, Pincode-
181206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-282-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Aefitional Re~istrar (Adm.) 

No: 5"/ 3 tJ- IJ! ~/RGILP Dated /l(,02.2023 ~<V? ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shubam Mottan, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :J.q/ qi2?)3 /RG/LP Dated: i{L:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

~s.Sa~nreen Tibb 
D/0 Sandeep Singh 
RIO 11/12, Nanak Nagar, Tehsil Bahu, District Ja~n~nu, Pincode-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-283-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditional ~gistrar (Adm.) 

No: SIL/1},- /jq.JRGILP Dated/~ .. 02.20~1 ~ ~v 
Copy forwarded to the: -
1. Principal District and S13ssions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. ~s. Sa~nreen Tibb, Advocate 

..... .for informati0n and necessary action. 

cf'ddi~onal ~egistrar (Ad~V 

~<v'1 V --x~ u 
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IDGH COURT OF JAlVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2-V rf.,eo,;t")/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sandeep Charak 
S/0 Ashok Charak 
RIO Saror, Tehsil Bishnah, District Samba, Pincode-181133 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-284-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~pitio~al Rflgistrar (Adm.) 

No: 5!5'v -r;-1-·IRG/LP Dated/~.02.202~0 ~ M'V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sandeep Charak, Advocate 

...... for information and necessary action. 

dddit~onal t:strar (A~· 

~y~ \~ 



285 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of]l:ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2 93 f/:te-23/RG/LP Dated: .&:,_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sofia Sajad 
D/0 Sajad Ahmad Mir 
RIO Akura, Tehsil Mattan, District Anantnag, Pincode-192125 

has been admitted and ennolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-285-2023 in the roll o"f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itio~al R~gistrar (Adm.) 

Sf~(j ~ ts;IRGILP Dated/lf~o2.2023-w-?> ~ ~\/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sofia Sajad, Advocate 

...... for information and necessary action. 

(tdditional ~egistrar (A~/ 

~v) \-/ 1~ 
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IDGH COURT OF JAlViMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :29ft {Z'.b.:13/RG/LP Dated: .J!i...:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Salman Ishaq 
S/0 Mohammad Ishaq Mir 
RIO Tak Mohalla Shopian, Hergam, Tehsil & District Shopian, Pincode-
192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-286-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditional R~trar (Adm.) 

No: 5/66- ?f.3-JRGILP Dated/{j-.02.202~-0 ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Salman Ishaq, Advocate 

...... for information and necessary action. 

Additional vgistrar (Adm~J .. 
£f:iyP,· ¥ ~~1··~· 

~\~v~ I~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of E:ar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;zqs ""/2o.;~.3/RG/LP Dated: &,:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sabreena Jameel 
D/0 Jameel Hussain Reshi 
RIO Noordin Mohalla Syedpora, Sopore, Tehsil Dangerpora, District 
Baramulla, Pincode-193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-287-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
{Permod Kumar) 

~ditio~al Ripistrar (Adm.) 

No: S/ =tl/ -8 f ~ /RGILP Dated I Y :02.2023 ~'Y7 ~ ~ ¥ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabreena Jameel, Advocate 

...... for information and necessary action. 

egistrar (Adm.) 

~7/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :296 "t/J!SIRG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shafia Akhter 
D/0 Mohammad Akbar Lone 
RIO Lone Mohalla Khrew, Tehsil Pampore, District Pulwama, Pincode-
191103 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-288-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

't"ditio~al Ripistrar (Adm.) 

No: 5I {}!)..- (l 9 -IRG/LP Dated I !(-.02.2023--w.~'? Yv ~ / 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shafia Akhter, Advocate 

...... for information and necessary action. 

c:t'dditionao:,egistrar (Adm.) 

~Vl ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: JHz 'VP)?/RG/LP Dated: lY..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Seemran Devi 
D/0 Bhadar Singh 
RIO Muthal Alinbass, Tehsil Pogal Paristan, District Ram ban 
AlP H.No.3 Manda Hills, Karan Nagar, Jammu, Pincode-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-289-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod umar) 
~iti~nal Ri~istrar (Adm.) 

5"/ C)O, 9 T /RGILP Dated /1( .. 02.2023 ~'117 'iy ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Seemran Devi, Advocate 

...... for information and necessary action. 

~ona ~trar (A~ 

o"\\~Y} I~ . 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:J9& .fRo.23/RG/LP Dated: it.-02~2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sheikh Hanan Hussain 
S/0 Sheikh Muhammad Hussain 
RIO Kralapora (Kanthbagh), Tehsil B.K. Pora, District Budgam, Pincode-
190019 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-290-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Jtcliditional Rffgistrar (Adm.) 

No:S/9@· 5~oS' IRGILP Datedlt{~02.202~'lt7 'hv. ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheikh Hanan Hussain, Advocate 

...... for information and necessary action. 



291 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/}9 tJo.);/RG/LP Dated: l.!:l...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sadaf Shabir 
D/0 Shabir Ahmad Budroo 
RIO Mohalla Jadeed near General Bus Stand, Tehsil & District Baramulla, 
Pincode-1931 01 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-291-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi0n of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

. A~itionat Retrar (A~ 

No: 5'J,~D- /.3- IRG/LP Dated/cf.02.2023 ~0 \~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council 0f India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record! of the same. 
7. Ms. SadafShabir, Adv0cate 

...... for information and necessary action. 
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IDGH COURT OF JAlVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3d-P ofJ).8)3 /RG/LP Dated: .1..!/...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sy.ed Uzair Shah 
S/0 Nizam Ud Din Shah 
RIO Rangpora, Ellahi Bagh, Gousia Colony, Lane No.6, Tehsil Hazratbal, 
District Srinagar, Pincode-ll90001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-292-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi4l>n of provisional licence/enrollment must be 

sought before the date of ~xpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~itio~al ~istrar (Adm.) 

No: 5:J.J/.t- dl- /RGILP Dated/q,02.2023 ~7 ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council 0f India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Uzair'Shah, Advocate 

...... for informatioll and necessary action. 

(\Add_itional tistrar (A~V 

~~ ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates· Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ZJe>l rf£o).3/RG/LP Dated: l..t1::._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shivangi Sharma 
D/0 Rattan Paul Sharma 
RIO Jakh, Tehsil Vijaypur, District Samba, Pincode-184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-293-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~pitionat Retrar (Adm.) 

No:5:23'l-3q- IRGILP Dated /lf.o2.2023~v1 ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librariaf71, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivangi Sharma, Advocate 

...... for information and necessary action. 



294 

HIGH COURT OF J.Al\)IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: QtJ) #d62.3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Saganpreet Kour 
D/0 S Harbajan Singh 
RIO Gamaraj near Gurdwara No.1, Tehsil Tral, District Pulwama, Pincode-
192123 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-294-2023 in the roll 0f Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permoa Kumar) 

~ditionaltgistrar (Adm.) 

No: s~ tt {) - LJ 7- /RG/LP Dated It; .02.2023 ~v7 ~..y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saganpreet Kour, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAJ:yiMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL. 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:303cf~J.3/RG/LP Dated: .l.!!..=._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shivani Dubey 
D/0 Romesh Kumar 
RIO Extension Sector 3, near St. Paul Convent High School, Gangyal, Tehsil 
& District Jammu, Pincode-180010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-295-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Aknal ~istrar (Adm.) 

No: ,$) Lttl ~ ss- /RG/LP Dated I '1~02.2023 ~~~7 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivani Dubey, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :3o1ftl'£oJ2/RG/LP Dated: .l.!i..:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Syed Ali Naqi 
S/0 Syed Zakir Hussain Shah 
RIO Kallar Kattal, Tehsil Surankote, District Poonch, Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-296-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~itional ~egistrar (Adm.) 

No: 5~.f6 -.63-IRG/LP Dated (l(.02.2023 ~-0 V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lnch~rge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Ali Naqi, Advocate 

..... .for information and necessary action. 

(1\dditiona~ Registrar (Adm.) 

'k;: ~ b~-/ 
t>"\\~')17 t;7l"6! 
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IDGH COURT OF J.Al\1MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .36.5" ag'2.DJ.3/RG/LP Dated: &..::._.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Samriti 
D/0 Raj Pal 
RIO H.N0.56, W.No.3, Tehsil Ramgarh, District Samba, Pincode-181141 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-297-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Jt~ditio~al ~strar (Adm.) 

No: ~R6L(- 7f ~ IRGILP Dated J ~ .02.202~.,7 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Samriti, Advocate 

...... for information and necessary action. 

~tional Registrar (Adm.) 

e~\~")7 l ~-/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3M 1/)JJJL3/RG/LP Dated: J.!l...;_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shahan Sajjad Kichloo 
S/0 Sajjad Hussain Kichloo 
RIO 1~6 Near Kichloo Mohalla, Tehsil & District Kishtwar, Pincode-182204 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-298-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditional cistrar (Adm.) 

No: ~:J.'Td..-19-IRG/LP Dated/{f.02.202~ . ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahan Sajjad Kichloo, Advocate 

...... for information and necessary action. 

kional egistrar (Adm.) 

e'\\~<0 ~ '%(/ 
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IDGH COURT OF JAlVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3 Or 'f{b;.J/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sajid Ali 
S/0 Manzoor Hussain 
RIO Muhalla Peeran, Arai, Tehsil Mandi, District Poonch 
AlP W.No.13, H.No.75, Allapir, Poonch, Pincode-185101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-299-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~ditional Registrar (Adm.) 

No: 5"",i, @0 · 8 "1· IRGILP Dated /{{.02.2023~ \: ~ v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajid Ali, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of !Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .36fl.t(Jto.J.3/RG/LP Dated: f.!J..:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sunil Kumar 
S/0 Romesh Chander 
RIO Kambal Danga, P/0 Sunari, Tehsil & District Udhampur, Pincode-
182121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-300-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~iti~nal Registrar (~ 

No: S1S&- 3.Y IRG!LP Dated llf.o2.2023 ~\'"'? '\;; ,~/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunil Kumar, Advocate 

..... .for information and necessary action. 



/ 

301 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofUar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 2-G=t-9f- '2o'23/RG/LP Dated: _Q_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sabhya Gandhi 
S/0 Rajinder Kumar 
RIO H.No.191, Gali Gujaran Opp. Super Bazar, Tehsil & District Jammu 
AlP H.No.382, Sec.2, Uppel)' Roop Nagar, Jammu, Pincode-180013 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-301-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ;expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Re~ar (Adm.) 

No: Lfq ~"f ~ 4 4 /RG/LP Dated f3 .02.2023 ~v"> . ~ v 
Copy forwarded to the: • 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Libraric;m, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sabhya Gandhi, Advocate 

...... for information and necessary action. 



302 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.3£Y1 f/7.1;.3 /RG/LP Dated: J.!L....-02-2023 

It is hereby notified th?t vide High Court Order Dated 08.02.2023 

· Ms. Simmi Raina 
D/0 Prediman Krishan Raina 
RIO H.no.6, Lane No.3, Sector-3, Sharika Vihar, Lower Roop Nagar, Tehsil & 
District Jammu, Pincode-180013 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from · CID. His/her name has been entered under serial 

No.JK-302-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Adpt;ion~l Re~strar (Adm.) 
~y'7 o/ A:Yf.....; 

No: 5).. 96- 5"3o3 IRGILP Dated/ ~.02.2023 \o'o}; .t],~\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Simmi Raina, Advocate 

...... for information and necessary action. 
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IDGH COURT OF J.M1IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.3/a 1/fl..N;,:~, /RG/LP Dated: &...:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shah Omar Mustafa Veeri 
S/0 Shah Bashir Ahmad Veeri 
RIO Veeri, Tehsil Bijbehara, District Anantnag 
AlP EPIBC 297, Wazarat Road, Jammu, Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-303-2023 in the roll of Advocate maintained by this Registry. · 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 53&-~- II-

(Permod Kumar) 
Add~o~l REtgistrar (Adm.) 

~vb\1'? o/ 
IRGILP Dated/~ •. 02.2023 \o'~V ~v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shah Omar Mustafa Veeri, Advocate 

...... for information and necessary action. 

AddHio~egistrar (;:~ 



304 

IDGH COURT OF JAJ,V.IMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:J/1 1fJ.P:2?$ /RG/LP Dated: .!..Y...:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Syed Amir Abbas Shah 
S/0 Syed Ghulam Rasool Shah 
RIO H.No.434, Shahidi Chowk, Tehsil & District Jammu, Pin code- 180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-304-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional R~trar (Adm.) 

No: 572 I/). - I q · !RG!LP Dated I~ ~02.2023 ~~"? ~..Y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recon;l of the same. 
7. Mr. Syed Amir Abbas Shah, Advocate 

..... .for information and necessary action. 

AdditionCgistrar (Adm.) 

~ ~~ 



305 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

~ 0 T I F I C A T I ON 

No:3/.2 triflPJ..S/RG/LP Dated: J...!d...:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Satyam Dubey 
S/0 Pawan Sharma 
RIO H.No.SOO, W.No.37, Janipur Colony, Tehsil & District Jammu, Pincode-
180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-305-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

Ad "tional ~gistrar (Adm.) 
~ V>,? ~ ~..,! 

No: $3 ;1£'- ;). 1-- IRGILP Dated/ l( •. 02.202 \o"'v -/'"I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Satyam Dubey, Advocate 

...... for information and necessary action. 

~itiontRegistrar (~./ 



306 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3} 3 f/loJ?, /RG/LP Dated: l!l..:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sadhvi Sharma 
D/0 Subash Sharma 
RIO W.No.15, Patel Nagar, Tehsil & District Kathua 
AlP Sector 6, H.No.9, Channi Himmat, Jammu, Pincode-180015 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CIEl. His/her name has been entered under serial 

No.JK-306-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

Additional Reg~ar (Adm.) 

No: S.?()_§. 3t:..JRGILP Datedii{-.02.2023WY7 ~,/ 
\';( 

Copy forwarded to the: • 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sadhvi Sharma, Advocate 

...... for information and necessary action. 

~itional ~:istrar (Ad~ v' 



307 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3/1{ ~lDJ).3/RG/LP Dated: l.!:J....:.-02-2023 

It is hereby notified tlilat vide High Court Order Dated 08.02.2023 

Ms. Sadaf Amin 
D/0 Mohd Amin Zargar 
RIO Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag, Pincode-
192129 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-307-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
Ad~nal R~rar (Adm.) 

~ 3 3 6 · ft.?- IRG!LP Dated / ~ .02.2023 \ri1;•""'"r7 ~.J 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sadaf Amin, Advocate 

...... for information and necessary action. 



308 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: a3K 11//~o:J.?, /RG/LP Dated: .&..:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Swati Sharma 
D/0 SitaRam 
RIO Satrari, Tehsil Majalta, District Udhampur, Pincode-182127 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-308-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Rttrar (Adm.) 

No: S3lltt- Sf~ IRGILP Dated 1q .. o2.2023 rfJ?,'? ~ ...1' 
\O' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council. of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Swati Sharma, Advocate 

...... for information and necessary action. 

~ditionCegistrar (A~.J 



309 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3/6" o-£i.D).3/RG/LP Dated: .f.!:L..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sanjay Sharma 
S/0 Hans Raj Sharma 
RIO H.No.E.P.925, Jullaka Mohalla, Tehsil & District Jammu, Pincode-
180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-309-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

Ad~io~:! Retrar (A~h 
No: S" o S}) ~ !S 9- IRGILP Dated )(( .. 02.2023 ~')l) ..t~ v 

\0 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjay Sharma, Advocate 

...... for information and necessary action. 



310 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.j/1' -#~e:;:g /RG/LP Dated: J.!i::.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Safia Shafi 
D/0 Mohammad Shafi Teli 
RIO Saderbal Hazratbal, Tehsil North, District Srinagar, Pincode-190006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-310-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~tio~al Re-trar (Adm.) 

No: 53 6 e> ~ 67-~JRG/LP Dated IC,~o2.2023r.'!j;{10'":> ~ v' 
. l 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Safia Shafi, Advocate 

...... for information and necessary action. 

Additionaeistrar (Adm.) 

~ ~\'v 



311 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3/tJ t>jfloJ.?, /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Subby Ayoub 
D/0 Mohammad Ayoub Bhat 
RIO Yarhola Babapora, Tehsil Devsar, District Kulgam, Pincode-192231 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LLB 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-311-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

Additional R~rar (Adm.) 

No: 53 of}- '"7ffr !RGILP Dated 1~.02.2023~1'7 ~-vi 
10' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Subby Ayoub, Adwocate 

...... for information and necessary action. 

~tionaegistrar (A;--/ 



312 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3Jq 7h!i..o /RG/LP Dated: i..l:J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shahzan Siddiqi 
S/0 Nisar Ahmad Siddiqi 
RIO Jawahar Nagar, Post office Lane, Tehsil South, District Srinagar, 
Pincode-190008 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-312-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJ<piry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
{Permod Kumar) 

Ad~:~ Reear <A~ 
No: S!>-;rt-@ l$- IRG!LP Datedll( .. o2.2023 wo'l! ?\~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahzan Siddiqi, Advocate 

...... for information and necessary action. 



313 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !:> 2d oq!b.>.3 /RG/LP Dated: l..!J..:.._ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Syed Tabinda Shafiq 
D/0 Syed Shafiq Ahmad B.ukhari 
RIO Peer Mohalla Kreeri, Tehsil Kreeri, District Baramulla, Pincode-193198 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-313-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional REWistrar (A~m. 
@61-"" v nl 

No: !; 3 § y ~ CJ I - /RG/LP Dated f L; ~02.2023 \D'v'V \ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Tabinda Shafi.q, Advocate 

...... for information and necessary action. 

Addition~ Registrar (Adm.) 

~ ~ ~~ 



314 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~I ~(/_tlo;i...E/RG/LP Dated: J...!l_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Soidiya Manzoor 
D/0 Manzoor Ahmad Bhat 
RIO Khwaja Bazar Nowhatta, Tehsil Maharaj Gunj, District Srinagar, 
Pincode-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-314-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad "tiona! ~li!gistrar (Adm.) 
~ ,p"" I.Jn/ ~,.,/ J 

No: ,53 en;- 5L{tJ:J.JRGILP Dated I ~.02.202 ,.-" .. - .... ~~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager,· Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Soidiya Manzoor, Advocate 

...... for information and necessary action. 



315 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3;?.2. "?/:J.c).?/RG/LP Dated: Jif..:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sameer Bilal 
S/0 Bilal Ahmad Rather 
RIO Wakura, Tehsil Wakura, District Ganderbal, Pincode-191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-315-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Reear (Adm.) 

No: >lJ6?,- (0- /RG/LP Dated ~~~02.2023~"'"7 ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sameer Bilal, Advocate 

...... for information and necessary action. 

~itionCgistrar (~ .../ 



316 

IDGH COURT OF JAJ,\1MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .?, :1'3 ~.lo).;, /RG/LP Dated: .lit.:--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Shahnawaz Mohmmad Teeli 
S/0 Gulam Mohmmad Teeli 
RIO Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal, Pincode-
191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and. antecedents from CID. His/her name has been entered under serial 

No.JK-316-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Sltlf- IS-

(Permod Kumar) 
Ad~i ional Registrar (Adm.) 

lj2J :y? \lV" J 
IRGILP Dated 14.02.2023 \D'ov'')ll ~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahnawaz Mohmmad Teeli, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2.~/j 6Jt..oJ.'3/RG/LP Dated: ..llJ..:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Suhail Ahmad Dar 
S/0 Gulam Rasool Dar 
RIO Batamaloo, Iqbal Colony, Tehsil Srinagar South, District Srinagar, 
Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-317-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Re~ar (Adm.) 

No: s=LJ ( q - :i4- /RGILP Dated/~ .02.2023 ~'? N-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council. of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High C0urt Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suhail Ahmad Dar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~>-3/RG/LP Dated: __12_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sunobar Jan 
D/0 Ghulam Ahmad Ganaie 
RIO Seer Jagir, Peth Seer, Tehsil Sopore, District Baramulla, Pincode-193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-318-2023 in the roll of Advocate maintained hy this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Retrar (Adm.) 

No: 1.11-Y;:{-_t-ft..t IRGILP Dated IE.02.2023~~ ~.J 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District BarAssociation, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sunobar Jan, Advocate 

: ..... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No::Jlr rjd.oJ-'3/RG/LP Dated: 9 s- -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Shobia Nazir 
D/0 Nazir Ahmad Lone 
RIO Mantribugh, Tehsil & District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from comcerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-319-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date o·f expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Registrar (~ 

No:lfqJT-- Y4- IRGILP Dated 1.3-.02.2023 ~,'? ~~v' 
ID' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shobia Nazir, Advocate 

...... for information and necessary action. 

~ditional Registrar (A~"\/"' 

./\~l 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 32.f" cqJb:L?, /RG/LP Dated: .lli..::..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Suzeena Showkat 
D/0 Show kat Ahmad Ganai 
RIO Pranabawan (Puj Mohalla) Near Jamia Masjid, Mattan, Tehsil Anantnag 
East, District Anantnag, Pincode-192125 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-320-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad~ion~l R~gistrar (Adm.) 

No: S 4.) 1-3 Y ~ IRG/LP Dated /4.02.2023 ~-r? ¥ ~-/ 
Copy f()twarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Suzeena Showkat, Advocate 

...... for information and necessary action. 

Addition~! Registrar (AdT:~/ 

@/ \)yv ~~· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3.2.p <>J'~o.!l3/RG/LP Dated: .l.!J..:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Syed Faheem Masoud 
S/0 Syed Shahid Masoud ul Hassan Bukhar 
RIO Qazipora, Katipora, Tehsil Tangmarg, District Baramulla 
AlP Bemina Usmania Colony, Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-321-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ,expiry unless the absolute/final enrollment as an 

Advocate is ordered there.before. 

By Order 
(Permod Kumar) 

Ad~al ~strar (Adm.) './ 

No: .$" L( 3S- lt :Z.· IRG/LP Dated /L( .02.2023 w"·v')}J''? ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Faheem Masoud, Advocate 

..... .for information and necessary action. 

Addition~l Registrar (AdT·~J 

~ ~ . ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: .32.7 o-l/,26)3/RG/LP Dated: l.!i...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sabreena Manzoor 
D/0 Manzoor Ahmad Wani 
RIO Nowpora, W.No.l, Tehsil & District Bandipora, Pincode-193502 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-322-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
Ad21(ion~l ~strar (A~ 

S Lflj .3-S 0- IRGILP Dated I f( •• 02.2023 ~'~'"" I~..,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librariam, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabreena Manzoor, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3.1$ t>?j 9_oJ3fRG/LP Dated: .l.H..:..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Sameer Ahmad Shah 
S/0 Ali Mohd Shah 
RIO Behi Bagh I Badami Bagh, Tehsil & District Kulgam, Pincode-192232 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-323-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there. before. 

By Order 
(Permod Kumar) 

Addi ional R~gistrar (Adm.) 
1-~ w -~~ 

No: 5 Y ~ 1-5 S · /RG/LP Dated/ {f.02.202 
1
t>_,v'l/?P LJR v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sameer Ahmad Shah, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Snobar Maqbool 
D/0 Mohammad Maqbool Bhat 
RIO Stadium Colony, Tehsil & District Baramulla, Pincode-193101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-324-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad~i ional R~istrar (Adm.) 

121 ?-" 'l:vV N.l( o/ 
No: 5 L[S 9- 6 6~ IRGILP Dated /lj .. 02.2023 10 ,v"~-' 1» '\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Snobar Maqbool, Advocate 

..... .for information and necessary action. 

Addition~ Registrar (Adm.) . 

dt-- ~ ~v· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

~~ 0 T I F I C A T I ON 

No: .3 3ooJ:J..d.J.81RG/LP Dated: lJL::.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Seerat Nazir 
D/0 Nazir Ahmad Nanda 
RIO New Colony Khanabal District Police Line, Tehsil & District Anantnag, 
Pincode-192101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-325-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional Reerar (Adm.) 

No: 5 '-/ () 1- -?f l(. IRGILP Dated I lf .02.2023 ~'}., ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Seerat Nazir, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .33 I "lf.lo:\3/RG/LP Dated: .Jll.:...-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Sumeera Qayoom Wal).gnoo 
D/0 Abdul Qayoom Wangnoo 
RIO Tankipora near D.C Office, Tehsil & District Srinagar 
AlP Gulab Bagh, Gulistan Colony AI-Umer Lane, Srinagar, Pincode-190006 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-326-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
{Permod Kumar) 

Add_.lliona} R~trar (Adm.) 

No: :rq ?f.>"- 8 :J. • IRGILP Dated I Cj .• 02.2023 cp? ~../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumeera Qayoom Wangnoo, Advocate 

...... for information and necessary action. 

AdditionCegistrar (Adm.) 

~~ ~~ 
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IDGHCOURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Conncil nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3.3'2 "({1•J.2/RG/LP Dated: J.lL-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tashi Angmo 
D/0 Sonam Paldan 
RIO Domkhar near Govt. High School, Tehsil Khalsi, District Leh 
AlP H.No. B-48, Housing Colony, Diskit Tsal, Leh, Pincode-194101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-327-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of e)(piry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Regier (Adm.) 

No: 5lj§3- qa. /RG/LP Dated /lf-.02.2023~'? ~../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tashi Angmo, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3.3 3 &(/ . .;l6l3/RG/LP Dated: .f.!:c._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Talib Hussain Plaisar 
S/0 Abdul Majid Plaisar 
RIO Awoora, Mirmuqam Gujjarpati, Tehsil & District Kupwara, Pincode-
193224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-328-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

AdsJ.qional REWistrar (A~dm.) 
~ )1'-.."'7 v ~ v' 

No: 5'-fq/- q&-!RG/LP Dated/lf .. 02.202 ,~-~ l"t:>f_ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Talib Hussain Plaisar, Advocate 

...... for information and necessary action. 

~tionCegistrar (A~ v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .334 qlb;.z,/RG/LP Dated: .il/..:--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Tahir Mahmood 
S/0 Mohd Sharief 
RIO Sanghiote, Naker, Tehsil Mendhar, District Poonch 
AlP Old Tehsil, W. No.7, Surankote, Poonch, Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-329-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

· Additional Retrar (Adm.) 

No:5lf9o/-5S"061RG/LP Dated /~.02.2023~'1--"? ~V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tahir Mahmood, Advocate 

...... for information and necessary action. 

\,. __ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .33.f 1j&o;.3/RG/LP Dated: J!i..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. TilkRaj 
S/0 Bhushan Kumar 
RIO Bani, Tehsil Bani, District Kathua, Pincode-184206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-330-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad "tion~ettrar (Adm) 

No: S5'0r·llt-!RG!LP Dated/4.02.202 10 ~o .. ~w ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. --
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. TilkRaj, Advocate 

...... for information and necessary action. 

~dditionat Registrar (Adm.) 

Co/~ ~ 
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IDGH COURT OF JAMjMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3.36 1'Xn,l3/RG/LP Dated: l!:J..:_-02-2023 

It is hereby notified th\')t vide High Court Order Dated 08.02.2023 

Mr. Tajamul Islam Bhat 
S/0 Mohd Ayoub Bhat 
RIO Homehuna, Tehsil Chitragam, District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-331-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extens.ion of provisional licence/enrollment must be 

sought before the date of, expiry unless the absolute/final enrollment as an 

Advocate is ordered there! before. 

By Order 
(Permod Kumar) 

A~itio~al R~trar (Adm.) 

No: 5!::/s--j_::J.- /RG/LP Dated/lf.02.2023 ~.,n . ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High :court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec~rd of the same. 
7. Mr. Tajamul Islam :Bhat, Advocate 

...... for information and necessary action. 



332 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: "331Pd}.bJ.?/RG/LP Dated: J.!b._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Tarandeep Singh Baghi 
S/0 Balvinder Singh Baghi 
RIO Dungus, W.No.3, Tehsil Haveli, District Poonch 
AlP Lane No.4, Green Enclave, Rehari, Jammu, Pincode-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-332-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there .before. 

By Order 

No: 

(Permod Kumar) 
~nal tstrar (ltd~) 

S .r 2 3 - 3 r;. IRGILP Dated I ~ .. o2.2o23 ,.,~v, ~'{5\ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tarandeep Singh Baghi, Advocate 

...... for informat.ion and necessary action. 



333 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N. 0 T I F I C A T I ON 

No: J 319 ?t/2o2?,/RG/LP Dated: J!d...:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tanya Kochar 
D/0 Vijay Kochar 
RIO 15 AlB, Gandhi Nagar, Tehsil Bahu, District Jammu, Pincode-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-333-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as an 

Advocate is ordered there,before. 

By Order 
(Permod Kumar) 

~ditio/nal fWgistrar (Adm.) 

No: 5$:31 ~ 3 r::J. /RG/LP Dated 14 .. 02.202~.v? 'ty- ~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librari;:m, High Court Wing Jammu/Srinagar for information 

and also keeping recgrd of the same. 
7. Ms. Tanya Kochar, ~dvocate 

...... for information and necessary action. 

~dditional ~egistrar (Adm.) . 

~-v\o/'7 v ~J 
! 

I' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .33q "1~o;_3/RG/LP Dated: J.!::l...:.-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tanisha Sharma 
D/0 Raghupati Sharma 
RIO Gorakh Nagar, Bagh-e-bahu, Tehsil Bahu, District Jammu 
AlP H.No.9, Mirza Lane, Bathindi, Jammu, Pincode-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-334-2023 in the roll of Advocate maintained by this Registry. 

The renewallextens;ion of provisional licence/enrollment must be 

sought before the date of;expirv unless the absolute/final enrollment as an 

Advocate is ordered there1 before. 

By Order 
(Permod Kumar) 

A~itional ~strar (Adm.) 

No: 5 5'3 0- 4 6 ·IRGILP Dated I ~ .. 02.2023 ~-0 ~ v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recqlrd of the same. 
7. Ms. Tanisha Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 34o tb .. dJ-:3/RG/LP Dated: l!J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Tahriz Akhter 
S/0 Muzzafer Hussain 
RIO Upper Paloura Mohallah Gujjar, near Graveyard, H.No.34, Tehsil & 
District Jammu, Pincode-180013 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-335-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

~itio~al Rrgistrar (Adm.) 

No: 55'/Ff- 5lfJRGIU' Dat~d14-02.2023~V7 ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief LibrariF!n, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tahriz Akhter, Advocate 

...... for informa~ion and necessary action. 

i. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.3l/t oJ)Z.)_3/RG/LP Dated: .ll/.:--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tabassum Rahim 
D/0 AbRahim War 
RIO Zoonipora, Sopore, Tehsil Bomai (Zaingeer), District Baramulla, 
Pincode-193201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-336-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there, before. 

By Order 
(Permod Kumar) 

~ditional 't;'istrar (A'f_m·t-

No: SSSS, fi:J.- IRGILP Dated /lf.02.2023 ~.., ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar CouncH of India, New Delhi 
3. Manager, Governmernt Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping rec0rd of the same. 
7. Ms. Tabassum Rahim, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:Jlp.1il"J.3/RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tirzah Thomas Khokhar 
D/0 Thomas Khokhar 
RIO H.No.28, Christian Colony, Residency Road, Tehsil & District Jammu, 
Pincode-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-337-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditio~at 'tgistrar (Adf·~· 

No: 5 S 0 iJ -"fo · /RG/LP Dated fq.o2.2023 ~-0 .?_,Pl~ '\,.../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tirzah Thomas Khokhar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3lJ~ ~!lt'J-3/RG/LP Dated: .l!:L::.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Tarun Sharma 
S/0 Sanjay Kumar 
RIO Jakh, Tehsil Vijaypur, District Samba, Pincode-184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-338-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~ditio ... nal ~istrar (Adm.) 

No: ,5S:J-t-1f2- /RGILP Dated fl.j-.02.202~'~" ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tarun Sharma, .Advocate 

...... for information and necessary action. 



339 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council uuder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .Jifq f/Jo..i-'iiRGILP Dated: ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tehleel Ashaq 
D/0 Ashaq Ali 
RIO H.No.57, W.No. 7, Dharampura Nagar, Tehsil Bhaderwah, District Doda 
AlP Bhatindi Morh, Captain Gali, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-339-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~diti~nal tistrar <Aj::l-
No: S s-1 q- @ 6 -IRGILP Dated I l; .02.2023 ¥ ..... -, /~ y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tehleel Ashaq, Advocate 

..... .for information and necessary action. 



340 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3 4~ Dl/2D.23/RG/LP Dated: .!..!L:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Tajamull Islam Shiekh 
S/0 Farooq Ahmad Shiekh 
RIO Khandyal, Tehsil Gurez, District Bandipora, Pincode-193503 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-340-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there 1before. 

By Order 
(Permod Kumar) 

~nal tistrar (Adm.) 

No: 5S'fF/- 94- IRG/LP Dated /~ •. 02.2023 t...o"".:rt ~'1/' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tajamull Islam Shiekh, Advocate 

...... for information and necessary action. 

cf'dd!tionargistrar (Aci_;~ . 

~""' ~Yr~,v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:J4'6' 'tf4g),3 /RG/LP Dated: 10:.--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Tamana Bashir 
D/0 Bashir Ahmad Shah 
RIO Dangerpora Narwara, Tehsil Eidgah, District Srinagar, Pincode-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-341-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Jttl~itional ~strar (A%1:';' 

No:S~q1-S:6o 4- /RG/LP Dated I~ .02.202~'Y7 £~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recond of the same. 
7. Ms. Tamana Bashir, Advocate 

..... .for information and necessary action. 



342 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3s':f "f/,<o,p,/RG/LP Dated: .&:.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Uzma Sultan 
D/0 Muzhar Sultan Khan 
RIO Surhoti, P/0 Ari, Tehsil Mendhar, District Poonch, Pincode-185211 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-342-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Per o Kumar) 

~itio~al ~strar (Adm.) 

No: S6 of:"- I ;z - /RGILP Dated II; ~02.2023 ~'}'"'? ~-v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

GOvernment Gazette. 
4. President, District Bar1Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Sultan, Aqvocate 

00 .. 00 for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I. C A T I ON 

No: 3 LfS 1Jen!RGILP Dated: .l!i.,_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Uzma Shafi Khan 
D/0 Mohammad Shafi Khan 
RIO Devipora, Tehsil Mattan, District Anantnag, Pincode-192125 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-343-2023 in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licencelenrollment must be 

sought before the date of expiry unless the absolutelfinal enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditional Rtstrar (~ 

No: 56/3- :ZC9e /RG/LP Dated)l;~.02.2023 ~~ t~'Y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu!Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Shafi Khan, Advocate 

...... for information and necessary action. 



344 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N, 0 T I F I C A T I ON 

No: .740 1f2o:e,tRGILP Dated: .i..fk_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Umang Sharma 
S/0 Kamal Sharma 
RIO H.No.77, Tulsi Vihar Khanpur Bye Pass Nagrota, Tehsil & District 
Jammu, 181221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-344-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

t\ditio~al tgistrar (A~y 

No:S6d.J-d£9- IRGILP' Datedi'J.o2.202~·?7 f~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umang Sharma, Advocate 

...... for information and necessary action. 

c:fdd~tional\;gistrar ~ 

IY.:_\?-I\·V'7 ~~ v 
\0 



345 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.35'6 ca~r!;JQ /RG/LP Dated: .l.f:t::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Urisa Jan 
D/0 Peer Mohammad Rafiq 
RIO Iqra Colony Batamaloo, Tehsil South Srinagar, District Srinagar, 
Pincode-190010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-345-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be' 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

~ditio~al~istrar (Adm.) 

No: 56J@-,j 6- IRGILP Datedfq .. o2.2023 ~'V7 Lif~.Y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Urisa Jan, Advocate 

...... for informati.on and necessary action. 



346 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:j <fl tJ/MJ9, /RG/LP Dated: ..i.Jt_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Uzma Hafiz 
D/0 Hafiz Ullah 
RIO Dharambugh Kralapora, District Budgam 
AlP Qamarabad, Qammarwari, Srinagar, Pincode-190017 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from con8erned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-346-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~itionateistrar (A~ 

No:S63J-- fJ{f-IRG!LP Datedll(.02.2023 ~.;n ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Hafiz, Ad~ocate 

..... .for information and necessary action. 



347 

IDGH COURT OF JAMIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .).f:l ~~.?3/RG/LP Dated: .L!:i.::..-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Uzma Majeed 
D/0 Abdul Majeed N~M. 
RIO Jagir Parigam, Tehsil & District Pulwama, Pincode-192301 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CIQ. His/her name has been entered under serial 

No.JK-347-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Afritional eistrar (A~!!~-)/ 

No: st!Js- S:J.. ~ !RG!LP Dated 1q-.o2.2023~V? ~ v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Majeed, Advocate 

..... .for information and necessary action. 



348 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ,)53 1£.J3/RG/LP Dated: .B::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Ulfat Hamid 
D/0 Ab Hamid Khan 
RIO Sheikhpora, Tehsil & District Budgam, Pincode-191111 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-348-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permed Kumar) 
Pf\diti~nal estrar (A~ 

56 S 3 - 6 a· /RG/LP Dated It( .02.202~-vl 1 ~ v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ulfat Hamid, Advocate 

..... .for information and necessary action. 

(fddi~onal Registrar (A~ 

~v~ V )~1/ 
I. 



349 

IDGH COURT OF JAlVJIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of:Sar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.3 e;{f dfM:P, /RG/LP Dated: &-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Uzma Nazir Teli 
D/0 Kh Nazir Ahmad Teli 
RIO Humlina, Naseembagh, Tehsil So pore, District Baramulla 
AlP Green Avenue, Sector A, Peerbagh, Srinagar, Pincode-190014 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from conGerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-349-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

· ~ditional ,Jfegistrar (A~-~ 

No: S 6 6 I ~ 6/!J- /RGILP Dated It; .. 02.202~v1 ~ ~Y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Nazir Teli, Advocate 

...... for information and necessary action. 



350 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3,$"S"" CJ}/J.•.).3 /RG/LP Dated: f l/ ~ -02-2023 
0 --

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Vijeet Singh 
S/0 Rattan Singh 
RIO Karmail, Tehsil Assar, District Doda, Pincode-18U43 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from coneerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-350-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there ,before. 

By Order 
(Permod Kumar) 

~diti~nal Registrar (~~ 

No: S6 6q ·?j-tf- IRGILP Dated /q.o2.2023~"'' c ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vijeet Singh, Advocate 

..... .for information and necessary action. 

C\Ad~ional ~trar (A~ 

~~v7 \~7/ 

'' 
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IDGH COURT OF J.AIVJ[MU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:,J5'6' 'd96'"'.3 /RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Vanaya Gupta 
D/0 Rakesh Gupta 
RIO H.No.389 Rehari Cololtly, Tehsil & District Jammu, Pincode-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-351-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~ditionaegistrar (Adm.) 

.,_t!)oJ-t-~ Bl.f -IRGILP Dated I~ .. o2.202~'Y"'1 ~ V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Vanaya Gupta, Advocate 

...... for information and necessary action. 

C\Ad~itiona~istrar (Adfti.)A' Y 
'1(o\'1V7 f,V)6J ' 



352 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3[:1 ~J.!5/RG/LP Dated: .i..!:L::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Vivek Sagar 
S/0 Vidya Sagar 
RIO Krishna Nagar, Lane No.4, Tehsil- R.S Pura, District Jammu, Pincode-
181101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-352-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~ditio~nal tgistrar (Adm.) 

No: SO fJs-- q;J ~ /RG/LF-1 Dated If .02.2023 ~ ... i ~yv 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vivek Sagar, Advocate 

...... for information and necessary action. 

cfddi_tion~l Registrar (A~ 

1(ot:io/') v t~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council nnder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: :3>1)1 '(/R.o.t.~ /RG/LP Dated: J!i...=._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Virinder Sharma 
S/0 Birbal Sharma 
RIO Patti, P/0 Rahya, Tehsil Bari Brahmana, District Samba, Pincode-181143 

has .been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-353-2023 in the roll of Advocate maintained by this Registry. 

The renewalfextension of provisional licencefenrollment must be 

sought before the date of expiry unless the absoluteffinal enrollment as an 

Advocate is ordered there before. 

By Order 
(Permo Kumar) 

Af1iti~naltistrar (A~ 

No: .5P'GJ3-)'fo-6JRGILP Dated/~-.02.2023~"'"~ ....-"l"~l/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Virinder Sharma, Advocate 

...... for information and necessary action. 



354 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 35'q ~~/RG/LP Dated: .il:k_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Vikrant Manhas 
S/0 Parshotam Singh Manhas 
RIO W.No.59, Khajuria Mohalla Paloura near J&K Bank, Tehsil Jammu 
North, District Jammu, Pincode-181121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-354-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 5]-cH- OIJ 

(Permed Kumar) 
~iti~nal t:istrar (Adm.) 

IRG/LP Dated 14 .. 02.2023~ ... -., ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikrant Man has, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 36rJ 'ff.2.1l.23/RG/LP Dated: 1!1.::._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Vardhan Sharma 
S/0 Girdhari Sharma 
RIO H.No.103, W.No.8, Tehsil Bishnah, District Jammu, Pincode-181132 

355 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-355-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

~ditio~al ~gistrar (Adm.) 

No: 5"7-09- /6- !RGILP Dated !Lj~02.2023 ~7 ~ ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr.Vardhan Sharma, Advocate 

..... .for information and necessary action. 



356 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

Nl 0 T I F I C A T I ON 

No: 36J 7:Z02-3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Vikrant Singh Choudhary 
S/0 Surinder Kumar Choudhary 
RIO Nonial, Tehsil Nowshera, District Rajouri 
A!P H.No.19, Santokh Vihar SBI Kaluchak, Jammu, Pincode-180010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-356-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

· ~iti~nal ~ar (Ad~.)/ 

No: 51-Jr- :2Jt- !RG!LP Dated ffJ.02.2023 ~-v7 4f(V· 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Governme11t Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikrant Singh Ohoudhary, Advocate 

...... for information and necessary action. 

<tddi~ional ~egistrar (Ad'fJ /.,j"' 
ltM~'7 ~ 91~ I 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3tfr "tf,2b.1.-?/RG/LP Dated: 1!:/.:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Vishakha Raj put 
D/0 Avtar Singh Jamwal 
RIO Agore (Jandial), Tehsil Bhalwal, District Jammu, Pincode-181122 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-357-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A51itio~al ttrar (~ 

No: .5J-2S-32-- IRGILP Dated(!{'-02.2023 ~'\i"7 " ,;srv 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Oourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Vishakha Raj put,. Advocate 

...... for information and necessary action. 

~ional ttrar (Adl!/ ~ 
to\"'\Y? £>\~ v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .. ')6_3 'Zf.2a.23/RG/LP Dated: ..f.!::L-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 . 

Mr. Vikas Sangral 
S/0 Rash pal Singh 
RIO Block No.203 Ghorakwalan, Tehsil Ramgarh, District Samba, Pincode-
184120 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-358-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date ofexpiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
~itio~nal tstrar (A~ 

573:3- Lt (') · IRGILP Dated /Lf .02.2023 ~'V..., \ ~ V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikas Sangral, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/)@ "t(J11.23/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Wajid Majid 
S/0 Abdul Majid 
RIO Kolian, Tehsil Haveli, District-Poonch, Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verifi.cation of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-359-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~diti~nal ~strar (Ad_w~ / 

No: 5?ffjt- tjf!}-JRGILP Dated /lj.02.2023~""7 L~'\/" 
• 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wajid Majid, Advocate 

...... for information and necessary action. 



360 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 36.f t7(/:to,2?,/RG/LP Dated: ~ -02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Waris Ahmad Lone 
S/0 Nazir Ahmad Lone 
RIO Peer Mohalla, H.No.26, W.No.6, Aishmuqam, Tehsil Pahalgam, District 
Anantnag, Pincode-192129 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

. issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-360-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of,expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

~itio~al R"gistrar (Adm.) 

No: .5J?fr[- 56 IRGILP Dated/lf·.02.2023 ~-., \- ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Waris Ahmad Lone, Advocate 

...... for information and necessary action. 

QAdd~tional ~istrar (Adm.) / 

~\rv'? ~V 



361 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMlVIU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.36'6' 6f~oX3JRG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Wakil Ahmad Parray 
S/0 Dilawar Ahmad Parray 
RIO Katipora Chersoo, Tehsil Awantipora, District Pulwama, Pincode-192122 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-361-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional R~gistrar (Adm.) 
,(\ /_....,'7 IJ ~ 

No: '>"J-~7-- r?t- !RGILP Dated/~ .02.2023 ~"~' y -..;qUj '!../' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wakil Ahmad Parray, Advocate 

...... for information and necessary action. 



362 

IDGH COURT OF JAMIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 67 1f1o21RG/LP Dated: .f.Y.::.._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Yawar Iqbal Sheikh 
S/0 Mohd Iqbal Sheikh 
RIO Jogigund Achabal, Tehsil & District Anantnag, Pincode-192201 

has been admitted and emolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-362-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional ~strar (Ad_T,.) / 

No: S"tT-G 0 ;2. • IRGILP Dated I t;.o2.2023 ~v'? ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yawar Iqbal Sheikh, Advocate 

...... for information and necessary action. 



363 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.3 6'& f/.(o-23/RG/LP Dated: J..!:L..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Yawar Javed 
S/0 Javed Iqbal Sheikh 
RIO Sarkoot, Tehsil & District Kishtwar, Pincode-182204 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-363-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

AdsJ.\tio~Jcal RWgistrar (A;) 
~.,., '/l)y J 

No: 57-{)3 -q ~ IRGILP Dated /t; .. 02.2023 , • .-o•' '~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yawar Javed, Advocate 

...... for information and necessary action. 



364 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3/9 f/J.d.?-3/RG/LP Dated: E-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Yashpinder Kumar 
S/0 Ashok Kumar 
RIO Toph Sher Khanian, H.No.206, Mohra Mohalla, Tehsil & District 
Jammu, Pincode-181121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-364-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there lbefore. 

By Order 
(Permod Kumar) 

Ad~al Rt;trar (Adm.) 

No: 5Tq!- qtJ-JRGILP Dated ~~~02.2023 \o'o-vlP""">? ~ )/ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yashpinder Kumf!r, Advocate 

...... for information and necessary action. 



365 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ,37-& '&'floJ.3/RG/LP Dated: !Jf..=_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Yawer Shaft 
S/0 Mohd Shafi Mir 
RIO Locktipora (Hafizabad), Tehsil Bijbehara, District Anantnag, Pincode-
192101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-365-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensi.on of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 

Ad~at Retrar <AclF,·~ 

5T99-5"@1) 6/RG/LP Dated /lf.02.2023 \O'o1-;l'l,..'? ~ V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. · In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yawer Shafi, Advocate 

...... for information and necessary action. 

Addition~ Registrar (Adm.) 

~,..'!> v W-v~ 
\O'!)'V ~ Vt 

i. 



366 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 37/ 1f_~J3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Yasir Nabi Rather 
S/0 Ghulam Nabi Rather 
RIO Rather Mohalla Turlmpora, Handwara, Tehsil Zachaldara, District 
Kupwara, Pincode-193221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-366-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there !before. 

By Order 
(Permod Kumar) 

Ad~tional ~egistrar (Adm.) 
QJ :-Jl'Y'l? by ~-/ 

No: 5$0 T- I lJ ~ IRG/LP Dated ll(.02.2023 \
0
,o'V' l>\'\'1\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yasir Nabi Rather, Advocate 

...... for information and necessary action. 



367 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:.372 "f,Jo23/RG/LP Dated: Jlf....=--02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Younis Ahad 
S/0 Ab Ahad Sheergojri 
RIO Ahagam, Tehsil Keegam, District Shopian, Pincode-192302 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-367-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there loefore. 

By Order 
(Permod Kumar) 

. Ad~tional ~strar (Adm.) 

No: l\f/U:- 22- IRGILP Dated I~ .02.2023~"11'.,, ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Younis Ahad, Advocate 

...... for information and necessary action. 

Additiot/gistrar (Adm.) 

@1 ~/ 



368 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 373 ~d,2.3/RG/LP Dated: J.!:l:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zafar Iqbal 
S/OMirMohd 
RIO Mohra Bachai, Lower Ludhira, Tehsil Surankote, District Poonch, 
Pincode-185121 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-368-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

A~al Reear (Adm.) 

No: 5&23- M- !RGILP Dated tq.o2.2023 
1
,.,v.,;i" ~V 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zafar Iqbal, Advocate 

...... for information and necessary action. 

~ilion~gistrar (Ad~,/ 



369 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N: 0 T I F I C A T I ON 

No:3=fLf "/f:&J.3/RG/LP Dated: ...&:._-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zain Ashraf Kohli 
S/0 Mohd Ashraf Kohli 
RIO Chaklass, District Reasi 
AlP W.No.75, Umar Colony By Pass Sidhra, Jammu, Pincode-180019 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-369-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~io~al Rttrar (Adm.)/ 

No: 5@31 ~ 3fJ-IRG/LP Dated llj.02.2023~v'J;. ~\ 
I o/ "e:f\" l 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zain Ashraf Kohli, Advocate 

...... for information and necessary action. 

~ioru:::•gistrar (Ad~ 



370 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:37-.S 1/R.o.:;_? /RG/LP Dated: .f.!/..::_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zubair Ahmad Dar 
S/0 Mohammad Shafi Dar 
RIO Barbugh lmamsahib, Tehsil Barbugh, District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-370-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJ<pirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional R~istrar (Adm.) 

No: SfJ3CJ- Lj£.-JRGILP Dated /~.02.2023 ~~? ~ ~V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zubair Ahmad Dar, Advocate 

..... .for informatimn and necessary action. 



371 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .3 76 rj?oJ.-3/RG/LP Dated: J.!:/..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Zahira Majid 
D/0 Late Abdul Majid Bhat 
RIO Bemina Tehsil Central Shalteng, District Srinagar AfP H.No.25 1/A, 
Ibrahim Sector, Housing Colony, Bemina, Srinagar, Pincode-190018 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-371-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Additional ~gistrar (Adm.) . 

No: SB4z -54-IRG/LP Dated 1!;.02.2023¥-0 ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zahira Majid, Advocate 

...... for information and necessary action. 



372 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 71- t?i/).o)3/RG/LP Dated: .l.!J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zahid Farooq Malik 
S/0 Farooq Ahmad Malik 
RIO Tantraypora, Lassipora, Tehsil Litter, District Pulwama, Pincode-192305 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-372-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirY unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

(Permod Kumar) 
Ad~tio~al R~rar (Ad!r.Lt/ 

5<(}5.)~ 62- /RGILP Dated ll(.02.2023~""VJ"'~? LP\~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zahid Farooq Malik, Advocate 

...... for information and necessary action. 

I' 



373 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3[& '(t~aJ3/RG/LP Dated: ~-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zahid Ahmad Bhat 
S/0 Abdul Salam Bhat 
RIO Chakoora, Tehsil Herman, District Shopian, Pincode-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-373-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Per od Kumar) 

Additional R~pistrar (Adm.) 

No: 5tJ D 3 -~ ~ IRGILP Dated I!J ~02.2023~.-..P"''? hy ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zahid Ahmad Bhat, Advocate 

...... for information and necessary action. 



374 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 "fl t~PJ..?/RG/LP Dated: .l!!..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Mr. Zubair Mzal Wagay 
S/0 Mohmmad Mzal Wagay 
R/0 Wagaypora, Tehsil Tulllamulla, District Ganderbal, Pincode-191131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-374-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eJCpiry unless the absolute/final enrollment as an 

Advocate is ordered there li:Jefore. 

By Order 
(Permod Kumar) 

Adption~l R~trar (Adm.) 

No: .5(} ~/- M- IRGILP Dated I ~.02.2023 ~-Y? U ../ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zubair Afzal Wagay, Advocate 

...... for informati0n and necessary action. 



375 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~/RG/LP Dated: .i.!J..:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Zarka Manzoor 
D/0 Syed Manzoor Ahmad 
RIO Bhat Mohalla Managam, Tehsil Wagoora, District Baramulla, AlP 
Vichernag, Tawheed Abad, Sheikhul Alam Lane, Srinagar, Pincode-190011 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-375-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Ad~tio~al Rttrar (A~ 
No: Sf) J-9- f9 b·/RGILP Dated llj.02.2023~,:0 \~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

· the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zarka Manzoor, Advocate 

...... for information and necessary action. 



376 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3@ I 1R.aJ-3/RG/LP Dated: .l..f:t_:_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Zarka Ayub Wani 
D/0 Mohd Ayub Wani 
RIO Shesh Bagh, Tehsil Eidgah, District Srinagar, Pincode-190020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-376-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad~'tional R~istrar (Adm.) 
:v?? do. 0 • ./ 

No: 5!9 tFf- ql;.fRGILP Dated /lf·.02.2023 
111

,o'l_;v> ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chieflibrarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zarka Ayub Wani., Advocate 

...... for information and necessary action. 



v 

377 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N. 0 T I F I C A T I ON 

No:3tfz 1j2tJX3/RG/LP Dated: .l!:/..=_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Zarakshah 
D/0 Mohammad Yousuf Bhat 
RIO Kirmani Abad Lawaypora, Gundhasi Bhat, Tehsil Shalteng, District 
Srinagar, 190017 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-377-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permod Kumar) 

Ad~on~l Retrar (Adm.) 

No: .5& q.r-sq ~;2...- !RGILP Dated I~ .02.2023 ~y?;? ~ v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zarakshah, Advocate 

..... .for information and necessary action. 



v 
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IDGH COURT OF JAM:MU & KASHMIR AND LADAKH AT JAMMU 
I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:3B3 tf/J.o)_?J/RG/LP Dated: .&.:.,_-02-2023 

It is hereby notified that vide High Court Order Dated 08.02.2023 

Ms. Zainobia Majeed 
D/0 Abdul Majeed Gassi 
RIO Pantha Chowk, H-326, Tehsil Pantha Chowk, District Srinagar, pincode-
191101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-378-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
(Permed Kumar) 

Additional Retrar (Adm.) 

No: )Cft33- /()~ IRGILP Dated /~-.02.2023 y?J ~"\!" 
lo 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High C0urt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zainobia Majeed, Advocate 

...... for information and necessary action. 


